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OBITUARY REFERENCES
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B9 S0 4 ARl & e W e ¥ Ad B © SR I qHT -« IRaR|
& U AU e A BT B

319 I8 [T fdTa areTell & T H B ) HIF
11.04 hrs

(The Members then stood in silence for a short while.)
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HON. SPEAKER: Now, Question Hour. Shrimati Vanaroja R.

11.05 hrs

(At this stage, Shri K.C. Venugopal and some other hon. Members
came and stood on the floor near the Table.)

12
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11.06 hrs
ORAL ANSWERS TO OUESTIONS

HON. SPEAKER : Now Question No. 81, Shri R. Vanaroja.

(Q. 81)
SHRIMATI R. VANAROJA: Respected Madam Speaker, in the reply given by

the hon. Minister, it has been said that about 917 aircraft will be inducted into the
fleet of several airlines in the country within a short period but the reality is that
the Indian airports are facing a huge shortage of parking space. Therefore, there is
an urgent need to expand all the airports in the country not only for creating
parking space, but also to meet the growing needs of the aviation sector of our
country. So, I would like to know about the steps taken by the Government in this
regard.... (Interruptions)

SHRI ASHOK GAJAPATHI RAJU: Madam Speaker, the air connectivity or the
air travel in India has really grown by leaps and bounds. To put it in perspective,
we had 395 aircraft acting as schedule aircraft in 2014, they have become 548 as
on date. So, the number of scheduled airlines is going up, the number of aircraft is
going up and the number of passengers is going up. Of course, there are some
constraints particularly in a few airports but otherwise, most airports are not
constrained in our country and of course. Of course, these airlines require parking
spaces. Besides this, we can see that roughly from Independence till the time we
came into power, every year, about six aircraft of the scheduled airlines used to
come; in the past three years, it has become 50 a year; 153 aircraft are added up.
So, this is bound to add congestion but in the non-congested airports, whether they
are privately owned or by AAI, there is enough space. In fact, AAI has written to
all the airlines asking their schedules so that they could offer them parking

spaces.... (Interruptions)
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SHRIMATI R. VANAROJA: Respected Madam Speaker, it is a well-known fact
that India is going to become the third largest country in the civil aviation sector.
Therefore, the import of the aircraft is the need of the hour in the near future.
However, aircraft of various airlines fitted with P&W Engines reported technical
issues many times and emergency landing had to be made. I heard that the DGCA
had taken up this issue with the US Engine Manufacturers. I would like to know
the outcome of the discussion held with the US Engine Manufacturers for the
safety of the Indian passengers.... (Interruptions)
SHRI ASHOK GAJAPATHI RAJU : Safety of Indians is guaranteed by our
regulator. In fact, we make certain stipulations. As the hon. Member has said, the
Pratt & Whitney Engines did generate a problem and the regulator gave them a
method on how it should be serviced.

So, these are the things that the regulator normally regulates and audits.
These things have been done. The passenger’s safety is never put at risk. ...
(Interruptions)
st o AETSId:  JTeUel WEIQWT, g WK Bl e 9, Rifde vfageH AR & e
A TS, 2017 H IS ATSHT G gs oY | ... (R@eT) $9H ABRIG, & Uid YARUICYH SIS
fFy T I § oMudr IgI-9gd MR § fF MU SHH PlegiR W Tae fHAT B
..(cmagr) 24 fewwR @ B fAAM A1 Y BN DI CANUN g ©, i G 98d We © (B
PIER & foy, g3 Sred & forg 4w &9 7 &1 <z gate fear = 21 . (sraem)

W, MY S & 6 DIRIR Tdh HIeNE ¥ 2] 981 W 984 91 e 3R gRWHA

2l ... (agrE) <% H 89 WR HiUCT g9HH & ARl H R TR R &l ... (@gH) # WAR 4
TR AT A6 & 6 & & & QT Pleelf-gas 4 el 9 3R S wWilc s 16
A g9 foar 7 on, S s IS, Al AT &9 S Al TISH BN, IWH SIS Bl HUl B,
RN Ig 7 o @ oy FAfaUe g iR 7 & TR & foy dafdie gl .. (@agr)
# M AT FRa1 6 A v & B G Blee-gWs A s o, Rife geg s
ISET B 3R B gag &1 Wil Ydic fhar 9| =g

SHRI ASHOK GAJAPATHI RAJU: Madam, under the UDAN Scheme, 31

airports, which were not connected, are likely to be connected. ... (Interruptions)
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Out of which, I think, 14 airports have already started functioning. So, that is a
good news and the rest will come in. ... (Interruptions) In the second phase of
UDAN, right now the exercise is going on, I think, about 41 under-served and
unserved airports are likely to get connected. ... (Interruptions) The NDA
Government, under the leadership of Shri Narendra Modi, has 80 airports in sight.
It is a fantastic achievement. The problem here is Mumbai. Mumbai is a slot
constraint airport. ... (Interruptions) We have a few airports like that in our
country which are slot constraint. However, the hon. Member’s suggestion will be
passed on to the airport operators and the airlines and they will take a call on it.

... (Interruptions)
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Q. 82)
SHRI PINAKI MISRA: Madam, the Ministry has replied to my question by

saying that there are 19 Greenfield airports which are envisaged to be set up in the
country at a total investment of approximately Rs. 27,000 crore. ... (Interruptions)
But what is disconcerting is that the Ministry seems to suggest that the
responsibility of implementation of these projects rests entirely with the State
Government. ... (Interruptions) This is an untenable situation because as you are
aware and as the Minister is no doubt aware that these are issues that are normally
dealt with by the Central Government. ... (Interruptions) Therefore, it is not fair
to suggest that this is to be done by the State Governments alone....
(Interruptions)

My question to the hon. Minister through you, Madam, is this. I had asked

a question about the timeline or when these projects are to be completed. ...
(Interruptions) That has not been answered. So, what is the timeline that the
Ministry envisages because an in-principle approval must give a timeline as well?
So, what is the timeline envisaged? ... (Interruptions) There are only eight
airports which have been mentioned here. What about the other 11 airports?
Where are these 11 airports coming up? I would like the hon. Minister to kindly
answetr. ... (Interruptions)
SHRI ASHOK GAJAPATHI RAJU: Madam, it is very difficult to put timelines
on anything. ... (Interruptions) This is a practical limitation that we have. These
airports are all there but land is a State subject. ... (Interruptions) It is because
without land an aircraft will neither be able to land nor take off.

So, we depend on them and then we partner with the States. We help them
and they help Aviation to make all this. I can give that list. If I start reading it out
here, it will take a lot of time. So, I can reach out that list to the hon. Member. ...
(Interruptions)

SHRI PINAKI MISRA : Madam, my second supplementary to the hon. Minister is

this. As the hon. Minister is fully aware, there are a number of airstrips which the
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Britishers have left us in India. Odisha, for instance, has almost, I think, more than
a dozen airstrips. In western Odisha, which is very poorly connected, we have
four or five airstrips there. So, would the hon. Minister consider giving Odisha a
second airport which would really connect western Odisha to the rest of India,
which is one of the neglected parts of the country? This is very very essential. ...
(Interruptions)

SHRI ASHOK GAJAPATHI RAJU: Madam Speaker, there are a lot of airports,
airstrips you can say, defunct now because aircraft have been growing bigger and
bigger. That is one problem.

With regard to Odisha, there is an active airport in the State Capital and one
is coming up at a place called Jharsuguda in Odisha, a little to the west, probably
north-west. We like more airports to come up and we are willing to work with the
State Government for this to happen. ... (Interruptions)

2 3w faRe @ oreger wElew], # A |3 #ElGd ¥ el dredl § b O Wd I WHR
T JER FAfaeId & Iy TR 718 WaAW YE B T, B AN A QIRUIC RIRS & TS
3reS €, W8l A BAE WAV & g & iR 9 gaTE IreS YER B 19 F o MY F| R A
3 WG Ud AR I8 AR o W@ T {6 U9 Ta1E oSS, S AR © 7y H S Y %,
SHPB] WIFIRIRG BYb, IRDBR B Sl T Bles TIRUIC g91 Bl Aol 8, S8 309 BRI
SHRI ASHOK GAJAPATHI RAJU: Madam, this is a very interesting suggestion.

We will work on it.
SHRI SUDIP BANDYOPADHYAY: Madam, when I am asking the question,
there is news from PTI about ‘cockroach in food’ served yesterday amongst the
first-class passengers of Air India. It has been tweetted by a renowned journalist,
Harinder Baweja. He was travelling. So, [ would like to draw the attention of the
hon. Minister in this regard.

My question is this. Skill oriented trainers are in shortage in the aircraft
system. I would like to know whether this shortage of skilled trainers is affecting

the running of Civil Aviation department or aircraft, as such, causing any danger
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to the passengers. ... (Interruptions) This is the question, Madam. Skill oriented
trainers are not available in the department. I would like to know whether it is a
fact or not. ... (Interruptions)

SHRI ASHOK GAJAPATHI RAJU: There is a problem with skills; there is a lot
of mismatch. But, safety is not compromised. It will never be compromised.
Safety and security are paramount in this Government’s mind. ... (Interruptions)
SHRI P. R. SUNDARAM: Respected, Madam Speaker, here we are talking about
construction of six new airports. India’s civil aviation is progressing rapidly and
soon India will be the third largest country in civil aviation.

What I am trying to mention here is this. There is a full-fledged airport at
Salem, created after spending so much of money. But, it is lying idle for a long
time without any flight operation.

Therefore, I would like to know whether there is any plan to
bring the Salem Airport under regional connectivity scheme . Thank you,
Madam.

SHRI ASHOK GAJAPATHI RAJU: Salem airport has already been offered under
the Regional Connectivity Scheme and I hope the airlines will come and take it
forward and it will become a reality in the near future. We are already the third
largest in the world. ... (Interruptions)

DR. A. SAMPATH: Madam Speaker, I understand from the answer given by the
hon. Minister that the Air India Limited is having an existing fleet of 158 aircrafts.
... (Interruptions)

Madam Speaker, the Government of India has granted in principle approval
for 19 Greenfield airports in the country. My question to the hon. Minister is this.
We have to perform the longest journey in the domestic sector, that is from
Thiruvananthapuram to New Delhi. It takes more than five hours continuously.
Already we have requested the hon. Minister for providing an aircraft B-777, that
is, Bombardier which is very large aircraft so that more passengers can be

accommodated and more space can be given to the passengers also. So, my
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question through you Madam is that whether the Minister will be kind enough to
allot a larger aircraft for the people coming from Kerala because nowadays,
Madam Speaker, we people, we MPs also, are not getting any ticket to go back. ...
(Interruptions)

SHRI ASHOK GAJAPATHI RAJU: These are commercial decisions taken by

airlines. We will put the request of the hon. Member to the airlines.
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(Q. 83)
FAR WA HRISATS  : IALE HBIGd], AR 9 § Y-SIcT JAfared & N § 9gd AT &
gl §l AR | AT [HAT 8, a0 §b, ARG VS Acd UTSS dIeR dls D JeAAT H 16
IR H - sffdered B RUC 81 I 16 AT H Y-S B g8 THR GHAAT 8] Bs
WHR R He1 & e H1 i 7 I & 3felar 4R SR F Y-S B STAN A B
AT & B...(@uN) -9 SATEl e § U & ST TR SR Y Fell S § SR

T T S TR SH FARISS hec SA1al el 71 .. (Saem)

He¥, Pch H BIAR, FIHATAYR R TS D IMA-UN HIWTe, IR o et
T 1200 WIE & 1 Uit fAerar 21 39 el & AT wiRIss iR RAN® dee gl ¢
PR IR B gD ¢l IFD HRU VAU S BT © 6 15 ATel @1 e W g@l ol
foaan gl ... (Faym)

SATTY # NUD AW A WRBR A Yol aredl § 6 39 TR 9T & 8 & ¢

RBR T HeH ISR, WS U o & foly I HeH g MR YT qTex SRS ASel B

& foIT dg ARBN NI TSIl Bl ST 17 AT 8, IHBT d ITeiT 8] dRd ©, IAD o1 T

®HeH IoIgIl? . (aum)

sit M Tewt @ WieR AR, W el 7 S U SufRyd R g SaH drml
Tt g1 IR o¥ W Ry W § Feied, Ny U, Ay, WERTS, ORI, "l e,
BANIITG, TSR T U BT Jifaeied &d & oY e g 3MgSaI®rs fu U &1 99
2013 ¥ SiI RUIC el 8 I9& R 41 89 74 U PIhl <l Mgl By &l 39
foy smawrmd 2 6 e @ fou S url fear 8, S9H RATsfaedT aer & 39 & &
fou giaRE < =iy aif S| PR S Ul B IS DI DI SMELIBAT e
gt 1., (cgaer)

g9 fhaml & fv .. & 91d e @ @ 3R s A1-I1 899 U Aol
TR # 8, O 9ce d & A1ews ¥ B B AR WA 2l T Y-Sl AT 6,000
BIS JUY B ATSHN & 3R I 87 7 I8 B9 AR & oad & foy |fde &
2l... (Taer)

39 AISFT & d8d Heur I8 ¢ b tioRen 9 ) w1 89 9o 991 Adhd 8, R

B9 g8l R $H & bd &7 D WA $Y Sl W gH AN 6 W § [ g8
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CHIAISH, AR Hfacad Sl dce H 8, 9 Wd ATHR dIcR HOlae Bl B 8 b DR

A B BRI H, JeET § SHH o781 B gl ©l U9 B ¥ dick dodee Hl ge Bl
SIS dTel U BT Fol & fofg a1ell, e atel U Bl T & fofg FIe SR @ gY A
B SHE B 41 B fAU Fel] FE 98 AT Bl W des Bl g Hidedw, 7Y
SR, Y Hioiged, oS 1 §aR1, YR SH, YR 991 Bl Hasid daRl § B B oy iR
dfex dISISl &1 gAoidiexyl, $ail & oy R 4 Sie-HaRu e 3 Ao 9 & 3R
acs @ gl UfFeRi 1 gheal BRd a4 2013 & W BT B I T IR LI B b
foq # Afg &1 sregear § U HHc) Fgad @ 8, R 7 39199 Bl daR 3fed Y-STd
AT H STl 3R A I A & fAY S S/ S 8, W@l die} ofdd 9gd e gl T g
agt dfcy Hoae BT HAGHH AR 89 B, @ I ol © 5 gdw Fffad w1 § swm
BT

W &R ot RfRgaed 9, St urt &1 orae i T gl agt va w5 R G &
it 96 SRARH Hiotaed foy & ofik a8l Wl §9 YR & BN B A1 & 8l DR 34
B & Ty T 2 3R MU Al BT GIa b APl Hfaead o1 sfawia e T3
CHFIATSH, Y AL Pl WHR Db el Yolol ISl g | ARBR B faearg & fb 3
AfeeRra Mfeaa w0 9 dfer HoaeH & fory Swarh 8Rf
FAR! A BRESAST : HBIGAT, T8 forell § dIRel T8l 8l § R el 3§ il 1 781 5l
9 gOI8 9 s I H U B HH B T3 21 U Rl # ST Ry g e B A akas
S § AU STa™ &1 B fhar ST a1fey| T &g WReGR &1 VAT Blg Ao g, s
J8d ST fHY 7T gt BT R A S | S &1 T a91=1 S Aeb?
st A Tewd : F2icar, 99 2013 § S RUIE el & S9H U S SNIE SISScIBls hid
3P Fd A &, ofhd d JoIa AW el &l 4 3 AT ST Yoice™ gofl, a9 faey
T W HERISE, 3iR T H S FAU-9¢ ST fPy MU 9, SHH FHRARN B7 AR16=0r 781 el
AR AT 3R 2 [ Al el & A1 arew Jgoira ©, A1 oMU 84 QIfY RifP doe 9 #
B8 TIR PRIS AT B A YoTel ATSAT SYH, IqH &9 G4 FAdl BT Ao Hdl|

# AT AR A WA e 6 Ste g9 Al Bl AW BRA B WHI SHD! e
Tt &, A1 B AN DI § SR I o oid ol 3HA d1¢ I FHAT AT AR & AR dlex
FHoraed W T2 BT B 91 B FHRAT B HH B B U 39 Riee BT Fdrad wR i |

a6 UICaRM dfd q1 &l (el BT GeAlhRol BT A e} HOae 8N 3R IFDH! ao8 o
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JM-UNT & &7 H drex BT odel 97| 899 Ufeid S99 H a¥ 2013 &1 RUIE A4l 4l &l
@ 2 H 9t A ARl A ST Rl g b AfY oiud e ff o/ gd §, a1 8 ov
QTG ) GeTal BT AT B> ST Hdsd S HM DI TAHGBAT o1 A1 | IS 54 Dl
U 6 <o Bl G TS HRAT BI-Al 2, A A HeI B W B qE I AT 9 Bl 2
3R gafely 39 WA B AT & fog W § S urit S @1 2, S A1 WY "yl 2
A & T B 15 F 20 RIS UM o AR SH H ST & 3R 15 F 20 RS dfcx
HG BT & 3R 70 WA UMl Fqg H S 2l

# Y W] DI G ATS g b EME BT 3300 SIGHAT UM q9E H I @l
gl Ugell IR BARY ARBR J YT A & AJd H IO a8 & 3R BH PIcaxd SH 97 38 &
3R Q1 S8 &9 VAT &R %8 & 6 1200 STl Uit 1 Ah R TGEN &l BT g Hm o
H R PO TE BN U AR TG H R UAR T& B U PG TG H S| B,
ARYETg SR TSI JAT YU M TSN B U D AT oA & oY Jg wWR W
& SR BTH R & ¢

SHRI PRATAP SIMHA: Madam Speaker, thank you very much for giving me

this opportunity to put a question to our hon. Minister, Shri Nitin Gadkari ji and to
get enriched. Whenever I listen to him, it is a learning experience for me. ...
(Interruptions)

There is a National Water Policy which was formulated way back in 2012.
Then, there is also a Central Ground Water Authority, which has given an
advisory to all the States and the Union Territories. But we do not see any visible
changes on the ground. In my opinion, rainwater harvesting should be made
mandatory for all above-budget houses. ... (Interruptions)

Madam, recently, Sadhguru Jaggi Vasudev took out a nationwide rally for
rivers. He covered 16 States and most of the Chief Ministers took part in the
programmes. Sri Sri Ravi Shankar ji from Art of Living is also taking interest in
river rejuvenation. He has got five simple initiatives like injection wells, recharge
wells, boulder checks, water points and subsurface dykes. He is trying to

rejuvenate the river streams.
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Madam Speaker, these private initiatives by the Isha foundation and the Art

of Living are getting more credibility and more public support. Why do the hon.
Minister not involve both these institutions for river rejuvenation programmes and
for the benefit of the country? ... (Interruptions)
SHRI NITIN GADKARI: Madam, though the policies of 2012 and 2013 in terms
of water conservation are available, these are not adequate. What the hon. Member
is suggesting is absolutely correct. There are successful experiments from the Isha
Foundation and from the Art of Living in this regard. We have already appealed to
all the Members of the House and, at the same time, to the people of the country
that the Government is ready to accept all the innovative suggestions and
innovative successful practices in this regard.

I would like to inform the hon. Member that for this purpose our

Department has decided to organize a Workshop related to water conservation and
accept suggestions not only from the Members of the Parliament but also from all
the social organizations, NGOs, institutions. We are also ready to accept all
successful practices in the world in terms of water conservation. On the basis of
that, we will formulate and finalize the policy. The Government is ready to accept
all the successful experiments and suggestions in this regard.
SHRIMATI APARUPA PODDAR : Thank you, Speaker Madam. Through you,
Madam, I would like to ask the hon. Minister whether the Government is taking
measures for preventing over-exploitation of groundwater for irrigation. What are
the changes in the area under irrigation in past four years?

I would also like to ask the hon. Minister whether the Government is
thinking in terms of cloud harvesting because now in our country rain is uncertain
and because of that farmers are facing a lot of problems. Has the Government any

policy for cloud harvesting? Thank you, Madam.
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5t At Tl WieR FAERT, FASS BHRST WR M $O AT @l gl ol g W
IUD IR H qA TEHN T8 8 TG GE] 39D IR H oo Wifhd gra <, S
ARG gAT 8, Al A TS colarsll fSUrcie & MER R dai PR 87 SFDI Al
TG |

U B S AR UHRIAICYM 83T 8, $9d aR H A1 U Harel Yol o1 b urit a1
MR TRITICTE gall, RIddh SR gt &1 TR A T, e W fpar, @ a8l &
fopaTl 3R 31H @I &l U+l Bal | o1 2 899 S9H I8 a¥ fhar & fh g & forg
ReTs®es arex o fHaT 91, arey Hoaed &1 dis Hioide Yo Y R d@l | U o
oIfShe, S8t 9 9 & Urlt & forg il a9 &t ara § I1 fHami & it o @) 91d g
IS fIg TRl Y Sreva T 21 U & H W 9 awed I ¥ 5 Ay dwided
& UM o, Afedl 3R el BT GellepRul BRI gHD AIL-A, HAT B JTURU BT BIIhH
W B, S A T

# s uRaed &1 W31 g, 3l B9 U8 MY febrenl § 6 a9 awar 8, @1 &R SIe
fast 1 dGRT W IR WY A1 Wb BRON G-l WIS T 9T G fhellHier I Bebl
| 3HA AR HAaeH HT 8RN iR (U & &3l dl it i frer | R e, St & |
TE 3T T T, 97 W WR W AR I oIy & fHar S qahan 32

I fog W T8 SIS IS gl IWH BH U OH, W 1 RIS JUY H 3w
Al e wahd §l # [ AFHR A1 BT ST B B 9 U Y Fqole ol
3 3MMY| T8l 3MaR YaRIIICe §aTl §, Ife &4 98 Hodue DX, dl a8l &l aley odd
IS TR B9 U AR DI YA UG | 3HD IR H AY g9 By o ¢ 21 39 ddy
# B 9 2012 3R 2013 @ RO oM & 9% 399 $B U o W Wiar f6y 21 98
Rare tfswre =8 g1 SO RUIE # o=y A9 Sl 91 &1 aeadhdT gl s9d fy A+
HER Sl T I <1, 89 39 G W TR BT 3R dleR HoRde Pl e ol
RIEEIE I SRR RIC]

# @l TR Bl Al < G G, Al 9 W B HAW B IR F A |
DR. SHRIKANT EKNATH SHINDE: Madam, most parts of India are blessed

with more than sufficient rains, yet we experience water scarcity almost

throughout the year. ... (Interruptions)
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Our water table situation is also precarious thanks to uncontrolled
extraction of ground water. Rainwater harvesting is the guaranteed way to fulfill
the ever-increasing demand of water and also to increase the water table
substantially in urban as well as rural areas. ... (Interruptions)

Over 80 per cent of rural India gets its drinking water from ground water.
... (Interruptions) Many reasons have contributed to fluoride and arsenic
contamination. ... ([nterruptions) More than 66 million people consume fluoride-
contaminated water and about 18 million people consume arsenic-contaminated
water. ... (Interruptions) Though the Government has been propagating rainwater
harvesting, yet unfortunately, very little has been done to implement this policy.
... (Interruptions)

When 1 was trying for Zila Parishad schools to implement rainwater
harvesting, the answer received from the CEO of the Zila Parishad was that they
do not have any policy for rainwater harvesting and that they only have a policy
for digging of bore-wells. ... (Interruptions)

Therefore, my question to the hon. Minister, through you, Madam Speaker,
is this. Will the Government bring a National Policy on Rainwater Harvesting and
also come out with any Central Scheme for implementing rainwater harvesting
system in public places across the country? ... (Interruptions)

f fFftm e : Few, AT wew T S gee A g 9% 9gd ol B N U8 Ud
HEAd & - ‘G BT YT TG ¥, TER BT G AR H, W BT UM Wd H 3R &R BT G ER”
¥ wmord fear SY | 39 avE AR U @ Hordee B g o 39 o ¥ 9gd %1 oW @
AHAT 2l ... (TIg) 39D fIT IMBR F TS SN B 8| FHTG AT FERTS, A &
3TIehT IaT BT &b 31T B Sif 3R UIUe ¥ S 7 3 SRl R 39 Ufeetes Jawie g
oqT| IS U & Ufeelep e Bl ATaehhal 2l g9 oy § QY A1y [l &1 JATedr

T gl

9 a9 W wpall & G99 A W) MgsAgd 2l ... (FAGH) IT§ MgSaed © b Wpell
Tl BT STAN IR S I U el § $heol fBa1 SIQw, a8 Ul Wpall H & dode anl
TS & T § S a1 B 21 8 A o 390 WS ¥ 91 W ¢ 5 I urft <fex =en
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Q| 3 dle} Hoaed © fofg W Yo uleeld Hade Bl Ayl .. (FauE) g6 fog

MESATSd Ugal ¥ SN &1 89 S Meeasd &l 7Y RX 4 33 &4l

9 HdY H Ufedtar DU B AMRY| A TSN, AIRIel RIS, Yo
SIS S AafGET afa &1 ot enfier fhar <1 Aehdn 21 S B o aRefad
oXed R are 3 fafd ot wved ot s enfae @ o Wt €1 sas forg F e
BT AT BT Gl

o A |iEl @ &3l 6 U B WHIRRIE B, T J AU &l H 39 HaHe Bl
TAT AHA &7 ... (TIU™) dIfep X BT YT ER H, TG BT G ME H, S BT A TS H,
T &1 g T | 3R W BT I I § S 8 G| IS I§ gfetd Faue T iR
A RN BT WU BT, 1 die} odel 97| I8 fasy IR & merfidmdret § Bl

3 el [ SHh! HSCY PR & 9 WR B a181| 39 g H H qamr =g o
59 AW W &FF 1 & R | 1 99 2 {6 s9d! Ased 1 & oY Wesl 4 I8 Uh
ufeetds Hadc a1 3 39 I B G © 5 Hrwl as-as Refiforew 7w i afeai & forg am
PR I ©l...(FIUF) By TIHUTA SRICIR™, T30, dRCTd o3ed Ud s arll o

T8 B P B &A1 B H oy At AT TSR W edH w6 o aE # 39 U
Pl dlex THIRMAST B Uit ©, I8 & gidg 39 [y IR ufsdies Hud &Y 3R o Bl 39
B H qEurl a1 v W dieaned | # I8 favar fdetrar § fb WReR U SubAl B g1

AN Y& Dt . (FagT)

HON. SPEAKER: Please go back to your respective seats.

... (Interruptions)
SHRI JYOTIRADITYA M. SCINDIA: Madam, we are in a democracy. ...
(Interruptions) Will the voice of the Opposition not be heard here? ...
(Interruptions)
A 37eA& : HY UScl s dR dlell © [ 377 99 R el Io1 8 87 § gsdl o aid
gan! g o5 ATt 3fiR 3 JwmRit & a1 & & foy allow & &l

...(agagm ) |
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(Q. 84)

St A g @ AwEleAn, # MU A-T A dler Bl JFAR =TSl gl AT U Usell dR 37T
8, ST SH1Y qSH &1 9o Yo bl Al SQ L. (@raem)

HEIGAT, ARA ¥ Ugell IR TR AR & A1 T IR ST UTe] 1 TRBR a0
g, e d8d wRd & gl st R A off, S gedd 9gd wifeelt g
g,...(xau™) SN W AR & W 8 W YISId B 3731 HIIHH Il §l $Hd a8
o A B <@ 1 fUed dF A1 | 889 14 TR D FARISe Ja [Bar 2. (Fagm) a8
ggd & T B 9 © AR VAT 9 H UBell IR 3Nl =l g UfIeiiie HeH 9w @ uurEAl 8
TeE A SN 7 Ior ©, I8 H T W FHel daredl gl (Fagm) § e "ems | I8 S
g 6 U Seoia i den Ife feet 50-55 auf § ISR AT BT A1 AT BT 14 AT B
IO 28 TR THh 8 Fehll ATl T& SRU & [&F TS H S FARISS HI AT 9gd HA
gl...(Tq) gIR A AT faers w5 sft e R OR wed Uewr A end € # Y wem
Tl W ST § SR oy Al wew yewr 9§ ol 2. (agr) ffead & saen orest & B &
HRUT G TSI H 0.171 TS FaRISS &I AT U H RN O 2 I8 e b 9EH
B\ (caem) gue forg # AR werEAy Sft afR A5t S Y gwrare 1 gl b weikigs g9
TR W AN H ITHT 984 g1 AN 2., () 3-1 927 7 fF 73 §AR 219 HT ST Afds

A 3T BT ©, 981 A 8H B db $0b] THT B o7, (aem)

sit s R AR @ wEiey), A e | S faar e @ 8 98 [fYed W v arfoie
gl..(ag™) B9 99 S © 6 IS A9 & S & foY of "eayul 21 WRA WRBR
RIS UHIOT UISTel ATSTT & AIEH W SR I8 IR Bl 3M1 & 2 fob i # ol ol
@ Ugold el 8k TSt @1 [urasdt a9 3. (agE) 39 gt ¥ A g RS
AT & AT S AR TR DI S SR St g, 9 A 7 | 5 ufoerd af¥n Hfeaq
T g, S IST S B Iura, IR SR Aot R @9 aR ADd ol (FaEH) TR,
fod feAl S@ 78 WeHR & a1 yarE= of 39 anN # fRFfdg 9 ik S=9 9 9d @l
TRAT 9 oI 8iR S9& SR IR RT 7 RIS, FARSS IR I[ura 3 g91fad &3
& o0 o TR Fs S0 WEd fHarl.. (@) g T8 RIS 3R TS ¥ e
w0 UPgH A IR ISR SAGT JHId 81 T I5Al H 3ABT ATSl IR @, Fordadt
ffegd wu | gwra iR Jhd I &A1 DI BT Bl (EUM) Th BAR HIS J9AT 59 QM|
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T W OAAE O @ gRareret & foy emefed frwr w8 A R @M @ <@
gl...(Tau™) STd PGP Pl e § W ¥ A WdaR T 14 §9R qQMEC &, S8l W
T 19 BOR Ol YIGHRU I G Y 8., (Fqer) g9 AfRed g STel Joral
e & W YRR B W gl 59 YU IUHE & A RS 3R FARSS d Sl
<Y WX DI 28 TAR YHIAA 91@C 2 ... (STJET)

ST W TN TR IS B0 AN 4 quf § 57 3R D5 Aadx @9 Sl 3R
ffead w0 & Sus aRuHEwT <9 § Mt SR wiRgS I 8 WY, I8 gHfead &
B TIT IR WRBR BT T
St Sfa gd: Heed], A QERT U © 6 AR S 99 & 8 99H [ ORE 9 aWar
g, 98 <Al ged | S DR 98] W UH IRl il H 20 TRUC Bl ATF H FARISS
arfl ST & 2| A wer wA St SR BN WA it & HIeH ¥ Y 70T BrAhH qedl Sff
e & RO gAY g w5 a4 R Ao B Sidd O 2R ge-gs HIgeR SN Hifead
SH §9 32 21 39 Ao # I8 fFerR R e e w8 6 R o ew R & fog o ©
D AA-A1T F A 3R A1¢ A UL TH, et 99 & forr ff @d ar| fhees wE &
q8d AT 50 fhaMIeR B g T §9 UM Pl IRl S 3R 39 YHR I Ig Uaod
S TR A, dERRl W SR S U UARId 9% < &1 St grag R T g o'W
g9 ded 1 FARES & UM B I I8 ¥ o IR Gdhd ol Wig AT TH.ELTHE. BT S ur
BT, I BH oYY g YISl I T P UgAT Ghd ol AR ATYD HIH A ARG HAT
St W ®Had Jgl Bl © [ T 8H VA SH BT A0 e FARIgS Jad Sl Td ©, aard,
affeardt Tral 3§ U 9T BT UgEr DI T Hl?

N g Rig AR : 9T AeTeT HeedT, HEY USY H TiNgS 9 UUIfdd STael bl GRe
ggd BH © SR AFHIY W 7 1 41 Bel 8, § A9l g b by bR A S AR & SR
2 39 e wRie (T 21 Sua ofav S domRll @I enfia fear S dddr g, e
s ARG W U IR AR PRep 5T A d1d PR GRS I JHIMAA gd1de D1 Blg
ATST FEAe BT 1 89 39 R faar 3|

DR. BOORA NARSAIAH GOUD: I appreciate the Government’s initiative for

supplying fluoride-free water in the country. But, in Telangana, my constituency is

one of the highest fluoride-affected areas. Even today, lakhs of the people are
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suffering from Skeletal Fluorosis and Dental Fluorosis. The people are only 2 ft.
or 3 ft. high because of this problem. The fluoride problem is so acute. The
fluoride content is high even in the breast milk of the mothers. In the crop, paddy,
jowar, the same situation is there. It has been found after an extensive research.
Elimination of fluoride only in drinking water cannot eliminate all the problems.
Elimination of fluoride from irrigation and drinking water is the ultimate solution.

I also thank Mr. Gadkari ji for taking the name of Telangana where we are
rejuvenating 46,347 tanks and our Chief Minister has initiated the Mission
Bhagiratha through which 1.16 crore households are getting clean tap water at the
rate of 100 litres per person in rural area and 150 litres per person in urban
habitations. Ours is the only State in the country which took this initiative. There
was a plan to set up a fluoride research centre in my constituency of Choutuppal
for which we have given five acres of land. I have taken this initiative. I want to
request the hon. Minister to expedite that so that we can have a research institute
there. It can be a role model in helping eliminate the problem of fluoride not only
in my constituency, but also across the country.
#it s R AR oreme JEied, IS Bl g I AT ST 1 98 B 37sT B Rl
2l 38 TN BOR RIS U Bl o W &% R Bl W Ugolel fiel, U1 AT 9918 ©
3R 99 fery a8 ffaRed w0 @ BReT o ¢ €1 & wHsian § 6 5@ Je T WReR &1 a8
RATST g1 B A1 TR [ 38T T YISl YA BRI DI G I BT

S8l b AT H FARISS BT Tl &, 8 Sl STel YUra<il SU-MAe I 8, Iqh
3T 966 THAC THTHT ¥ &, [P 453 TR JUAT AT AT & 3R 300 HRIS SUAT &H
3t iR &7 o1 €, oI e # sresl B 8 9a |
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(Q. 85)

3t fomer Badt: ds, ol A TR S A 984 Sredl ave | |Hesl o el @ wwn
fpat 9t B arelt 8 # wwern g f5 g omend! & S ®1 w & Wi Environment is

another very huge issue not only in the country but in the world. So, I have asked a

very simple question and that is whether the target of generating 100 GW power
through solar energy will be achieved in the year 2022 or not. Unfortunately, there
was no specific answer. But if we look at the answer itself, it becomes clear that
there is no way you can achieve this target. So, would it not be a proper thing to
have a realistic target? Both in terms of investment and also in terms of capacity, it
is just not possible. It is also very clear from the answer that at the moment the

bids themselves are very low and there are multiple challenges. ... (Interruptions)

Madam, while it is laudable that we talk about Make in India, and I think
we all would support that, we should also look at the cheap imports of the solar
cells and the modules for solar panels. Will the Government consider giving
enough importance to the indigenous industry so that we do not have to import

anything related to solar energy manufacturing? ... (Interruptions)

2 IR.S.FT : A=A, SR H &9 BEl T8 Pel ¢ (b 89 U SRS AEd T8l PR IR,
gfch 89 31U TRAIC Il & & B, I B H BN | TART TRAC 175 IRMare g, o
Al Mrare Aok ¥ 8, s IR | A1 I8 Fardd I8t T gl 3l oS! gAR AleR urar
P TTeS HURIET 16600 FIMATE Tl $HD AT SHT AT BRI 6500 AITETE 3MR M a1l
g AN S TR Qe BYe@RM §, 98 13000 FETE ¥, TR ¥ 6500 ¥ WAt 3 SRAT
S AT BRI 16600 W 6500 AT {6 23000 FEIE & HRIG &1 SIRAT| S0 3@l EH
IH FOIR Wmare &1 IS o o g e f9s errel aia-ard A1 9 o aren 21 foawr #
BH M B9IR HAETE &1 {98 3R &= arel &, SHadl # A9 §9R HMETe, BRa § Ui 8oR
HMMETE 3R A § 6 B9R AIMAIC &1 {98 & aTal 21 I {6 39 91 89T et {48 20600
& TAT| 3Tl W1l B9 30 §OIR FMaE & s &Y ® & iR S0 15 87 T I goIR
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AITETE BT fae B @ 21 W BHRT o BT S Gl TGS Bl SRIC 8, 98 8H 19 DY SId

g1 9fcth ST B T SIS ol (AT §l 3HD 7Tl 89 41 BOIR HAIMAIE BT 8 & o
® g o 5 AymaaRt F <rE U B! SR 9 T9R WA g1 e & o w g S
FAISH IR BT A 9 $8H Sdess gl Bl

Hed, # AT 9 W FHeAl Aedl § [P SR H Fel e foar g 6 8 erile
3rEd 8l B TG, dfcth 89 TRIC Bl $hiW Bl I8 UhaA fdepal [fPad gl ... (Fagm)
I, I AHFNT 371 0eq & IR # UBT 2 ... (FagH) HSH, TR TE o S
AHFaRT SIS 8 98 B 8 AR AIMAE & ¥ iR g9 Rearrdie a1 9gd & s
AT H AP 20-21 AR #Aised AMRY| .. (™) gaferg g9t o Raarawdie g, 98 9 o
SAfEd 2 3R a1t U A Hic Bl 21 g9 sUH iy feabd T8l 8 9P HURIS o=l
gl ... (cgaum) Afes T8 R AHEERT 9¢, I9D foy 89 Q1 uiferl o @ Y € U
dql TFAURE Sh Sore BARI IiTeRs! Fallics g iR Udh Hifeldl 3ifens! & dHed & oy
FAle B 8, SD A Sl TR 3 Soxe BAW O BT 8, SUH 20 BWR FMGIC &I
3SR BA Ul Hull &l &I, S J8 AYhaaRT sl . (FagE) sdd el Sl gar
difeRl g, S &1 SHfed doe RAmRde @ w &, o aferst & a1 iifds ax &8 =
2, SoxC |IavH &1 WY Wifao fear g a1 st Aghaaa ff 8Rfl, T8 8 AN of HR S
3R ST §¥hcs HURIS! &, 98 O BH i HY 8l 3R 98 ddb hiice gTaReHe &1 IdTd &,

gHP] HiUcd el T USdl 8, 89 oR% TR fJe &xd g dficd Wsde ddex o 2l

... (cgagr)

SHRI DINESH TRIVEDI : I think there is some confusion. It is quite possible that
I have not understood it. We are talking about 100 gigawatt and the answer is in

megawatt. So, even if [ take this...... (Interruptions)

N oR&.RE : A9, d 39> IN ¥ FA@ @1 gl FIAR HAM@EIC P TH AEEie Bl ol
...(37au) 3FR IRMAlC &I I1d B I AUl IS AN s DHUNIS! 16.6 IRMARC Bl

.. (cTae™) SIS 3rATdT 13 Tdie BT BHRT 30X Iigded &, o f6 wre o8 Mhmarte

S QT 3N S| .. (FAEH) IFSD ATl 89 o ITTEie &1 3ifevs! I8 &) & 8, dF
BT &1 a7 B, 9 &1 e § BN, Ui BT BRa H BT 3R BE B A H BN |
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..(cTag) 3t IRE | 3Tl AT 30 MmETe BT Bl iR SHD 91§ & ATl BT 30 HHare
BT B, 3IH I8 A 78l ©, S 20 MIMEIE BT WSHH & A1 <Ts-31Y fhar a1 gl
Mrdic § a8 SR 81 ... (Faum)

SHRI DINESH TRIVEDI: I do not want to indulge in that kind of an argument. I
wish you all the success because it is good for the country. I will be totally with

you. If we can achieve it, there is nothing like it.
SHRI R.K. SINGH: It will happen.

SHRI DINESH TRIVEDI: But it does not seem so. The other question is about the
reliability of the grid itself because the resource of solar and wind, that is,
renewable energy is not under your control; it is under the control of the nature. ...
(Interruptions) When there is peak hour requirement, let us say at 6 pm, there is no
Sun and there is not too much of technology to retain this kind of energy. ...
(Interruptions) Germany is supposed to be very efficient. Even Germany is finding
it very difficult to manage the grid. ... (Interruptions) So, my question, to be very
short, is how you are going to manage the grid in efficient manner. Secondly, are
you also thinking of shutting down other power plants, be it water supply or

normal energy supply? Please let me know that. ... (Interruptions)

2 oR.&%.RE @ Aed, 89 el e © [P o'l ab s AnsHe &1 ueE g, s foy e
TS | U Yol DHINESR &1 W Tl ... (ag™) Ugell 919 @1 &9 <1 B8 8, a8 g &
T 93 e eawt § A Up g S P HA9 03 TG 80 BWR fHhaArex BT B .. (qqUm)
g 3T ¥ M HIRSK &1 W &, TP §1 W & S 3R TP §1 | & g
_..(7au™) 39 W PINSR B g9 & oI A AT € 28 BAR dkle wud i, o 4
15 AR HIS SC-CC D oy T 3R 13 AR IS - & oIy 2. (gaem) a=r |
HH T T ¢ 3R 3HD AT & W g Ryuaat geoi dvoric ded o w g S fh s
TS B .. (FAYH) S&l dd Gl B 919 8, 9 B | U B TRET B ward g, 94
GRS TE IBAT © AT BAT Al I © Al AT DA IFDI HH-317 B Al BAN U 3ATelvel Sl
$les DU B9 BT 8, 98 45 89X Hrare g, a1 5 45 imdie g1 ... (syagm)
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TR & oy 98 7w 2. (STae) 39@ 3ramar 9 Hufaet | € iR g evfed HuRec
M B IR0 H B B THRT T 2., (a9) AN Sled HuRicr el & i § 330
Mrare 1 SR @R T8 2l (@ayH) e 9 & fag '\ ore o Wi uewi
DIRSR F1 %2 &, S g1 § Ugell IR a1 %@ 2. (aem) S gar o¥ 39 o9 I8 &, Sl
D! HTHT AT W B 2| garc|... (SFaem)

AEAN e : T S|

A Aeft RS S|

... (TagmM )

ST, @Rl wefiol WeRTe: AeiedT, dgd-9gd gare] § a1 | @ o1 5 9wy e i <@
gl WRG & JIRAT JEE WA AR RS 9TS A S & g | AW el 3 as Yo
HF B @ Bl (FaEE) Fol b a7 7 W, 4R Fol b &F 4 W Yoeihe e @ @
g1...(Fau) BAR Sotiar HAl A AR, g e 7 gl Il & WY g9 AWR A SR
e 5 4S9 foy g9 ¥ ST&1 8] BRI g ... () FHI P <@d g¢ H TP 954

BIel A U HAT ATEdl gl... (FIUH) SR IS H WR ol I B B forg fman
HIMETE WRAF B WIUAT BT TS & I Bl S el 3i... (FAYF) s WHR gRI AR SHoll &g
fope= AT @1 3 <RI A AT I ¥ A a1 S @1 g A1 fear S arert g (@raeT)
Tl SIHAMHRAT UG B & fTY ARBR 8] ITINT 3R P ITAW & oy R |afed St <t

2l... (craam)

sft AR ®.R1E : A2IGTT, SR USY H M & 7 # 503 WMEIE &I Aok SR Huffet
T 2. (Iau™) 3AD ATl AT 3R BI-SRIE A 1,933 HMAIE &I HURTS RIfud
g, Afe # A FEW B T § 6 IR 99w &1 9 Rguadt ureR Sfifenie g, a8 o
SMffrTe™ & HTH! T Bl... (AU™) IHDH! GG Bl SIRd g ... (Taem)

NI, AT Ae Heled U8l b 89 @Rl © gHIed &I B, Al goae R AT
BH SPI < QT WAfT AT AieR Ul & [l Sl gHpl AAF Bl SRR TSl 8, Alegedd
affe, I Igd BICT W1 &l a1 ¢... (FagH) B9 80 Uererd qTeR A $HIC 8l el
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Bl (@aum) o St B TE AYHFERNT B b fAT g ye uiferft o 3 .. (@)
Rt g dfedts €9 # @1 © ok S8 W i A1 8 iR iR 39 difer &1 &
BT ... (TIeT)
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12.00 hrs

AR & ¢ AR GERIU, s AN R IKA@ DI GaN U< §s o AWl qgaqul
gl B @ AT TS, T8 Y € iR 9 & fAU BIE WA URATd A @I MawIdhdT T8 B
I JATWR TR Y A IoR S Febd ol SAGY R TG HI BT . a1 o1 Al
yer & @ T 2
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12.03 hrs

PAPERS LAID ON THE TABLE
HON. SPEAKER: Papers to be laid on the Table.
... (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS AND MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (COL. RAJYAVARDHAN
RATHORE (RETD.)): I beg to lay on the Table:
(1) A copy of the Prasar Bharati (Broadcasting Corporation of India) Salaries,
Allowances and other Conditions of Service of Chairman, Whole-time Members
and Part-time Members (Amendment) Rules, 2017 (Hindi and English versions)
published in Notification No. 1022(E) in Gazette of India dated 17" August, 2017
under Section 34 of the Prasar Bharati (Broadcasting Corporation of India) Act,
1990.

[Placed in Library, See No. LT 7829/16/17]
(2) A copy of Notification No. S.0.3060(E) (Hindi and English versions)
published in Gazette of India dated 15" September, 2017, making certain
amendments in Notification No. S.0.302(E) dated 27" January, 2017 issued under
sub-section (1) of Section 2 of the Sports Broadcasting (Mandatory Sharing with
Prasar Bharti) Act, 2007.

... (Interruptions)

[Placed in Library, See No. LT 7830/16/17]
THE MINISTER OF STATE OF THE MINISTRY OF POWER AND
MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI R.K. SINGH): I beg to lay on the Table:
(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 394 of the Companies Act, 2013:-
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(2)

(b)

(©)

(d)

(1)

(i)

(i)

(i)

(1)
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Review by the Government of the working of the Rural
Electrification Corporation Limited, New Delhi, for the year 2016-
2017.
Annual Report of the Rural Electrification Corporation Limited,
New Delhi, for the year 2016-2017, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.
[Placed in Library, See No. LT 7831/16/17]
Review by the Government of the working of the Power System
Operation Corporation Limited, New Delhi, for the year 2016-
2017.
Annual Report of the Power System Operation Corporation
Limited, New Delhi, for the year 2016-2017, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.
[Placed in Library, See No. LT 7832/16/17]
Review by the Government of the working of the North Eastern
Electric Power Corporation Limited, Shillong, for the year 2016-
2017.
Annual Report of the North Eastern Electric Power Corporation
Limited, Shillong, for the year 2016-2017, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

[Placed in Library, See No. LT 7833/16/17]

Review by the Government of the working of the Power Finance

Corporation of India Limited, New Delhi, for the year 2016-2017.
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(e)

)

(2

2)

(i)

(i)

(1)

(i)

(1)

(i)

(1)
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Annual Report of the Power Finance Corporation of India
Limited, New Delhi, for the year 2016-2017, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

[Placed in Library, See No. LT 7834/16/17]
Review by the Government of the working of the NTPC Limited,
New Delhi, for the year 2016-2017.
Annual Report of the NTPC Limited, New Delhi, for the year
2016-2017, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 7835/16/17]
Review by the Government of the working of the Power Grid
Corporation of India Limited, New Delhi, for the year 2016-2017.
Annual Report of the Power Grid Corporation of India Limited,
New Delhi, for the year 2016-2017, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 7836/16/17]

Review by the Government of the working of the NHPC Limited,
Faridabad, for the year 2016-2017.

Annual Report of the NHPC Limited, Faridabad, for the year
2016-2017, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 7837/16/17]

A copy of the Annual Report (Hindi and English versions) of the
Damodar Valley Corporation, Kolkata, for the year 2016-2017,

alongwith Audited Accounts.
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3)

4)

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Damodar Valley Corporation,
Kolkata, for the year 2016-2017.

[Placed in Library, See No. LT 7838/16/17]

A copy each of the following papers (Hindi and English versions):-

(1) Memorandum of Understanding between the Power Finance
Corporation Limited and the Ministry of Power for the year 2017-

2018.
[Placed in Library, See No. LT 7839/16/17]

(1))  Memorandum of Understanding between the Solar Energy
Corporation of India Limited and the Ministry of New and
Renewable Energy for the year 2017-2018.

[Placed in Library, See No. LT 7840/16/17]

(i) A copy of the Annual Report (Hindi and English versions) of the Bureau of
Energy Efficiency, New Delhi, for the year 2016-2017, alongwith Audited
Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Bureau of Energy Efficiency, New Delhi, for the year
2016-2017.

[Placed in Library, See No. LT 7841/16/17]

(5) A copy each of the following Notifications (Hindi and English versions) under

sub-section (1) of Section 59 of the Energy Conservation Act, 2001:-

(1) The Bureau of Energy Efficiency (Terms and Conditions of Service
of Employees) Rules, 2017 published in Notification No.
G.S.R.1041(E) in Gazette of India dated 22™ August, 2017.

(i1))  The Bureau of Energy Efficiency (Recruitment, Appointment and

Terms and Conditions of Service of Officers and other
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(iii)
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Employees) Rules, 2017 published in Notification No.
G.S.R.1125(E) in Gazette of India dated 1* September, 2017.

The Bureau of Energy Efficiency (Powers and Duties of Director-

General of the Bureau) Regulations, 2017 published in
Notification No. 2/11(3)/13-BEE in Gazette of India dated 8"
August, 2017.

[Placed in Library, See No. LT 7842/16/17]

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND
MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI PON
RADHAKRISHNAN): I beg to lay on the Table:

(1)

2)

(i)

(ii)

(iii)

(iv)

(i)

A copy of the Annual Administration Report (Hindi and English
versions) of the Mormugao Port Trust, Goa, for the year 2016-
2017.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Mormugao Port Trust, Goa,
for the year 2016-2017.
A copy of the Annual Accounts (Hindi and English versions) of
the Mormugao Port Trust, Goa, for the year 2016-2017, together
with Audit Report thereon.
A copy of the Review (Hindi and English versions) on the
Audited Accounts of the Mormugao Port Trust, Goa, for the
year 2016-2017.

[Placed in Library, See No. LT 7843/16/17]

A copy of the Annual Administration Report (Hindi and English
versions) of the Paradip Port Trust, Paradip, for the year 2016-
2017.
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3)

(ii)

(iii)

(iv)

(i)

(i)

(iii)

(iv)
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A copy of the Review (Hindi and English versions) by the
Government of the working of the Paradip Port Trust, Paradip,
for the year 2016-2017.

A copy of the Annual Accounts (Hindi and English versions) of
the Paradip Port Trust, Paradip, for the year 2016-2017, together
with Audit Report thereon.

A copy of the Review (Hindi and English versions) on the
Audited Accounts of the Paradip Port Trust, Paradip, for the
year 2016-2017.

[Placed in Library, See No. LT 7844/16/17]

A copy of the Annual Administration Report (Hindi and English
versions) of the New Mangalore Port Trust, New Mangalore, for
the year 2016-2017.
A copy of the Review (Hindi and English versions) by the
Government of the working of the New Mangalore Port Trust,
New Mangalore, for the year 2016-2017.
A copy of the Annual Accounts (Hindi and English versions) of
the New Mangalore Port Trust, New Mangalore, for the year
2016-2017, together with Audit Report thereon.
A copy of the Review (Hindi and English versions) on the
Audited Accounts of the New Mangalore Port Trust, New
Mangalore, for the year 2016-2017.

[Placed in Library, See No. LT 7845/16/17]
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()

(i)

(iii)

(iv)

(i)

(ii)

(iii)

(iv)
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A copy of the Annual Administration Report (Hindi and English
versions) of the Visakhapatnam Port Trust, Visakhapatnam, for
the year 2016-2017.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Visakhapatnam Port Trust,
Visakhapatnam, for the year 2016-2017.
A copy of the Annual Accounts (Hindi and English versions) of
the Visakhapatnam Port Trust, Visakhapatnam, for the year
2016-2017, together with Audit Report thereon.
A copy of the Review (Hindi and English versions) on the
Audited Accounts of the Visakhapatnam Port Trust,
Visakhapatnam, for the year 2016-2017.

[Placed in Library, See No. LT 7846/16/17]
A copy of the Annual Administration Report (Hindi and English
versions) of the Jawaharlal Nehru Port Trust, Navi Mumbai, for
the year 2016-2017.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Jawaharlal Nehru Port Trust,
Navi Mumbai, for the year 2016-2017.
A copy of the Annual Accounts (Hindi and English versions) of
the Jawaharlal Nehru Port Trust, Navi Mumbai, for the year
2016-2017, together with Audit Report thereon.
A copy of the Review (Hindi and English versions) on the
Audited Accounts of the Jawaharlal Nehru Port Trust, Navi
Mumbeai, for the year 2016-2017.

[Placed in Library, See No. LT 7847/16/17]
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(6)

(i)

(iii)

(iv)
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A copy of the Annual Administration Report (Hindi and English
versions) of the Cochin Port Trust, Cochin, for the year 2016-
2017.

A copy of the Review (Hindi and English versions) by the
Government of the working of the Cochin Port Trust, Cochin,
for the year 2016-2017.

A copy of the Annual Accounts (Hindi and English versions) of
the Cochin Port Trust, Cochin, for the year 2016-2017, together
with Audit Report thereon.

A copy of the Review (Hindi and English versions) on the
Audited Accounts of the Cochin Port Trust, Cochin, for the year
2016-2017.

[Placed in Library, See No. LT 7848/16/17]

(7) A copy each of the following papers (Hindi and English versions) under

sub-section (1) of Section 394 of the Companies Act, 2013:-

(a)

(b)

(1)

(ii)

(1)

Review by the Government of the working of the Kamarajar Port
Limited, Chennai, for the year 2016-2017.
Annual Report of the Kamarajar Port Limited, Chennai, for the
year 2016-2017, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 7849/16/17]
Review by the Government of the working of the Shipping
Corporation of India Limited, Mumbai, for the year 2015-2016.
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(©)

(d)

(e)

(i)

(i)

(i)

(1)

(i)
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Annual Report of the Shipping Corporation of India Limited,
Mumbai, for the year 2015-2016, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.
[Placed in Library, See No. LT 7850/16/17]
Review by the Government of the working of the Cochin
Shipyard Limited, Kochi, for the year 2016-2017.
Annual Report of the Cochin Shipyard Limited, Kochi, for the
year 2016-2017, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 7851/16/17]

Review by the Government of the working of the Hooghly Dock
and Port Engineers Limited, Kolkata, for the year 2016-2017.
Annual Report of the Hooghly Dock and Port Engineers Limited,
Kolkata, for the year 2016-2017, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 7852/16/17]

Review by the Government of the working of the Central Inland
Water Transport Corporation Limited, Kolkata, for the year
2016-2017.

Annual Report of the Central Inland Water Transport Corporation
Limited, Kolkata, for the year 2016-2017, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

[Placed in Library, See No. LT 7853/16/17]
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(8)

)

(10)

(1)

(i)

(iii)

(iv)

(1)

(i)

(i)
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A copy of the Annual Administration Report (Hindi and English
versions) of the Deendayal Port Trust, Gandhidham, for the year
2016-2017.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Deendayal Port Trust,
Gandhidham, for the year 2016-2017.
A copy of the Annual Accounts (Hindi and English versions) of
the Deendayal Port Trust, Gandhidham, for the year 2016-2017,
together with Audit Report thereon.
A copy of the Review (Hindi and English versions) on the
Audited Accounts of the Deendayal Port Trust, Gandhidham, for
the year 2016-2017.

[Placed in Library, See No. LT 7854/16/17]

A copy of the Annual Administration Report (Hindi and English
versions) of the Calcutta Dock Labour Board, Kolkata, for the
year 2016-2017, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Calcutta Dock Labour Board,
Kolkata, for the year 2016-2017.

[Placed in Library, See No. LT 7855/16/17]
A copy of the Annual Administration Report (Hindi and English
versions) of the Kolkata Port Trust, Kolkata, for the year 2016-
2017.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Kolkata Port Trust, Kolkata,
for the year 2016-2017.
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(11)

(12)

(13)

(iii)

(iv)

(1)

(i)

(1)

(i)

(i)

46

A copy of the Annual Accounts (Hindi and English versions) of
the Kolkata Port Trust, Kolkata, for the year 2016-2017, together
with Audit Report thereon.
A copy of the Review (Hindi and English versions) on the
Audited Accounts of the Kolkata Port Trust, Kolkata, for the year
2016-2017.

[Placed in Library, See No. LT 7856/16/17]
A copy of the Annual Administration Report (Hindi and English
versions) of the Chennai Port Trust, Chennai, for the year 2016-
2017, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Chennai Port Trust, Chennai,
for the year 2016-2017.

[Placed in Library, See No. LT 7857/16/17]
A copy of the Annual Administration Report (Hindi and English
versions) of the V.O. Chidambaranar Port Trust, Tuticorin, for
the year 2016-2017, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the V.O. Chidambaranar Port
Trust, Tuticorin, for the year 2016-2017.

[Placed in Library, See No. LT 7858/16/17]
A copy of the Annual Report (Hindi and English versions) of the
Seamen’s Provident Fund Organisation, Mumbai, for the year
2016-2017, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Seamen’s Provident Fund
Organisation, Mumbeai, for the year 2016-2017.

[Placed in Library, See No. LT 7859/16/17]
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(14) A copy of the Admiralty Jurisdiction and Settlement of Maritime Claims
(Removal of Difficulties) Order, 2017 (Hindi and English versions) published in
Notification No. S.0.3349(E) in Gazette of India dated 17" October, 2017 under

sub-section (2) of Section 18 of the Admiralty (Jurisdiction and Settlement of

Maritime Claims) Act, 2017 together with corrigendum thereto published in
Notification No. S.0.3562(E) dated 9™ November, 2017.

(15) @
(i)
(iii)

(16) ()
(i)

[Placed in Library, See No. LT 7860/16/17]

A copy of the Annual Administration Report (Hindi and English versions)
of the Mumbai Port Trust Pension Fund Trust, Mumbai, for the year 2016-
2017.
A copy of the Annual Accounts (Hindi and English versions) of the
Mumbai Port Trust Pension Fund Trust, Mumbai, for the year 2016-2017,
together with Audit Report thereon.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Mumbai Port Trust Pension Fund Trust, Mumbai, for
the year 2016-2017.

[Placed in Library, See No. LT 7861/16/17]

A copy of the Annual Administration Report (Hindi and English versions)

of the Mumbai Port Trust, Mumbai, for the year 2016-2017, alongwith

Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government of

the working of the Mumbai Port Trust, Mumbai, for the year 2016-2017.
[Placed in Library, See No. LT 7862/16/17]

(17) A copy each of the following Notifications (Hindi and English versions) under
sub-section (4) of Section 124 of the Major Port Trusts Act, 1963:-

(1)

G.S.R.1240(E) published in Gazette of India dated 11™ October,
2017, approving the Mumbai Port Trust Employees
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(Recruitment,  Seniority and  Promotion) = Amendment
Regulations, 2017.

(i)  G.S.R.1434(E) published in Gazette of India dated 20™ November,
2017, approving the Mumbai Port Trust Employees
(Recruitment,  Seniority and  Promotion) = Amendment
Regulations, 2017.

(iii) G.S.R.1435(E) published in Gazette of India dated 20™ November,
2017, approving the Cochin Port Trust Employees (Recruitment,
Seniority and Promotion) Amendment Regulations, 2017.

[Placed in Library, See No. LT 7863/16/17]
(18) A copy of Notification No. IMU/HQ/ADM/Notification/2017 (Hind1i
and English versions) published in Gazette of India dated 13™ October,
2017, regarding term of office of Vice Chancellor and Pro-Vice
Chancellor and term of appointment of Controller of Examinations and
Directors of University maintained campuses under sub-section (2) of

Section 47 of the Indian Maritime University Act, 2008.

... (Interruptions)

[Placed in Library, See No. LT 7864/16/17]
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TR R AT | g WA (S I Ut Area): wEedn, | e o @ vew

W Y@l g -

(1) (Th) It IR ATgdciiged JHIS ARAse), 75 fQoell & ay 2016-2017 &
e gfades @t U afa (RS qem sl dxavon) qer [SEEICRITAGE
oY |

@) A IR ATgdciged YA WSS, T3 fQeell & a¥ 2016-2017 ©
HTIHRUT Bl TRBR GRT AT DY g Uiy (Rt qem siRsh wveno) |
[Placed in Library, See No. LT 7865/16/17]

(2)  wE W IR YU ASRTR RS AT, 2005 HF ORI 29 B IT-GRT (2) &

3feia STfERgaFT HOBI03TI0 973 (3F) S 28 M€, 2017 B WRA & oW H YHIRE gg off

dern s g1 S Sfafram @it o 1 & wfauy deem vy 0§ @ e ufy (Red

qAT IS HADHI) |

[Placed in Library, See No. LT 7866/16/17]

WH HA W T HA ql BRI HAed W Iod W (it ERwiEg @ierd): W, #
f=feiRad o= 941 UeeT R Wl g -
(1)  ouh grfIfF, 2013 H gRT 394 Y IU-URT (1) & 3favia FAferRad eI
UH-Ueh afd (B8 q2n sl | -
(@) (UP) T TegHIH Sue fafies, Yawar & a9 2016-2017
B BB B ARDHR GRT AHIET |
@)  Seed UgHIRE Hus folfiics, qa-ear &1 99 2016-2017 I
e gfided, A@RIET o J21 39 W FRIFG-AgeramRiad o
fewmfora |

[Placed in Library, See No. LT 7867/16/17]

@) () R TR dRUNS fAfies, TR @ 99 2016-2017 &

HIRIBIUT Bl AXBN gRT FHETT|
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[N

@) fIRd TRTeReE dRUNeH fafics, AR &1 a¥ 2016-2017 &1
s gfdded, oETifard o dom 99 ) fae- AgeiaraNierd
Pl fewfor|

[Placed in Library, See No. LT 7868/16/17]

() (TH) WRA Tee A (A, PIAR TMee Wiesd & ay 2016-2017 &

HRIBIUT Bl AXBN gRT FHETT|

ON N

@) WRA Tiee A (A, PIAR Tice Wiegd &1 a8 2016-2017 &I
aTfes UfIdeH, IETaRiferd oRd de S99 R fRiad- #eeraried
Pt fewfon|

[Placed in Library, See No. LT 7869/16/17]

(TH) SlATERATd 186 YA RAd SaadHe gus f$oms ey, R & ay
2016-2017 & ¥ UfIded @t Udb ufa (= dem fsh Axhwon) den
T faTd o |

@)  SEERdd Tew ggHiE Red Seawic gus feegd de), AR @ 9y
2016-2017 & BB DI ARBR GRT AHIET Bt o ufar (e qem s

HEhHIO) |

[Placed in Library, See No. LT 7870/16/17]
(Th) A SIS 3 I AdhMaw, F1gs & a¥ 2016-2017 &
s ufided @ gep i (3=t Jor SISt |wepRul) e
SIRITIRIET o |
@) A RIS B Jd ABMT, Fg® & a¥ 2016-2017 &
HTRIGIUT B TRBR gRT FHET B s ufy (= q2 st

HEhHIO) |

[Placed in Library, See No. LT 7871/16/17]

(TH) TS SRICYT ATH AST 8, PIAR Tles Blegd & ay 2016-
2017 & dAI¥® Afided @l Yo ufa (R qem sl Smvvn) qer
ETET o
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@) T RIS Ah AST 8@, PIAR Tles hiegd & ay 2016-
2017 & HRIGRUT DI TRER gRT FHIE & v ufar (R qen
3T ARHR) |

[Placed in Library, See No. LT 7872/16/17]

(5) el TR BRUNeH faffics den @™ #37e & §19 a8 2017- 2018
& fory gU wo=ilar S &t Ush ufd (= e sRoh wwepson) |
[Placed in Library, See No. LT 7873/16/17]

fam warera & W WA (s @ garw gaen): Heean, # FrEfaRed o3 99 ged W
€
(1) dgeds Re Ifdfrm, 1975 @ gR1 9(h) W [UER (7) b SfAd
ST HOHOBI0f0 1514 (31) ST 14 fGF=R, 2017 & 4RA & Iogy 4
THTRIA g8 ot q ForaesT 3mery S JffAfad &t a1 8 () Bl IU- gr1 (1)
& Iudyl & 3faid A R BT AT IRD ITH SR faffde <Rw
oNel/SwiNl/SRE #al & ofid oM dTel AT W Jayqd A1 Yob q@ T 8, B
U afa () dom ISl Wh_er) d1 U ARATHD S|
[Placed in Library, See No. LT 7874/16/17]
(2) AHTged SR® IATFRM, 1962 HI GRT 159 & 3T AR HO  AT0HI00
1515(31) ST 14 fRERR, 2017 & WRA & Io0F 3§ GG gs off I1 98 R 30 S,
2017 &1 JAMRFGAT H0 50/2017 -HOYo §  Hiayy FMed Y 7w 8 &1 vep ufa (=
qAT TSI HXHON) TAT UH  ARATHED S|

[Placed in Library, See No. LT 7875/16/17]
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THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI
JAYANT SINHA): I beg to lay on the Table:
(1) A copy of the Memorandum of Understanding (Hindi and English versions)
between the Air India Limited and the Ministry of Civil Aviation for the year
2017-2018.

[Placed in Library, See No. LT 7876/16/17]
(2) A copy of the Annual Accounts (Hindi and English versions) of the Airports
Economic Regulatory Authority of India, New Delhi, for the year 2015-2016,
together with Audit Report thereon.
3) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (2) above.

[Placed in Library, See No. LT 7877/16/17]

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION
(SHRI ARJUN RAM MEGHWAL): I beg to lay on the Table:
(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 394 of the Companies Act, 2013:-
(a) (i)  Statement regarding Review by the Government of the working
of the WAPCOS Limited, New Delhi, for the year 2016-2017.
(1)) Annual Report of the WAPCOS Limited, New Delhi, for the
year 2016-2017, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 7878/16/17]
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(b)

2)
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(i) Review by the Government of the working of the National
Projects Construction Corporation Limited, New Delhi, for the
year 2016-2017.

(i) Annual Report of the National Projects Construction
Corporation Limited, New Delhi, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 7879/16/17]

(i) A copy of the Annual Report (Hindi and English versions) of
the Brahmaputra Board, Guwahati, for the year 2016-2017,
alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Brahmaputra Board,
Guwahati, for the year 2016-2017.

[Placed in Library, See No. LT 7880/16/17]

... (Interruptions)

T AT W oy #wA (sft 3ot ) ¢ wRled, § ffaRed 13 | ted W |

(1) )

1S SICIE 3iT% HRUC CHATAlSl, Walel & a9 2016-2017 & ATV Hided
B UH Ui (BT qAT IS AFH0N) qAT @RI ol |

1S SICIE 3iT% HRUT SIS, WalEl & Y 2016-2017 P BIIDBRUN D
WRBR GRT FHIEAT BT Ueb Uil (FT TG SUSH AwBI) |
[Placed in Library, See No. LT 7881/16/17]

HRUYT TRIUTC THISN HIeRIel , s fSooll & I¥ 2016-2017 & dIf¥d ufade
B U gfa (=S qem ol WvhRun) q oRETRIfad o |

PRUC THRIUIC THITH HreRIa , 8 feell & a9 2016-2017 & HRIBROT B
IRBHR GRT FTHIET DY U ufar (Bl qem Hrsh ) |
[Placed in Library, See No. LT 7882/16/17]
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TR JHIRM ST BR 2veimhied | 78 fReell & a9 2016-2017 & afia
gfaded @1 U ufa (R T2 3ol Wepvun) doi i ok |

TRAUIC YHIRM BISRTA BR BUSIhIUed, Tg facell & ay 2016-2017 & HRIGRIT
P TRBR gRT FHIem Bt v ufa (R qen ofish Ao |
[Placed in Library, See No. LT 7883/16/17]

U TRIUIE THIRM HISRIe , 918 & a¥ 2016-2017 & d1¥as ufaded &t U
gfa (E=a qm ST AHR0T) qAT A@TIRIerd o |

2USe] YIS YHITH HISRIeT , I=Tg & ay 2016-2017 & HIRIDR] Bl WRBR
R el & U gfd (= a2 sish dxeho) |
[Placed in Library, See No. LT 7884/16/17]

(5)  Picd HRUNIH 3 e fafice Jen o w3 & 19 av¥ 2017-2018 & foU
B ARSIl S99 B Uep g (Rl o siursh W) |

(6) (T®)

[Placed in Library, See No. LT 7885/16/17]
Tl S URIIIC IR BISRIS , §as & a¥ 2016-2017 & d1Ne Hladead @
U gfa (Rt e o ERepsuT) dei oraraNiferd o |

T S| YFAUIC THITE PSS , a9 P a9 2016-2017 &b DHRIBRUT DI
IBHR GRT FTHIET DY Y Ui (Bl qem Hrsh dxmvv) |
[Placed in Library, See No. LT 7886/16/17]

$fa Rice TaRIUic WM S8R, Hds & a9 2016-2017 & d1¥® Hfadad
B U gfa (B qm SIS WRHRuT) q TR o |

§fST7 Rice UaRTUIc WM S8R, H98 & a9 2016-2017 & HIIBROT Dbl
WHR gRI FHIET & Uap ufy (= o i dvmvo) |
[Placed in Library, See No. LT 7887/16/17]

g1 Rerd gaIfAgeE, om0 & 99 2016-2017 & dMfd faded o1 Tb afd (Bt
qAT IS AHUN) qAT SIRATIRITET o |
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@) go RE= TAIRUEE, o107 & a¥ 2016-2017 & HRIGROT S ABR gRT AHIET B
U gfa (Rt qerm sl ) |
[Placed in Library, See No. LT 7888/16/17]

(9) (TH) T UTE Jod QIAUIC FHIRH HSfid, s fiee & a9 2016-2017 & afva
gfaded @ U ufa (R dorm 3ol Wepvun) doi oo ok |

@) T TS gl YIS YA B8R, T3 faeell & a¥ 2016-2017 & HRIDRUI
DI TRHR R FHIE B g ufT (= T2 s Ao |
[Placed in Library, See No. LT 7889/16/17]

(10) ®Ul AATH, 2013 B GRT 394 DI IT-GRI(1) & A FHfIRad Tl B TH-Th
afar (Rt Qe sl Hamvon) i

(Th) TS BUSH SAUHT HRUNYM feffics, e & a9 2016-2017 B BRIDBI
B WRBR gRT AHIET BT Th it

[N

@) TS TUSH SaATHT HRUNY foIffics, @ & 9y 2016-2017 HI dAMNH
yfded, JEuifad oRkg 92T S9 W FRIFG-Aeer@erd o fewfor |

[Placed in Library, See No. LT 7890/16/17]

(11) S s wdl (e U sifard s srfafias, 1987 @1 &)1 3 & IUERT (2)

& afata FfaRad sriagamell &1 Ue-Te g (B dour SISl Wb -

(Th) B3, 2027(31) ST 28 TA, 2017 & WRA & ASMAF H FHIRIT gorm o (o=
JT IS AXBRO) qAT h GRT 14 TAY, 2016 DI SfOEAT .
PI.IAT126(3) # Hicuy Fene= ey v gl

@) PI.3M. 2937(37) ST 6 RATRR, 2017 & HRA & A0S ¥ YHIT garm o (=
oI IS AXHRO) qAT D §RT 14 TA, 2016 b1 M@ .
P1.IAT.126(31) H Hicag F2med By Ty €l

[Placed in Library, See No. LT 7891/16/17]
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(12) TS SC 9IS SfUfM, 2008 @1 &R 3 HI IU-GRT 4(F) & AW IR AR

H. PIIM2642(3) ST 14 N, 2017 & WRA & A9 H FHIRG gs o T ST 34

SHFAGAT P JBRA B ARG H 18 3R, 2017 Tb AT FH F e Hl U5 YR
D T I TS H TG &b w7 H B HA b oy qmfafese by o & aR d &, @ P
gfa (= e sl d¥mv) |

[Placed in Library, See No. LT 7892/16/17]
THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS, MINISTER OF STATE IN THE MINISTRY OF SHIPPING
AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): I beg to lay on the Table:
(1) A copy of Notification No. S.0.3319(E) (Hindi and English versions)
published in Gazette of India dated 13™ October, 2017, regarding further
delegation of powers of Highway Administration under Section 50 of the Control
of National Highways (Land and Traffic) Act, 2002.

[Placed in Library, See No. LT 7893/16/17]

(2) A copy each of the following notifications (Hindi and English versions)
under sub-section (4) of Section 212 of the Motor Vehicles Act, 1988:-
(1) The Central Motor Vehicles (11™ Amendment) Rules, 2017
published in Notification No. G.S.R.1361(E) published in Gazette of
India dated 2™ November, 2017.
(i) The Central Motor Vehicles (12" Amendment) Rules, 2017
published in Notification No. G.S.R.1433(E) published in Gazette of
India dated 20™ November, 2017.
(iii) The Central Motor Vehicles (16" Amendment) Rules, 2017
published in Notification No. G.S.R.1461(E) published in Gazette of
India dated 28™ November, 2017.
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The Central Motor Vehicles (13" Amendment) Rules, 2017
published in Notification No. G.S.R.1462(E) published in Gazette of
India dated 28™ November, 2017.
The Central Motor Vehicles (15" Amendment) Rules, 2017
published in Notification No. G.S.R.1463(E) published in Gazette of
India dated 28" November, 2017.
The Central Motor Vehicles (14" Amendment) Rules, 2017
published in Notification No. G.S.R.1464(E) published in Gazette of
India dated 28™ November, 2017.

[Placed in Library, See No. LT 7894/16/17]
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12.06 hrs
MESSAGE FROM RAJYA SABHA

SECRETARY GENERAL: Madam Speaker, I have to report a message received
from the Secretary General of Rajya Sabha:-

“In accordance with the provisions of rule 127 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, I am
directed to inform the Lok Sabha that the Rajya Sabha at its sitting
held on the 19™ December, 2017 agreed without any amendment to
the Indian Institutes of Management Bill, 2017 which was passed by
the Lok Sabha at its sitting held on the 28" July, 2017”

12.06 V4 hrs
FINANCIAL COMMITTEES (2016-17) — A REVIEW

SECRETARY GENERAL: Madam Speaker, I beg to lay on the Table a copy each
in Hindi and English version of the ‘Financial Committees (2016-17) — A

Review’.
[Placed in Library, See No. LT 7876/16/17]
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12.06 2 hrs

COMMITTEE ON ESTIMATES
23" to 26™ Reports

ST, el AN WAl (HTFUR) : HeIedl, § Yrabed AT (2017-18) & FfaRad ufrdes
(fe=<t T SiUrST W¥ehvol) TR Bl g -
(1) " iR IRAR STl HAT (AR MR IRIR dHeror fIHm)
q GaT T H fafear Rien ok w@rey seva” favy w Al
H1 2347 gfcrded |
(2) o Avree, T e SR T AT HATOT W A ferd A
AReror” I W) | @& 154 gfided (Aiegdl | 91§ siafdse
fewforal/RIpTReT IR WRBR §RT BI-Ts-dRars Gedl 24a7  gfdeT|
(3) UKl I HATO W AT “dErrht o v w afifa @ 184
gfded (Aiefedl die 94 H idfdse fewfor/RmiRen ©R wRar
ERI BI-TTs-HRars deeft 25af ufqde|
(4)  T1H®, A Rerd iR UeH #1e (B1HE iR gfvigor favrn) &
Hefa “arRaet AR ARl BT Udberd 3R HRIfFSET  wiar” fawy
w afAfa &1 269t wfraeT |
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HON. SPEAKER: Now, Item No.16, Shri Hukmdeo Narayan Yadav. He is not
here. Shri Janardan Mishra Ji.

12.07 hrs
STANDING COMMITTEE ON AGRICULTURE
43" to 45™ Reports

3t Sres fist (fan) : wEew, # oY & =mh 9t (@reed are 9w & FrEfaled
gfaes (fE= qerm SISl WRpRoT) IRgd Bl § -
(Th) PV AR fHAM B A3e (BN e qen e fawm) 4
AT oM B AN (2017-18) & IR # 364 Whrdew # sfdfd<
feuforl/RIpTREI UR WRBR GR1 HI-Tg-BRIATE! Hael 4347
gfcde |
@) PN R fFAN S AT (UUTe, ST BRI JAT ACID!
fawm) & T orgemi @t AT (2017-18) & X # 374 ufded
# sidfdse fewforl/RmIRe R TSR gRI HI-TE-HRIaTE dadt
44971 yfade |
(@F)  @re JEBROT I AT I HAT ‘Thihd Ples o 3R oI
Iffq sraivET @& o do T &1 drraas’ fawr w4591 giide |

* Above mentioned Reports were presented to the Speaker on 30.08.2017 under Direction 71A(1),
Directions by the Speaker, Lok Sabha. The Speaker has allowed printing, publication or circulation of the
reports under Rule 280 of the Rules of Procedures and Conduct of Business in Lok Sabha.
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12.07 % hrs
STANDING COMMITTEE ON RAILWAYS
(i) 17" Report
#it oI TR (BIABTA IWR): Aol H X AAAT DI Ml B A7 (2017-18)

P IR H Yol geet @i 9fifa @ 139 wfaded § sidfdse ReRel R WRAR gRT H1-TTs-
DHRATS B IR H AT BT 1791 gfdde (B qor SREoh W¥epRo) uRgd Bl gl

(ii) Statement

SHRI SUDIP BANDYOPADHYAY : Madam, I beg to lay on the table the
Statement (Hindi and English versions) on Action Taken by Government on the
recommendations contained in Chapter-I and Chapter V of the 15" Report of the
Standing Committee on Railways (16th Lok Sabha) on Action Taken by
Government on the recommendations contained in their 12 Report (16™Lok

Sabha) on ‘Safety and Security in Railways’.
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12.08 hrs
STANDING COMMITTEE ON CHEMICALS AND FERTILIZERS
41° and 42" Reports

At Y@ qat (8RERT) : ", § WM IR SdRe dedl Wl wfafa & frefaRad
gfcrdeT (fo= o SRSl WwehRuT) U BRall § -
(TPh) A MR IRD HAAT (SID UM & “HierHrsT Iorverar i’ fwy w®
414 afdde|
@) A MR IIRE HATGT (AT R UG- foum) & ‘ard 3iR
UG- 8T W WRBN & © 0] IHI BT JI0ER’ ® aX H 354 fraed
(Areredl dre ) 7 sfafds RimeRe W WReR ENT BI-TTS-hNdls
et 42ai gieraeT|
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12.08 2 hrs

ELECTIONS TO COMMITTEES
(i) Court of University of Allahabad

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES, RIVER DEVELOPMENT AND GANGA
REJUVENATION (DR. SATYA PAL SINGH): On behalf of Shri Prakash

Javadekar, I beg to move the following:

“That in pursuance of statute 8(1)(e) read with Section 39 of the
University of Allahabad Act, 2005 the members of this House do
proceed to elect, in such manner as the Speaker may direct, one
member from amongst themselves to serve as member of the Court
of University of Allahabad vice Shri Keshav Prasad Maurya resigned
as member, Lok Sabha subject to the other provisions of the
University of Allahabad Act, 2005 and the rules made thereunder.”

HON. SPEAKER: The question is:

“That in pursuance of statute 8(1)(e) read with Section 39 of the
University of Allahabad Act, 2005 the members of this House do
proceed to elect, in such manner as the Speaker may direct, one
member from amongst themselves to serve as member of the Court
of University of Allahabad vice Shri Keshav Prasad Maurya resigned
as member, Lok Sabha subject to the other provisions of the
University of Allahabad Act, 2005 and the rules made thereunder.”

The motion was adopted.
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(ii) Central Silk Board
THE MINISTER OF TEXTILES AND MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI SMRITI ZUBIN IRANI): I beg to move the
following:

“That in pursuance of sub-rule (2) of Rule 5 of the Central Silk
Board Rules, 1955, the members of this House do proceed to elect,
in such manner, as the Speaker may direct, one member from
amongst themselves to serve as member of the Central Silk Board
vice Shri Ashwini Kumar Choubey appointed as Minister, subject to
the provisions of the Central Silk Board Act, 1948 and the rules
made thereunder.”

HON. SPEAKER: The question is:

“That in pursuance of sub-rule (2) of Rule 5 of the Central Silk
Board Rules, 1955, the members of this House do proceed to elect,
in such manner, as the Speaker may direct, one member from
amongst themselves to serve as member of the Central Silk Board
vice Shri Ashwini Kumar Choubey appointed as Minister, subject to
the provisions of the Central Silk Board Act, 1948 and the rules
made thereunder.”
The motion was adopted.
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HON. SPEAKER: Now, we will take up ‘Zero Hour’.

... (Interruptions)
HON. SPEAKER: Bhartruhari Mahtab Ji, I had allowed you. Do you want to
raise the same thing again?

... (Interruptions)
SHRI BHARTRUHARI MAHTAB (CUTTACK): Yesterday, you had heard us
about the Mahanadi Water Dispute. We are waiting for your decision. We need

your decision as quickly as possible. That is our demand... (Interruptions).

-1 3eAT : U o7 | T T8l S|

... (cFaEm)
A ey ;o) & wEl § qarsl

MCCUIR)
SHRI P.K. BIJU (ALATHUR): Madam Speaker, with your permission, I would
like to raise an important matter before this House... (Interruptions).

Madam, banking activity is a part of our life. Banking penetration in India
is only 50 per cent. In countries like China, it is 79 per cent and in the United
Kingdom and the United States, it is 80 per cent. Our slogan is ‘financial
inclusion’, but with the merger of these five banks, the State Bank of India is
reducing its branches and ATM Counters across the country. They are trying to
reduce 1400 branches and more than 1000 ATMs across the country.

Apart from this, the Punjab National Bank has already started reducing
ATMs and its branches across the country. The Punjab National Bank has already
decided to reduce around 300 to 400 branches from its tally of 10,000 branches in
the country. This is adversely affecting the common people. The people living in
Gram Panchayats and villages will be affected. In my constituency, in Koduvayur
and in Palakkad, 2-3 branches have already been closed down by the State Bank of

India... (Interruptions)
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So I would urge upon the Government to withdraw such a decision and
increase the number of branches and ATMs. Globally we are far behind the
countries like the United Kingdom and the United States. We are sloganeering

about Digital India but the actual situation is different... (Interruptions)

HON. SPEAKER: Shri Rabindra Kumar Jena, Shri A. Sampath and Shri Joice

George are permitted to associate with the issue raised by Shri P.K. Biju.
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12.11 hrs
PAPER LAID ON THE TABLE ....Contd.
A JTeTE @ 3fgeH . 12U ’8 11 &l &1 Rra yamy gt S|
... (cTaeT)

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SHIV
PRATAP SHUKLA): I beg to lay on the Table a copy of Notification No.
93/2017-Customs (Hindi and English versions) published in Gazette of India dated
21* December, 2017, together with an explanatory memorandum seeking to
withdraw the basic custom duty (BCD) exemption on Chana (Chickpeas falling
under tariff item 0713 20 00) and Mosoor (Lentils falling under tariff item 0713 40
00) consequently, 30 per cent BCD will be attracted on them with effect from 21
December, 2017 under Section 159 of the Customs Act, 1962.

[Placed in Library, See No. LT 7895/16/17]
12.13 hrs

(At this stage, Shri K.C. Venugopal and some other
hon. Members left the House.)
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12.14 hrs
GOVERNMENT BILLS- Introduced

(i) High Court And Supreme Court Judges
(Salaries And Conditions Of Service)
Amendment Bill, 2017"

THE MINISTER OF LAW AND JUSTICE AND MINISTER OF
ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI
SHANKAR PRASAD): Madam, I very sincerely apologise for not being present
as I was in the other House.

I beg to move for leave to introduce a Bill further to amend the High Court
Judges (Salaries and Conditions of Service) Act, 1954 and the Supreme Court
Judges (Salaries and Conditions of Service) Act, 1958.

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the High
Court Judges (Salaries and Conditions of Service) Act, 1954 and the
Supreme Court Judges (Salaries and Conditions of Service) Act,
1958.”

The motion was adopted.
SHRI RAVI SHANKAR PRASAD : I introduce ** the Bill.
A L& ¢ ATD! M J oI & 2l 3

* Published in the Gazette of India, Extraodinary,Part II, Section 2 dated 21.12.2017.
Introduced with the recommendation of the President.
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Shri Sukhbir Singh Jaunapuria Ji.
... (Interruptions)
A A& ¢ ATIDT A A T8l ©l AT T 91 I8 8, g8 A qHS H T8 3MT <& B
... (Interruptions)
SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): 1 oppose the
introduction of the Judges (Salaries and Conditions of Service) Act, 1954 and the
Supreme Court Judges (Salaries and Conditions of Service) Act, 1958. We have
been fighting for the bifurcation of Telangana High Court.
A remet @ VT e BT 8, emuw Afewt e far ®1 It is not like that. wE-AE,
3MUT IS ANCH el 8| VAT T8I BIdl &, USel Al ol TSl 2] AT SSISaR oM gall
AqT| ATY SIRT 37 HEA Sff 4 W ged Al a1 |qHs S|
M T.ft, o ¥t ¢ fen, # 4 weae S 9 Ue & @ o, s ¥ o e gy ax
fea|
A Seet @ e8], Ul 81 8l g Ul AICH < BIal 8, foRg &R <1 Bl o
5 gEdR g SFgRar s

.. (=aem)
fafd siv =g = qen soegie iR o wEnfat @3 (sft I wiwr wwe): oy
RIS, G Uh 910 BEdl & fF W S & &8 BIC Soret Bt Joid 3R A BIE oot )
ARl BT A Tl ... (Taer)
A eAet: § Sl g1 S5 U9l Wige SOl T, 91! $6 T8 o

MCECIR)
it A SiHR TTE ;3T 3 WR WA A B ... (@agE) I8 R &Y 9 2
A D& ©  TUBT SO Dls [y el &

.. (Tagm )
HON. SPEAKER: Shri Sukhbir Singh Jaunpuria -- Not present
Dr. Shashi Tharoor -- Not Present
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SHRIMATI KIRRON KHER (CHANDIGARH): Madam, Speaker, the Armed
Forces undertake momentous risk and put themselves in harm’s way for our
country. The Government of India since 1971 has awarded full educational
concession to children of soldiers who died in war, were disabled or are missing in
action. This scheme covers around 3400 children and offers reimbursement of
tuition fees, hostel charges, cost of books, cost of uniforms and clothing. However,
following the recommendations of the 7" Pay Commission, the Ministry of
Defence has released an order which limits the combined tuition and hostel fees
reimbursement to those children at Rs. 10,000/-. Thus, the educational concession
has gone from unlimited to a meagre Rs. 10,000/-. This proposed cut saves the
Government of only Rs. 5 crore per year but it gravely injures the future of these
children during a time when inflation and educational expenses are only rising.
This would be a huge disservice to the valour and sacrifice of the personnel who
die in service to their motherland.

Madam, Speaker, therefore, today in this august House, I urge the
Government to restore the earlier plan of unlimited educational reimbursement to
those children as a sign of respect and assurance to the families of our Defence
personnel. We have to protect the families of our soldiers while our soldiers
protect ours on the field.

HON. SPEAKER: Shri Rabindra Kumar Jena, Kunwar Pushpendra Singh Chandel
and Shri Bhairon Prasad Mishra are permitted to associate with the issue raised by
Shrimati Kirron Kher.

£ T FAEAA (WERAYR) :  3feh& HBIQdT, MU g1 U AT ASAYUl faway WR alei &l
FRR a1, s oIy U qga-9gd g=IdIG| WA PR DI Aeadiel] TRATSHT AR
T g, AfrT B W S € R o9 9% A T @ W' afedl B W@ iR e T8
fepar ST, I q | T W wew e 8 Ul WY TS 9eRAgR A ge arell IgAT1 A4
W U Weh el © 3R B! e Al | gHIen, uigds 3R e wfea o afsfera
gl 98 auf ¥ A w9 R v ¥ iR TS IT-uTd 99T arelt Srerd, S fh o @t
T | g, ST AHR I BT AHAT BIAT TS & 2
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HEIGAT, AT e BR Felld M ATDI B U HTY AToMT 9919 & foI Her o,
A 91 AT D1 Weo fhA1 o A | SHIAT a1 3R Uiadis & 4 S UgNa Ul 98l g,
gl M S Waw dedic wic 8 S9a! Ui s & for S 28 I 130 THUCS! &R
3R T 9gd 991 Uy S =M Dl of S & oy el M1 ATl 98 IRATSHT q9DhR AT
e BR @l T 1 < & WY 7, Al 3l ARBR gRI I W Whid Y& HIAT dreh! 5l

AR ATYD AT F ATUE & b ARBR Afdeid WIHfd UM HRd $9 B Bl IR DY,
arfes | T b1 e iR e a1 & | | g=are|

AR Jemer: S W T s iR PaR qWw (g gad B 8 Ed d@TTe R So1Y

U fISg & A1 Hdg HA DI AN UGH DI Sl 2
DR. A. SAMPATH (ATTINGAL): Madam, Speaker, I hope, you would excuse
my bad throat.

The recommendations of the 14™ Finance Commission stipulate that there
should be a 10 per cent increase every year since 2015 to 2020 to the various
States for disaster response.

Recently, we have experienced a very sad incident due to the Ockhi cyclone
in the South and the South-Western States, especially in the States of Tamil Nadu,
Kerala and in the Union Territory of Lakshadweep. We are thankful that the hon.
Prime Minister was kind enough to visit these places and provide solace to the
affected people. We welcome this step. Even now the Governments of Tamil
Nadu, Kerala and Lakshadweep have not received any information about any
relief being provided, but only through some media reports I have come to know
that a sum of Rs. 325 crore have been allocated to these States and the Union
Territory of Lakshadweep.

HON. SPEAKER: Do you want to raise about the disbursal of funds as
recommended by the 14" Finance Commission or not?

DR. A. SAMPATH: Yes. As per the recommendations of the 14™ Finance
Commission, even without the cyclone, the State of Kerala is eligible for a fund of

Rs. 204 crore. This is the recommendation of the 14" Finance Commission.
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The recommendation of the 14™ Finance Commission should be met
immediately. An amount of Rs. 204 crore is eligible to be sanctioned to the State
of Kerala as also the State of Tamil Nadu and Lakshadweep. Apart from that,
hon. Prime Minister has also visited the places and received the memorandum of
the hon. Chief Minister of Kerala. Comrade Vijayan has come here and met hon.
Home Minister, Shri Rajnath Singh also. We have given a representation for a
package for the rehabilitation of the affected families.

What I understand is, more than 2 lakh families are already affected. Even
the Finance Commission has not done any justice. The amount which the Finance
Commission has allotted is Rs. 95,100 and that is for the houses which are
damaged and totally destroyed. Only Rs. 9600 is allotted for a boat which is
damaged. This is too meager an amount which has been recommended.

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): As per rules, it is done.
DR. A. SAMPATH: That has to be changed.

Madam, I have a humble request to make to the Government of India.
Even now rescue operations are going on. The Air Force, Navy, Coast Guard and
Fisheries Department are all trying their best to bring back the people. Yesterday
also, 36 people have been brought back alive and some dead bodies have also been
retrieved.

In this peculiar situation, I request the Government of India to kindly
provide help which the State Governments have already requested for before the
Government of India. It is for the cause of the poor people. They have nothing
left with them. They have lost their dear ones. They are the sons of the soil as
they are traditional fishermen.

This i1s why, I am begging before you Madam for the sake of the poor
people. I am requesting for help for the State of Tamil Nadu also.

HON. SPEAKER: Shri M.B. Rajesh, Shri Jose K. Mani, Shrimati P.K.
Shreemathi Teacher, Shri P.K. Biju, Shri P. Karunakaran, Adv. Joice George and
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Kunwar Pushpendra Singh Chandel are permitted to associate with the issue raised
by Dr. A. Sampath.

S ARUINTE HTOSTT (M) : TeT8 Felad], WA ¥l H deil gy gueI3ll @l Adb &g T
AT D FHI [Ad o Bl TR &1 & AGAG W IMg3MMscl, FHEYR 7 AT’ 9 4 U
aroide faeiid fhar g1 dcdrge sHM BR ¥ AfaieE (SIMRAN) &1 78 #3Ted 3
T St e gat 21 9 Uoiae B AN B A N OF DI o B Ud-Ud Bl e e
BT T 3R VA H =T Bl fUST Bl Al BIAS! d@ AbT S Ahdl gl 59 TOelt § Jarse
SARTT ATFEdIR & AI-T1Y, TAge o= Rved &1 ff sware fhar T 81 sa8 < ¥
M dilpie ghlg B SIAIGE Acalse A WG BT o, A o &1 arafas RIfd iR
IFHT A B aR H W SR I 8 SR 8 “RHART’ 1 A (2 ofdel BT A debr
oAl B Al ST b d qhde T AR fhar T Bl X 9F BT 39 AecdThiel Aol bl
SR AT AR | 9 YolMell & SIRY I8 ual = oral © fo6 99 999 o7 favaeit ifa & dis
W T, el SR fHal R F 98 W W ugafl, Afe a8 S Arern onft d@ dn T8 @t
TS| IR o 21 & geeRll Bl A b oy 59 RART gRATSHT BT Y] A1 a8 STl
gl

3d H, 9 X H AR B gen & fau R’ AroEn @l ang fear sl
gaqrg|
A sremer: o IRy ey, S T yere SR, AR gus [ awd, o IRe s,
8 s AR ST, S PO A Ul Sl fdie 91, Aididl BT 81 TR Bofsal gRI
IoR I AT & Hdg A DI AN UeH HI Sl 7l
St o aw g (RamaqR): sreme Agean, # ous! AT ¥ BTGl WIS H aref
|
AW 3eme: S 2, aifery|
2N TG A WG e HeIG], AYD! A © [ BRIAIG a9 2000 H HET Y= A FAT
BIHR TH 5T & W0 H AT H omar 21 Rt 5w @Y Wi & ey § AN qESi B 79§
5 AT 5T @ 9IS BN 2l L. (Faer)
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T EAR YASll 7 AT & g § ST HEl § 6 IS I8 @) UsaE e g 99 &
HIGHNT IS S T8 gl ST {8 9RA A1 B S dield & S a)e BAaIg AgdRI
HI S dled Bl 7SR A AT 1 il § IR W B gl IR FHUU B HI WhR B
&1 BTG Y T ST A9 2000 § HYUG 17 a9 TSl B3 SIl AL YT A AT BIhR AP
IR & W H 2l 99 A BARIG] | DI ISHNT & Y AR A9 IS 81 |9 2007 4

BTG UTYT BT BTG ST H RISTHTHT BT Goll ¢ QAT TRIT Bl BN ARBR qHI-THY

R 39 G4 H YR WRBR I oNAR T Bl &t g1 BTG 9RbR 7 u- e |q9r #

IRMADIT Whed AR A UIRT PR s ABR Bl WOl 8, U] AT qeb AIAe™ Dbl
ST o1 # wifie TEl & URm B, Safd Biieigl WS F W HH alell S dTell W
Aforge, Prpofl, e, ARrel SRt W et gue @ s W T8 g R el @
RISTHIYT T &9t & fean w2

31edeT HeIedT, § 3AYD! I =Tl § b BUTe g A Al HH & Fa%hd drel I
&R, AT, Ufead dmel, o/, USIE, Mar g AfOqR H ITeh! U WA bl HI ISTHT
DI AR & D | BAIG WINT D BAAIG Iod H & e dfed feell, AL IR,
JNfeen, AERTE, IRES, SR UQy, 3, R, fier wfed <o @ fafr= urai & <
Fel ANl & gN SFd B SN SRUAT, MBI B, e das, IOR S
AP AT W YN Bl SR 81 oAfhT e #1841 IRyl d eMAe &1 81 &b BRI
MBI BT A foRI-vg], THER T8 Bl S|

# 31U | W BRI WINT & GgaAedd Al Bl R A [ e wxan g b
BRG] HINT Dl Bvs WRDPR AAYH DI I 8 H AT PR IS BT goll &, Forad
GRARIITG! WINT BT AH-GHH < g # &1 | |

MUY g BTG WIS H e b1 3fadR ¥are b, gHd U S SIER-
S SRS |
A e @ R I A7 a<d iR 87 W g s &1 st daena 91g g™ Seg
Y fI5g & A1 Hdg HA DI AN U8H DI Sl 2
st Torer RYE (W) @ A STedel Heledl, H 3fUe HISH ¥ HRA WRBR & R [aHmT
B M AP BRI ARl &) WRA ARBR D oA Wi 7 4Rd <24, dlg &2+, @

* Hindi Translation of the speech originally delivered in Chhattisgarhi.
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e wfhic @& T80 ST @ &3 WH & 999 fHa o, ITH F W AP 99 &89 &
RIEge da1 |aa1 ffel &1 |1 SireT 11 o1l 397 |fdhel & #1e99 9 39 &3 &I Ued & g
H AP B BT [ fBar T on, faH fEge g™ 3 9arE s M T U a9ard ®
TRE 9T B: A8 a9, R e &1 anfie qen snenféis A B wRel | a8 ot
g1 Tg 84 BRI URHAT Tl RNeA & fFAPpe I& &1 A TSI ISR IR S @ &, S
JI el & H8R T TATE-A1d A WIS B AR YK ATl dhg SR & d8d AR Ald Gl
a3 H wgd H 9gad & uEe W g, e e & fog aur gpeqR § @rge eI
AGRN, HRA G & ded [AHfid & & TRa[E 9, R 3l d& e & drd i &1
siftm wu & e T 21 A% A 2 5 39 &9 @ e 3 v 9 Sieg fawm faor fean
BIRIRCRUEIC]

ft I PR [ (BISIA) ¢ e HEIG], MU A IRES A HIT XA A IS Aeaqed
fawr W drem @1 At e 3 g9 forw # stmuet s g1 9y 2000 # SRS 5w 4 ol
IO W ARES & Al Bl BB WA B @ 2| W B A Ald FHT &5 DISH]
SIRGES & I BICT AR JHSA A ST BT & 3R AT Plewdr ¥ 45 (RS s &+t gl
# we arear g 5 MiRSiE s &1 9ad 3ffdd Sl arell iR 9ad g1 e 5l
RS & PIswAT iR I a6 FIRSIE, PiewHl, FOREN, dIHRI, &9a18 3R AT S 377
qore el ® Sirel ST aTfey | fife @t &l roigri = ST gsdt 21 # omud Areqd o
Teh SUHY 1S XoAd AT ST T Pl ATUE HRAT aredl gl

12.31 hrs (Hon. Deputy Speaker in the Chair)

IuTeger Sfl, fIeR & S Ared] gew 8, Sdl Wl FRES & WY SHfed e[ B W
PR T SR TarEl el @ FariEl BTl 59 87 & ARGl T8 dfeh RIS Al Dl giae
2l IS SIREs F I9Er A B W W IO Bl AR AR ER @ ar & Ay
3MANTHT &1 Jfaem e 2|

SuTeeT Sff, U eyl ad 98 W € 5 ¥ w Rra shte @ 93 fra € S suae
IR IR I gHIfad 3% &1 ARG XA B FawRT 81 Y, A AN BT YeAd A AT HA 4
9gd gfaer erfll # oy 47w weir &_ar g 6 ved v sREs & wld & folw s
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HEAYU P Bl AW IR B DI BM BN dANh S I AR B qHfed @ a9 qob

3R FRIST ST Yold AU & A< gh] gfagreil &1 IUHRT R Wb | § g9: 39 a1 B
IRIY HRAT ATEdl § b A ga #2 A Sft & @ W SRS # S e &1 e 99 <@l
g, SUD ded Yad b giaar ff & Suere 8 # wwsn g {6 I8 glur R sREs Bl

SHAT DT ST DR BT DY ARBR B | WRT AT B ST |

HON. DEPUTY-SPEAKER: Shri Bhairon Prasad Mishra, Shri Ravindra Kumar
Pandey and Kunwar Pushpendra Singh Chandel are permitted to associate with the

issue raised by Shri Ravindra Kumar Ray.

£ e o< (TIR) @ SUTEde #Eied, § ISR 1Y ¥ AT gl BAN I8l 8 avrol

T TN et € # I T &1 R A aredr g H e BT e oI IS @t
Tfedi # g BaR ® DR ST UGVl b ded KR Dl ARG MDA AT A g o
HRU RFErg A7 9 BT wWR FRAR g @1 21 U & gl ATl W bffiihel el el gl
A TR H 3T § 3R D IS H W gl gfewr et T'R @1 g doie, s8R &R
RIS (ST BT AT Sl &, a8 9guol gard & &l & # $fawr el ex & urit & rowens
& g SR, §JAMTE, PR, SIerR, drew’ iR AFR o PRar el &
el @1 Tt &1 GiAeT a1 dR BT M e dR @l gl 9idsT A dax DR
TPb T dTell < DI AW HAR o B AT 2 AT AMTD AH F PR I fdeq g f6
S o el UMl 8D SISl § RAT 8, g8f 1 Uil ISR 3R SRATIM & AT 9 8
USTTe BRI FGRIA a1 S {6 S ¥ar ol &0 d_1S1 9 STell Sff %@ &, 34 bl Y|
o1 wfdedl & SR g8l ¥ dfwd Jad il Mo a1 5, I bidcdl @1 ¥ fear Sl
Heg WDHR A A Sl b <21 § WA s Afedi €, 1 g el e b UGNl Bl HA
B B AU SHaalAt &1 B A ©l de WHR FdfRd woai bl R e fb S9
il & Ul ® TGl BT WR HH DI Bl HHE DI

HON. DEPUTY-SPEAKER: Shri Sharad Tripathi, Shri Bhairon Prasad Mishra

and Kunwar Pushpendra Singh Chandel are permitted to associate with the issue
raised by Shri Nihal Chand.

it W AR vy (RARSE) : Susner #8iley, IIRTEs Yo # iR @ &R WY FiRkSie
WAlch |91 &3 H HERdT A9 & 99 2000 A AN IS gU & R gh! WAT 50 AR 4 (e
21 3¢ 99 2014 ¥ YR A8 Had 2000 ¥ A< &A1 1 %@l 8, SN b #9W FoigR @
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TG A W HH T AERar e # gesl @ wneare At @ ft anfie’t %1 A @

TR B & 3Tl D Td dle STHIOHT 81, T8 SIhThRu] T HIHAT &I, Iaeadl {9

DT ATHAT B, DT TR B 91 2, Siad 7 ATSHT 81, FHT BRI 3§ AreRarbHl ol ge

g1 S qrace W 7 gP1 Py USA UF 8, 7 BT 5 B I &, 7 bl VR ©, 7
SR $F DS © R 7 & 3= Fafeca @) gfaa Suae 21 a9 N &4 H B8 "eH 9
R A qY qh FERAT HeE B A Bl Aol B §l 55 HHany W W e el 2l
AT T © fh RMR 2017 & 91 ¥ U §€ B B AIOMT YR WRBR I 2| A B 8
5 sREe # onft Wt WerRar ) R HW 2 W e ® fF $7 g &1 qiaE fean sme
IR AreRar e &1 WeRsS fHar S|

HON. DEPUTY-SPEAKER: Shri Sharad Tripathi, Shri Bhairon Prasad Mishra

and Kunwar Pushpendra Singh Chandel are permitted to associate with the issue
raised by Shri Ravindra Kumar Pandey.
it R Rig dax (S™RIET) @ AT SUTenet #aley, | JMud AId | WRGR BT & feeh
9 guR AfAfm 1954 & T 81 Td 33 & HRU Aol & fHAM & IdtsT B IR
3TN PR dTed &

foeell & fPAM VAR 81 & HRY AJU BN YA B IR P 9H § I |91 4§
ffed 8 & S A AN WAV I8 Bl SR 9 I9 YA WX U A HIell & T B forg
UHh BT T 9947 ofd §, A1 JeaRl SHd! SHIE Bl U [T § A BT Bl gHd! S
ITA Reaq @ A1 &=ar g a0 Read 7 7 IR S9d! Ve 81 & ded Alfed < fear 9rdn §
3R IHSD! SHIF BT 71 qHT | A AR foran Sra 2l

3MTST AfYHAR Wl # dTeR ofddl 1 S & HROT IR Bl 8l 77 & a7 97 I
FRM D AT T 21 o & qard 5 371 aeh & Wt H T FHH B SR U & 31a
H Yd WMl 8 A 8, @ 1 A= 81 b1 Alfed < fogr Srar g1 3 Ml & b faemwRy
21 3R SADT T G &, 1 Wl § IIRT B Dl R & S|

TSl A B R TEIBRT b BRI el YA IR JAATRH S Jaw 81 B SUAIET
BB B db FHIW o W& & a7 I8 917 fhar & Salts a1 War AfeRar & fow

g HHM DT HIETH a5 7 2
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TG 33 Hedl & fh Bis W fHa™ 3N 31e Uehs ¥ oH SHIF T8l 99 GhdT| 3R
SABT ST J 8, A GA IS Uebs ST B S BN TS Al fhAr U §, R
U 376 s A B 4 2

39 R B HRUT HAE U FERT BT U SRR b GEI [l 97 UIdr § 3%
3R 99l W B, O A9 33 Pl AU A & fol¢ T g8 ST DI U1 @F I 9
HOGA H U gl AT ReAERT & M BT TSl 8, oyt goi 4 9 ger § 9 §9 8 8l

# oMUd AW { WHR W AN AR g 6 el & fFEH & 39 AWMd W

AEII@® TR oxe daRT 81 @1 33 &I iR &= & oy smavad wed ol 3

3 URIT YR Bl gerar St B
HON. DEPUTY-SPEAKER: Kunwar Pushpendra Singh Chandel and Shri
Bhairon Prasad Mishra are permitted to associate with the issue raised by Shri
Kanwar Singh Tanwar.
STt AN dieal (SORIR-amdT) : AT I ARied, 1541 dld 9H H Td® 9a &
FHAT & H I TR S XAd g W R A, H I ARBR gRI BTl 9a- Gd gfbTT el
Iy R DI RART H b Yerd diamRyd giaen s i fbar w2 o

1 SFa, 2018 ¥, fRIvaR s<ivrTg I # $ deRyd glaen i &1 d< fHar s
el gl 39 [ Yod P pH WWAT H AREU BN b1 QA QAT AT gl W AFEd &F

SITSRR-AT & YA WAl B 3 99 & 3 Neld WAl Bl Jordl 7 1w gl J8l & -

G§cd HI ITANT HIIS Ud 3 @Sl & URagd # Bl &, Ford! I &1 [0ET WY
faemaqR § @ S 2l

# 3Ue WeEH W, W FHGT &F b gsial TR TEgd § R ved diemRed giaen
Ps BT AATT SR G DI AN AR ¥ A1 S F Bl gl
HON. DEPUTY-SPEAKER: Shri Bhairon Prasad Mishra and Kunwar Pushpendra

Singh Chandel are permitted to associate with the issue raised by Shrimati Kamla
Paatle.

sirelt STashas weer (AgAmon) ¢ SUTeTe JEled, 89 Ol SMd § fh Yold <91 B Arg%-oligT
21 AR 9uE HA TRSTE A Sft & g | vad | fUsel 3 ATdl § $s 96ad gY 21 S B
|t wEll # dgfera e g B8 Aolaed &I A8l B X doiel § |ATa fhar @ gl
T 9 Be-TS ¥l AISHT U 3feH Ao gl 39a ored uRom ff g9R A oy 81 dféa
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U Be-WIe Y HAYhaaT e B U1 & ded JoRA D IMfearl dgd TRAT I[EIG
Rret # gre-wis ¥ P iR A AGHhaFaRT JFAcH RMUT BT B o TOoRM WWDHR -
T SREATRT Woi ot | T 7 39 fawy iR g wEifa e 8 dat g

# afues AqewH W N WA S A Al pht § 6 9 Avepl Agthaafit W diferd
g1, R qrele Rret & sifearfl il &1 SR e § wgam el 9 | g=yare]
HON. DEPUTY SPEAKER: Kunwar Pushpendra Singh Chandel, Shri Naranbhai

Kachhadia and Shri Bhairon Prasad Mishra are permitted to associate with the

issue raised by Shrimati Jayshreeben Patel.

it AEieR fRemT (aivarst) @ SuTenel wEey, # Nud "IEIH W AFAN Sid dared w7 S

B A YT A (AT &7 qi9ars] @ JAe N B AR AP HRAT el gl

yaTiTe ol & sfavd darad afifa diucielc § 4 dradl & JMaThdT gl I& 22 U™
T § fhg T W drend 8l 21 I8 iF @ a0 fJe I € SR a9l & ofd &
JTATAT U T 31T PIs AId Jgf el 2l

IS WEIGd, R MU SMUT © [ ATAUrS] Gl il 3§ Ao da1 e, a4
TId H YR PHUS dqTAE, T GARA STHEl W HIBICh drelld daT YR ur| dErad o
JefordsT arad & foy R Awm gRr iy |qderor axardR 4 el & Jo UM @
S ql 9 fory Suda evRIf off Wigd & @ Fu @ oMy, e T8 & A @
4N & Ul & Webe I A Ve QTS off 9ab | giaTa|
HON. DEPUTY SPEAKER: Kunwar Pushpendra Singh Chandel and Shri Bhairon

Prasad Mishra are permitted to associate with the issue raised by Shri Manshankar
Ninama.
3t weor Y (qdt foeett) @ Sureny weigy, smuehT g=yare|

IYTET HelGd, H STl A B 3R Y8 AT BT & ATHNA BT dedl &l T8
g HAT fbva Rofio] ggi SufRua €1 # o oean g 6 el <o &t ot g1 <2 &
IS B @ A YR ¥ Dl TOR ool WX &l 8 AR v @l For WY fdeell wR &l 8
feeell # 9 TRE R o g Bl R&h &, A1 U8 w@ifds ® {6 S vesll W ye 6
Jod W Bl

IUTE HEIGY, dId s d81 § O HiU9 B WRGR 91 H oft, 99 IR-gR Ig UH
AR H Iadl @ b faoell gford gt &1 W gel amfeyl ofe facell § 1 R AR
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W Yfer 9 S R W= 8 A1ty 98 T8 gl HEN Ul & eaAdid § HHl 39 3R
DTS HEA T8 Ior ATl H 3 a9 W STU g SRR vt g fp yere wE e A ot
B ABR A & d16 980 959 dqald g¢ ¢l YT a1 Bl WRAT 9@l Dl o= 4 T b
fomam |

IUTEeT HEled, H aar @redl g & gferd ao1 Bt dwar ol i 9gd B 2] W B
AR qdT faeell & die’ W o gl ©l 98l oY faT g gedy "l el 21 9gd BH S
W g TSI AMEE B & BRI B ¥ 9l &l SH HRUT AR & Icired bl FHRTY
ff A ot 21 98t B S B od g et & g@rad # J8t gferd 9 9gd & 2
Y A9 2015 # I8 HATGT I 0F A1 foRkar o7l 59 U= & TA19 ¥ Y9I Ig SA19 Hell 6 54
T R U E-olad HHS 15 T3 7 SR Yo 91 Pt JA9UTeR dei &1 e # a8 &
Ara-faaR &R B B @ 2 ) Y a8 AuIaR T 9 dd! B

# 3O 39 AFT DI YA: T8 HATAI & FHE AT § [ 9 $HBT THRAT I of SR qdi
faeell 3§ e A STew Yfeld a1 Bl GRAT 9Q¢ | &=udTa|
HON. DEPUTY SPEAKER: Kunwar Pushpendra Singh Chandel, Shri Sharad

Tripathi and Shri Bhairon Prasad Mishra are permitted to associate with the issue
raised by Shri Maheish Girri.
it YW T ARt (IR ¢ g=IaE IR

W s g A A7 e o Rt erurnew fafies (vadfiva) 81 a8l &
AT SRl & WU, 3R 9H11 TR & f9d 99 1997 9 & §1 § 59 g @1 3
ATl | J3T IET &l 39 W g Dard FAT SN 3R F8f & dARAT o WY e f7r o,
3T A S fdeli 1 Y 78l 81 Ui g

JTBT YA T 811 A q8d A HHAIRA] BT STl B AT H e 8 AT 8| Broby
& § HHEAN 99 Y §, @l e iy RSl # gl IREGR e & di5 WSS
A el 8 Ul g Gagdl R RBR BT 9gd a9l UM & Tagdl & HeE, darg
HUAIRAT SR WG & 9 I=GS, WU 3R (= 9l & YE D Gy 7 ey qusitar €
BT o, T olaR feurcie ¥ dR BIUReN iR IRF &AMl & dra J9siar goi ol
SR gHTAT AR BT A B vg Oiee ot o 21 afeT o 9% av 1997 & F@rn
IR BT g & @ o 7 R 9 Aol B W @ & R ISk 9gd g
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g B, [ AMYMHIH B SaIGdT 2| AT 3 & 6 oMo & HHamRAl & qaE
DRATYT ST |

HON. DEPUTY SPEAKER: Kunwar Pushpendra Singh Chandel and Shri Bhairon
Prasad Mishra are permitted to associate with the issue raised by Shri Ram Tahal
Chaudhary.

SHRIMATI APARUPA PODDAR (ARAMBAG): Sir, even if the Government’s
claim about the security of the Central Identities Data Repository are taken at face
value, the design of the Aadhar infrastructure leaves citizen’s data vulnerable.
There vulnerabilities were exposed in July by an engineer from Bangalore who
managed to access Aadhar data.

An integral part of the Aadhar ecosystem are ‘Know Your Customer User
Agencies’ which provide KYC services. One of these agencies is the National
Informatics Centre. One of the applications built by the NIC was designed to
schedule appointments and manage payments to Government hospitals using
Aadhar number. The NIC, therefore, had a connection to the Aadhar eKYC.
There were several vulnerabilities in this connection.

Sir, so, I urge the Government that we should keep Aadhar link aside from
Pension, bank link, mid-day meal for the school students, mobile phones and all
the social sectors which is the demand from our All India Trinamul Congress
Party.

Therefore, merely ensuring the security of the Central Identity Data
Repository is not sufficient. The Aadhar ecosystem depends on services building
on top of it. It is not possible for the Government to inspect the security
infrastructure of all these services. With an increase in the entities with which
Aadhar eKYC data is available, users become more vulnerable. This was proved
by the private data leak of consumers’ Aadhar KYC data in July.

S HEAT Taell (TS (TTaATA-amiR™) : Heied, § 9gd © "ewqul favy sud Jiemd o
e ® AR SOMT dTed! § Sl del Pl I Wt 2l HERTg H dIE died & Bod el
g1 39 AT 42.06 G TEIR H IS BT @t mad it o oY, R 9 95 T i
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Pl ol 1237 FIS 30 ARI BT B Pl T (B DT GAT| AQ T FAR BIS DUY BT

Y fHAMl 7 Biearrdl W FA1| o Aerex 1id 9R aRIs 39 &1 @9 [Harl o1 gall
It Bied R AT W YPR & DI Bl SRR 7 8l, SN It BlcT & Ao Dl AN < H
A=A & AT o] a9 2010 H deied b IR H AR ofie ihear T qdrn o1 &
I Bied Bl 2l BT Sl 4t Dlicd oAl AT, IH Hic DI YigHid garl qerrg ¥ fd
qicTad BIe BT UIgHTT garl SR URkedrge W fogdia &) & qravg 9t fburt &, 4w & §
& BH I B 23 fHaml 3R Ao B A1 8 T

fOTT U DI B9 AR H ATS AT &, g8 AFRIC! HUA! 8, U DUl R F9I &
TSI HRATS DI Y AR T & AIT-A I HEA T8l g b S1% VIT AIAA 7 10 A1 I
HER, § R fhar €, @ifp a8l X ARicl BuHl &1 ATl 89 & HR0T... ()
HON. DEPUTY SPEAKER: Shri Chandra Prakash Joshi, Shri Dushyant Chautala,
Shri Raju Shetty, Kunwar Pushpendra Singh Chandel, Shri Naranbhai Kachhadia,

Shri Rodmal Nagar and Shri Arvind Sawant are permitted to associate with the
issue raised by Shrimati Bhavana Gawali.
AN faie TAR AFGY (Do) : SUTede FEled, U Y3l 9gd € Hedqul fawa o drem
BT AR AT 19 AR BT Uifera™ dt HifeTm 7 wWer ot off, RN v @ w18 &1 st
forfm g @Y S| SRT AN Bad a7 o7 P 98 Rw gd TE wiedr argar ol 98t &
ST 7 59 99 & U a8 B TWeR & a1 B {5 STP TR AW g9 Sa18q A D
IRINECICESICIRE IR

IYTET HBIGH, ST T ORI H SIS T84 I8 9, #fa’l § Sax 91 &) 32 9, Al
ST @ OIS UET ¥ 9 "R H S A P SMURT & gl (@@ae™) 59 a4 g9 @ 9W W)
dre #i, # S e RAT A g 6 a8 Wed Ush e uRae Y SR 4 QR e
R & RIcTh eb a1 IRATE UIRA BRI 3R U &g aehx dle AT Bl D AT &
Al STt SIS g 2 6 o v e uRard A ok qR1 W S9! qiRd Y, gdTg|
HON. DEPUTY SPEAKER: Shri Chandra Prakash Joshi, Shri Sharad Tripathi,

Shri Bhairon Prasad Mishra and Kunwar Pushpendra Singh Chandel are permitted
to associate with the issue raised by Shri Vinod Kumar Sonker.

DR. RATNA DE (NAG) (HOOGHLY): Sir, the number of disabled persons has
increased by 22.4 per cent between 2001 and 2011 Census. The total number of
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physically disabled persons was 2.19 crore in 2001 and it rose to 2.68 crore in
2011. To be precise, the figure is 1.5 crore physically disabled males and 1.18
crore physically disabled females.

Sir, you know, disability may be there in the form of hearing impairment,
visual impairment and mentally challenged. Road and traffic accidents also render
many persons physically disabled.

The most important point is that these disabled persons find it very difficult
to obtain the certificate to avail the disability stipend, which is the scheme of the
Central Government. The rules say that in many instances, a disabled person
should be declared as 80 per cent disabled to obtain the disability stipend.

We must encourage the disabled persons to lead a life of dignity and be
made a part of the mainstream and part of the growth and development. Sir,
through you, I would like to request the hon. Minister that either the eligibility
criteria for the disabled persons to avail the disability stipend should be brought
down or the rules must be relaxed generously so that these persons can get the
benefit of their disability status. Thank you very much for giving me the time.
HON. DEPUTY SPEAKER: Kunwar Pushpendra Singh Chandel is permitted to
associate with the issue raised by Dr. Ratna De (Nag)
2N TRfaE o (SARATS): Suteer weled, # My A § 6 i 991 U 9gd &
eyl AT WR dre Bl T & &l o f&Al SR Ue¥ © U o AR golR et
DI U Bl U, Tdfdh ITh] TS FeRISH ed © U8 R 8l bl o1, ITh! MR B
foar a1, s SR 9 o7 R Af4aT & Mgk W &9 89R 30 R BRI IR = §l Safd
IIRRITS H fUee Al 9Ra WRPR 7 g4 & H, S AT ALE.E. U™ @l 8, S foy
AR & B I Fel 5 IR Pl 2 fh N A T W B R T U, ST R R IR B
8Y I 9¥ 2019 T& QI AR QU S| ST ol ITRRIvS & e A3l &1 e T ¢,
AP ITR Yo% & Uh ol AR TR el Al &1 o derdd Rieed & w9 4 gl
o1, I AW T8 A T 8, I SR I daq Al T8 et je1 8 3R 7 Y B HIR
W gl dac Y ded HRA1 drear g # AU AT | AT HRAT AEdl g b o a)e |




21.12.2017 84

T WEHR A YfaEfie denes R g S9d MUR W SR Uew & Rt @ fag W
[EEINIEIRSIY

HON. DEPUTY SPEAKER: Kunwar Pushpendra Singh Chandel, Shri Vinod
Kumar Sonker, Shri Sharad Tripathi, Shri Daddan Mishra and Shri Bhairon Prasad

Mishra are permitted to associate with the issue raised by Shri Jagdambika Pal.

SHRIMATI P.K. SHREEMATHI TEACHER (KANNUR): Thank you, Deputy-
Speaker, Sir. I would like to invite your attention to the grave situation which
Kerala is facing in rail transport since few months.

In the name of ongoing repair and maintenance work, many trains are
regularly cancelled. Almost all the major trains are running late for hours. At a
time when Sabarimala pilgrimage, Christmas and New Year vacations are going
on, this uncertainty in train services has badly affected the trust of common
people.

I would like to bring to the notice of the Government that eight passenger
trains are cancelled in Ernakulam-Kollam route itself. I would not describe it in
detail because of paucity of time.

When timely repair and maintenance work is absolutely necessary,
unscientific management in carrying out that task is completely unacceptable.
Railways should hire more labour force and machines for the repair work to go on.
Instead of canceling the trains in bulk, the authorities should follow a more
scientific method of reserving few prescribed hours each day for maintenance
work and arrange more trains for nice journey by lakhs of passengers. Thank you,
Sir.

HON. DEPUTY-SPEAKER: S/Shri P. Karunakaran, M.B. Rajesh, P.K. Biju, Jose
K. Mani and Adv. Joice Geroge are permitted to associate with the issue raised by
Shrimati P.K. Shreemathi Teacher

FAR AT BRISATS (IFH FRBHTER) @ SUTeer Heled, Picsd H WISl AT JRTAVH &
20 fRg Friwatell @ fdaar vd sdarget g=n & gat g1 o & smye fafea & 8 deadt
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®Re qAT dedd] Deled e TAfIEI BT T8 99 AT 2 B 3R Blcd & 39 UfgaHd
G dC W ARG IMMddhdral RN b d1 SHd By ARl &l FRwaR fear
o7l 3l A R dTehd GRATSl R TG DIedhR g8l AT H &g AiSiaEl &f did & 91
IAR & Tl 39 dead] g A 59 e ol & L7 d ek A IR.UG.UE. hRibdl g9l
Pl BTAT B ART F UARMSY gRT NUHIS & Uid UeIdRAl & ARWR fear = gl
.. (ag) deadl Wk W IR AIATT DI FAT b A H HIAR o gR Tuwmars &
IR HRIGART & RER o w21 ... (ragm)

eIy, s 7EM W 6 fawR @1 39 RTera) ardl 7 WeT 3T AW B 19 AT b U
HGIN TS BT et (hATI... (FILM) IH Wik §Y et § Sl TAT| IFD T Dl Paed
& . (@raeT™) FTER # TH.8E.T. BT Hrdield @rel Sy |
HON. DEPUTY-SPEAKER: S/Shri Bhairon Prasad Mishra and Kunwar

Pushpendra Singh Chandel are permitted to associate with the issue raised by
Kumari Shobha Karandlaje.

PROF. A.S.R. NAIK (MAHABUBABAD): Thank you, Deputy-Speaker, Sir, for
giving me the opportunity to speak on the world famous monuments present in my
parliamentary constituency and in the State of Telangana. The monuments are
Ramappa Temple, Thousand Pillars, Fort Warangal as well as the Buddha Arms in
Telangana State. All these monuments are under the custody of the Archeological
Department of the Government of India. But, unfortunately, the Archeological
Department is not taking any precaution and is showing negligence in protecting
all these monuments.

In the year 2005, they have started the renovation work at the Thousand
Pillars monument but, unfortunately, nothing has happened till date. No financial
support has been extended to renovate the Ramappa Temple and other
monuments.

Sir, in the erstwhile Andhra Pradesh, the Archeological Department

recognized 137 monuments in the State. But after bifurcation, only eight

* Not recorded
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monuments were recognized in Telangana. The State of Telangana has submitted
list of 24 monuments for recognition by the Archeological Department. I request
the Central Government to recognize all the 24 monuments in the State of
Telangana. Thank you.

HON. DEPUTY-SPEAKER: Shri Kunwar Pushpendra Singh Chandel is permitted
to associate with the issue raised by Prof. A.S.R. Naik.

#it S I (MUTeRTS) @ SUTEAd HEIed, § ST WWGrd &3 MUTeiol W g8 Ud gHcdl &

3R ARPR P LA NPT HRAT e gl Mureris el & Sfaia a7 2l

T8l AT DY el S 1 dieR Hed | HHATRAT 3R HOIGR Bl AR A AT T Al
@ A B TS T BH MMUD AETH I 3F GHEAT BT Sid B AR B & {5 Murertr e &
AT Foet e #1feiep 3fiR SL.UH. &1 ATIRaTel &l aofe W &9 Haikdl & o 9
BT B TS 8, I FIR BT 302 BT JHaHT &0l B et ATl B TRE A Jdd IRARI bl
- TRI BYA DT J3ATGST o Dl AT Rl g gaarg]

SHRIMATI BUTTA RENUKA (KURNOOL): Thank you, Deputy-Speaker, Sir,

for giving me the opportunity. I would like to draw the attention of this
Government to the plight of the Boya community in the State of Andhra Pradesh.
Boya is traditional ancient community and draw their lineage from the great saint
and writer of Ramayana, Valmiki.
13.00 hrs

Valmiki Boyas are included in the Schedule Tribe category in agency areas,
and Backward Class category in other areas. They constitute a sizable population
in Andhra Pradesh. The demand on inclusion of Valmiki Boya Community into
ST category has been there in the State for several decades. The Valmiki Boya
Community is already being considered as Scheduled Tribe in some States.

Andhra Pradesh Assembly has recently unanimously passed a resolution
requesting the Union Government to include Valmiki Boya Community in the
category of Scheduled Tribes (STs). Various Committees have also recommended
in the past to include the Boya Community in STs after thorough studies on the

economic and social backwardness of the Community.
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Hence, I would request the hon. Prime Minister and the hon. Minister for
Social Justice to consider including the Boya Community in the Schedule Tribe
category. Thank you.

HON. DEPUTY-SPEAKER: Kunwar Pushpendra Singh Chandel is permitted to
associate with the issue raised by Shrimati Butta Renuka.

AN fga =7 A (FYEYR): TS AElGY, IREUS 5T H Awd ® WedredT < o
THRAY A8 H TR WRBR - SREUS AveH U iR fman ol s vt dn # <9
faeer & et 7 W o] weled, 3T A RgeR S Si &1 3fdls § SREUS § q8d
I SUNT WU 8 W 2l 399 IRWUS H AR P A7 JaR SUE 81 ¥ ol erel oir
JATCHETE &N 109 IY U AY HHGT &3 SHYIGYR ¥ 1T 3T o7 3R 371 < H &
TE afcs g¥ fdwa 7 uRg ©1 39 TRe @ ST & HRU AN FFad &7 H BRI TSl
JifeHIaTSe Qe gt g 21 (R sienfiier &5 sReve &1 wad g91 3ienfis &5 Bl
HEIGY, SHRIGYR SifcHIaged Bl gt A e §91 AEe &F B & qace ofel I¥
ARAaY # sifcHIased REd i AT (TBIMRYSE) O ARIF ®ad U & o918 A 0],
HERTSE, # &l Q¥ ¥ H Uep & GRAF 81 & HRU Hel 4 dol IACHdse’s I bl M
o™ ¥ 9197 I B <& B

31d: MY AETH | WDHR A A A1 2 b nfecyqr # sifcmagen Rad e gfean
(QITRYSMTS) BT FRIM W H Hul S Ay, a9 gaior I3l &1 oo I 3 a2
A | .. (TagT)

HON. DEPUTY-SPEAKER: Kunwar Pushpendra Singh Chandel is permitted to

associate with the issue raised by Shri Bidyut Baran Mahato.
# srfde wda (Fws sféon) @ Suery wEiey, ST 6 o A § 6 99 g% H qReRd
TTe] AT AT Al IR HS & oA AT, oAb M e 24 He oAl 8 AR IR RN B

HITH ¥ 98 I 81 2l IFD Sl WATE HHAN &, d Sa1 8l & I gRad d¥ aadl i Jds
H g |l BHaA fUoel B ATell A IRTTHC TR BMH DR W & 3R ITh] WYl B Bl ard
B R B W A S A8l W SuRE €1 § aue HiemH § S Pl dredl § [P A
1992 ¥ §9 T8 W WYORISH [HAT A1 o7 59 S Al HHANRAT DI 7 Al Bl oild Hedl 6,
T A HHARAT BT AR oftg et €1 & e HAIed A I HHANRA] DI GG

FRA B AR WRHR F BT gl .. (Tagm)
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HON. DEPUTY-SPEAKER: Kunwar Pushpendra Singh Chandel is permitted to
associate with the issue raised by Shri Arvind Sawant.
DR. BOORA NARSAIAH GOUD (BHONGIR): Sir, I just want to bring, through
you, to the kind notice of the Minister of Surface Transport that a four-lane NH
163 is being laid. For the past three years I have been asking for an underpass and
luckily they have sanctioned it, but they have not sanctioned an underpass on the
four-lane stretch at Vangapally, Aler and Jangaon where we have lost almost 50
lives at this particular junction. We do not want a repetition of the same.
Therefore, through you, I would request the Ministry to kindly sanction an
underpass at the NH 163 from Yadadri to Warangal. Thank you very much.
#f o ARTSId (BIeTY): SUIHE Heled, < @ Uid HIs A Sl T IAEH (B,
IR Hagel 3R PR TSRS AN 98 & Wi ddhe ¥ 2 39! aoig I § & v 78m
Ugel YR BT A M AT, I8 3500 I9Y AT IR TP HE ¥ I8 A9 AR S0 TP AT Gl o

gD o8 A IR Dideai ThHamdt <7 # arwed w® 8 T TRHR DI 398 1A T8 HY

B a3, O fhaml &1 JearE T @1l d Q1 gHAE A1 dred g 6 ReR Bl PR B
cred Mo § ¥ &9 URIed &I aIc B @ SRd ©l S 20 TRie gaue S B,
QD! AdTe & SRR Tl 40 d@ T TR WIh B DI exd gl SUE Y 50 60
WRiC B DI TRA 2 IR WG 3 A B DI 98 & I OIod &, Fifdh 9@ 3R
THARY o1 H IR Bideat srawed 81 & 21 ... (agm)

HON. DEPUTY-SPEAKER: Shri Sharad Tripathi and Kunwar Pushpendra Singh

Chandel are permitted to associate with the issue raised by Shri Dhananjay
Mahadik.

N g dteren (RER) : 728y, # ta 1R 959 9e7 & 9 a1 9rsdl €l U 09 &
IR A vEeRe! A 7 wE 2 6 oot ff <o & 37 uRe Wpa 9 g 'l sl @
Ffag T8 § SR IS WY AHTH Ipd VA 8, T TRl H oot el g,
a8l W Al Mg & THI H T o A A g9 qb [qofell & ST 21 Al g9 & g9 db Wl
SIS B 21 # 3fud HIegH | ¥erE HAl S § I8 AU dRal § (b A% Aok Ued o
PR TABT FHEM fHA1 WY, Hifs Fag =t a9 A a1 99 qPb Whol <A B &l pell
T P A A H [{ee § I S ol &R vt IRa Sfed Brml .. (eraem)
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HON. DEPUTY-SPEAKER: Kunwar Pushpendra Singh Chandel is permitted to
associate with the issue raised by Shri Dushyant Chautala.

St WEd A (JTRR) : ARG, S NS 3R ST AT €, S W Sl Witol #t ot it 99
@ T, H MUD W W WRER B I S AR MBI HAT ARl gl W ISP W & 50
fPMiey & 918 S-9$ I WIS 371 Y| 99 ST WIS &, a9 Sl IS ¢ &d ©, S ISl
B PBIHT DI 8-10 TRUC TS o < 8, I8 DI Al ASh! &1 i [Hdl Ie At 3y 471 A
S fau 8 S dhd 21 S gHHE H A Bl Wgfordd < & dR H for@n gor 7, 98 Pl
FEoId I §RT @l & Al gl T 98l Bly TR BRil §l 3R GHEAT & a8 dig dTed
WRE B AT AT TC AT E AN IR FSH | IO B ft BIg g g 78 A 2 9 vh
AN BT TS 2l I8 AR | DI S drell e 2l $U = A S eyl WReR d$h
IR NN TR UATT T8l X W& gl I8 Shl Bl gl Uigde Hu~dl qsb g1hy ol I
JC PR B Tl T/ §8 fpAT S|

DR. TAPAS MANDAL (RANAGHAT): Ground water depletion is a serious

problem in India. Over the years, there has been a tremendous increase in pressure
on ground water reserves in India. The rate at which the ground water is recharged
is much lesser than the rate at which humans extract the ground water. NASA has
declared the Indus Basin as the second most overstressed aquifer in this world.
The researchers anticipate that the annual crop production would decrease by
almost 25 per cent if the situation remains unchecked.

Researchers also pointed out that India is the largest extractor of the ground
water. It extracts 25 per cent of the ground water as compared to the extracted
ground water globally. There is an urgent need to address this problem. India
needs to take ground water management more seriously and focus must be on
efficiency of irrigation and growing crops which are not water intensive.

HON. DEPUTY-SPEAKER: Shri Pushpendra Singh Chandel is permitted to
associate with the issue raised by Shri Tapas Mandal.

St et wred (M) @ ARG, MU A1 It T HiehT 3, 39S U 31Ut a=yarg | #-1
Sl &1 fawy agd & w1 faww g, offehd # v A g % 9@ 9gq @ Al ok
Tgd B TR vy 3 97 vy g9R <9 &1 = S 9l Sid § JST g1l 2l TAR
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&9 & O S AR S B AT W AT 2 SR S A Jaifgd @ 9o 2 98 vy s
AT §l T8 D! AT AaIDHARI DI g B aren Awa 5l 39 Ava @1 dgwst
HCH B T H H IR AT A IS T

# A WA S A SMuE HRAT @ g fh WY 99 g Wl 6 Aigast dee
T BM & PRU AR HRIRG AFD1 3R Jarfiga GfTe B Thehl BT FHAT HRAT T8l
21 350 fhalHicy & QR W AR FHGT &5 § el ho 2l gD g gl el 7
BICE]

# 3Ud AW A AR T A ST A AT HRAT Aledl § B sAR AHa & Hd
JTHS! DI ST BRI B AART HY| g=Iarg|

HON. DEPUTY-SPEAKER: Shri Bharon Prasad Mishra and Shri Pushpendra

Singh Chandel are permitted to associate with the issue raised by Shrimati Riti
Pathak.

SHRI NAGENDRA KUMAR PRADHAN (SAMBALPUR): I want to draw your
kind attention that the Government of Odisha has requested the Union
Government to constitute a tribunal immediately to resolve the dispute over the
projects on Mahanadi River between Government of Odisha and Chhattisgarh.
However, no action has been taken by the Central Government. Rather
Chhattisgarh Government has been allowed to uninterruptedly go ahead on the
disputed projects in Mahanadi River Basin. It is, therefore, essential that a
necessary order is issued to the Government of Chhattisgarh to stop construction
and disputed projects till a tribunal is constituted to resolve this issue.

HON. DEPUTY SPEAKER: You raised this issue yesterday also.

it A AR (JIO1TG) : FBIGy, WY HAA & AoNg, AL U< Pl SMAGIY WRT W=l
i & UZard ATt WY X giaEmed | dfed g & § qre-AhrEd ggR A9 H g o are Al
Udel ISTHIID ORI & U H & BT fAbrd 3avg @l 2l THISHS-ATIT YeTd
ITATATT 1 a7 81 & davje [Use dF <Xl F gaur gst off, 5 ar=ig g9 =40
St @ Agcd H AR X HAT S T (U Ak WAl I YASiiad fhar gl s fog § &
DI ST BT AR F I gIdTe <l gl
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HEIGY, 3Ud HILTH ¥ AME X #A1 St § AT Rg & [P IAoHS-9are X
ST B YA qolc S HR o i & # A g &, D 89 % SRR,
RaerdIqR, IoTTe, ATGeR, TRNETS, PRER G D & Weds! & [JhrT &1 ARl IR
Bl 3R &aATRAAT PI UBell IR YHRT DI W el e |
HON. DEPUTY-SPEAKER: Shri Bharon Prasad Mishra and Shri Pushpendra

Singh Chandel are permitted to associate with the issue raised by Shri Rodmal
Nagar.
$it O 9 (WAYRT) @ AT AHAT R AHR & 1 H TR SES & HRY q8l W 17
g d7e], AOIgY 3R ST 91¢ IR o BREN (ReeR) 98~ &1 g 21 88 dIc 7 37w
fear 8 6 A & BrF R d1e] [ER # =oi, offehd 818 BIC @ IS B Bicll T8l B
AT g1 TR dTe] Foigy IR Mefl T B 8, A6 I & 2l

S T8 B W-H-g N FaRen IR W g, g8 BT STAwHE ¥D T Bl
fBR & 11 TS AN 399 T 8 g ol

AElGY, W WHR A A 2 5 98 39d IR B R R € R g s 4
qTe], BT PRIAR el B AT, I I8 W ol | d dTe DI 1 PR & AR IW ABAT & Bl 4
o o | TRBR 916 DI AW AAGR & BT H, 3MH Tal & 2l § ¢ <1 89 918d © (b [€98R 4
F1 [T 81 Ao | [rI-w1 R | o1 [T 3@ &1 T g SS9 98 99 | ... (@)
HON. DEPUTY-SPEAKER: Shri Jai Prakash Narayan Yadav is permitted to

associate with the issue raised by Shri Rajesh Ranjan.
The House stands adjourned to meet again at 2:10 p.m.
13.11 hrs

The Lok Sabha then adjourned for lunch till Ten Minutes
past Fourteen of the Clock.
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14.10 hrs
The Lok Sabha re-assembled after lunch at Ten Minutes
past Fourteen of the Clock.

(HON. DEPUTY SPEAKER in the Chair)

MATTERS UNDER RULE 377"

HON. DEPUTY SPEAKER: Hon. Members, the matters under Rule 377 shall be
laid on the table of the House. The Members who have been permitted to raise
matters under Rule 377 today, and are desirous of laying them may personally
hand over the text of the matter at the Table of the House within 20 minutes.

Only those matters shall be treated as laid for which text of the matter has
been received at the Table within the stipulated time. The rest will be treated as

lapsed.

* Treated as laid on the Table
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(i) Regarding alleged irregularities committed by a private company

DR. KIRIT SOMAIYA (MUMBAI NORTH EAST): DSK Group — D.S.
Kulkarni a real estate developer company has failed. They had defaulted in
payment to various deposit holders, employees etc. They have allegedly
made/siphoned off huge amount by non-payment to small deposit holders and also
involved in money laundering. Further, they have defaulted on debenture. It is
understood that ROC Pune has submitted its reports on DSK Group Companies'
fraud, siphoning off money in 2nd week of September 2017 to RD Western
Region and the Ministry. It is known that EOW Police Pune & Mumbai,
Maharashtra, have registered FIR and initiated action against DSK. Hon’ble Court
has also taken serious note of DSK scam. Against this background, I request the

Hon’ble Minister of Corporate Affairs to investigate the matter and take action.
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(ii) Need to exempt employees of Gujarat Safai Karamchari Vikas Nigam
from Income Tax Act

# ARUITE HTBISAT (SFREA) : TR ARBR & gRT [hd T 3fAd Il D qraoe i

ORI @ AHTg HHATRAT BT &RT 10 (26d1) TS Tae-1961 @ I $95H <o H BT

H1 ATl 3t I faare § w1 g B SWa IrTes & AW fHy Y g WRa &
|l T B TG, I S, A SNt 3R 3 fUwel 9 & A & SR ©
foy aaag €, AfdhT MIHR UM, ToRA AR 7 SR AJeda DI YUId: ATl B
TU IHTS HHATRAT TR QT MG <o ol faam Rt srgfar onfar, srgafaa sy iR
3 fUesl i & < 31 &1 YOI WRBR - 39 HaW # 3 U3 HRd WDR Dl fod &
q1fh S WHTS HHATRAT P MAB H B el TR iy HHANI fdbrr Fm o1 fay
AR W AT A AT, ST S ATl 3R Al Bt H o AN ® IAH R D Awd &
foU & g TR o7 ORI Wi EER B AT § TRIG add & ARl Dl IR A
R & 8] T WHR A Ps RN S5 WRHR B IN/G & 1 gaHt 8 S ol a%
<ifad 2|

3: RN s ARBR W U © [ [oR Ahly HHARI A o &1 famr
A D IR o fhAT Y|
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(iii) Need to establish Institute of Automotive Research Association of India in
Adityapur in Jamshedpur Parliamentary Constituency, Jharkhand

2N Rgd @ #gdl (SREYR) : U B A € gARI o¥ AR Y AqAd Bl i
TR B WIAT < aTell @ gl AL Bl ¥ &, AT 89 9 3N Bl oF a1 98 o
ARG ! AT UR vd @@a@ 3 o/@d & 2] dee db @l Tdad RulE & AR S9!
AR B AR G GaHH TR G RIS & qd19d IST-JTTAR B e F gRES ¥

ART H TR WM TR 2| §9R I5T IRES H SEN-IGAR ST AR AT SHRI AR ST
ST B WRBR A GEX T DI 37U 3freifies uifoRfl B IR Td Fgd o A a9 ©l
HREUS Y ¥ A9l D1 UIATET < 8 BRad A8 H SR WRBR 1 HRGUS HHCH Y
SiRFTES fopan wra, forad Wit W # qu-faqer ® el 5 9rT fordnl et ATy ga”
S ST B SRS ¥ SIRES H dgd 9 Sl RUT 81 2 &l 399 SIRES 3§ IR & T
N U B @ T 3N IREe g &1 d@R% dofl ¥ 96 & 2] 89N I5g | <l o
SifSHIETS e Qe 109 a¥ Ugdl WX HHA & SMYER  (IIRES) H wifid ger © iR omw
<o H E e afer X fwa H ufg 21 39 ORE SEN B BRUT BAR GG &F H BRI
TIeNISl SeHaTse SN G b o, ANSIYR D &3 IRES HI Fa9 T91 D
&3 | STHYEYR SACHIEISA Bl giee | [ g1 JATENh &= 89 © qrdoe S ¥ 4Rd a9
# Jifdmifed Rad Tafige offs e (TART.LME.) S JRIM &dd Ud & SHg A3
qUl (FERTSE) H & X W H T € WA BN b BRU Hel 7 Del ACHEged I Bl
IR §g- § 9187 I 8l <&l B

3 WA HAL, W [N IR ATh IeH | AR BRAT § (B TN QG & F Sl
CTeT S TN 97 & HROT SFRIGYR Pl TCHIR ¥ ST ST 81 ¥ & 3iciid SMfaqR o
siferifed Red gaIiUee i Sfedm (T.MRU.SMS.) &1 WRIM gold™ &l @Ul I g
R qafer =2t &t ot TR & e 8 9a |
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(iv) Need to set up a Divisional office of Life Insurance Corporation at
Deoghar in Jharkhand
SHRI NISHIKANT DUBEY (GODDA): The city of Deoghar (Jharkhand) is a
prominent tourist destination — home to the extremely revered site of one of the
51 Shaktipeeths and the Dwadashjyotirlinga. This is a religious and cultural capital
of Eastern India - visited by over 50 million pilgrims every year.

Over the past three years, a significant amount of infrastructure has
developed here and most importantly, the city is now in the process of becoming a
major transport hub — with an international airport, railway line etc. in the
pipeline.

The State Bank of India has already set up a Zonal Office at Deoghar and
this should give a boost to further infrastructure development in the area.

For an institution like LIC, the location would be very ideal. The area is one
of the highest revenue generators in the region — around Rs 35 crore per annum,
besides accounting for significant income from tourism and ancillary activities.

It is thus proposed that the LIC Divisional Office be located at Deoghar in
the Santhal Pargana region of Jharkhand and an early decision be taken in this

regard.
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(v)  Need to provide adequate power supply for irrigation to farmers in
Chitrakoot and Banda districts of Uttar Pradesh

#t WA wwe @A (qiEn) @ W AEE & B iR g dn | J fAga B 9w &
HR fpam & wWai # Rrars 98 & T & 21 39 Al ani W BH B9 B bR Wai § T
T 21 oy FGars ot 31T sawear 21 feAde SHUg & A @ld, AHAHIR i d AR

il T A1gar &5 H W WE g1 3l ORE dial SUE © BTN, BIfToR T Bt
&3 G HRDBT & H BB W 21 HuAT Sfferefie HRIArs! B B HuT B
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(vi) Need to include religious places associated with Guru Gobind Singh in
Ambala Parliamentary Constituency, Haryana in Tourism Corridor

it T A BeRAT (IFETA) : B & H IR ¥ favg # afelem 9 sew wEw & wiie TH
Mfas g &1 35091 THT I T STGT B WIS AT TIT B W AP QT &F TSl B
THAFR el 9 W gRAmon & gl &\ O & g H [ ifde (g B g
IT S WR W TS AT F HART 747

# 3fTeRoiy e Al BT & (U ol |qHT &5 Irdren H g gfie™ 4 s $9
3TgY TEgell @ AR e amedr g1 W A 9WT & H dEHR 91Ed ©§, 98l W 6 S
g Sft @t A1 okt < = arelt oft | e TR # YfEfie [egRT qreendr € ol W
RRERT TSR] Alfed § S8l R % id< 48 7 e 1 dfed & R W g1 @ a1 are-
faare 4 97 gfafed figmi & wad gl Ul S qRe | Uadmell H Aiesl Aled &l
URIET® TRaRT 8 TR a1 3§ duramrad [JemaqR 4 VRiefie TwgRr & S {6 A
3o @t gfc ¥ 9ga Yfeiie © el &% a¥ 9gd a1 9ol o ® SR &8 o A oI
gl 3l TR W dIETe [RERN & S Y Mid< (8 & Ui WRi H A g1 8GR Bl IS
oft| sRaTom & srexvfiy e St 7 W1 dl87e [WgRI & He bl FH gU S WM Bl
I b1 Al 3 HRE A SRV qEgHEl Sl dadell @ Arssl |red Ufigifie gk 4 Y
T I BRIV WRAR W Ted &l gfe § 37 WHl B 7@ < @ gl sy SwWe w1
@ Wed bl M H & gY A e HAl Sl | A Rl g b O qRe ¥ i <w &
faft=r &= 3 Yfoerfie gfe 9 wieT Siker wnfia o € St yor & WX die |wr &3
H 3 AUl WM B % Tifa< g HIRSR H 2nfHat fpar Syl




21.12.2017 99

(vii) Need to take necessary remedial measures to control Cotton Pink
Ball Worm affecting the cotton farm in Vidharba
Parliamentary Constituency, Maharashtra

sft IFE™ W, qew (Tuh) : A KN #AT S BT e U AHa &5 aul B SHed &
Hequl fwg @1 IR MH< A Y Hel © b faed d§ $urg Icued &3 d Hurd @
BHA W Al Sfeerdl B AR A g M R SN SAEH J9Tad gU 8, 3R fhar ool
o B BRU AP Fdbe H AT T 2 O R e § anotean & W # ger 8
RETI]

3 W AT © fh HUN W ANl gfeadl & AHAY I [HAEI BB T 9N
THAH F A @ g Ne-iielier 39 99 1 & (M 8g 9dita siferetRal o1 fee o
PRI BT D BN JAT BT B AP A G Bl Hur B SRR B FHRT b1 (e
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(viii) Need to ensure compliance of orders of Government of India by JSSC
and JPSC regarding requirement of Caste Certificate for
the purpose of recruitment in Jharkhand

2 YW TEA AN () FIRES Uo¥ o1 A= Fgfaal § Uos o & srdee! & o
TETOT OF & Gdg H ORI M @ &l IS 9 & sfage! & Fyfa & fog stemr-arer faf
& 91 T ST y\ToT O @ /R $Y S 21 B & ¥ LU UL § ds fAsmuen ¥ foew
fifer & are Feia STfa sMToT o3 #1181 ST Seoid el fhAT AT 81 hiHteaR b Hdg H
S aRacd BT & 9 W9 Sdl # AT BT § IR SIRES H g URAdT Bl Sfageldl Bl Sl
2 19 SR SR # oM arel fUss @ &) oMo & ofavia gfaa & & o1 & 21 39
YhR Pl IR IRT TRPR & Ahdl BT UTd- el 8 ural 2l 39 Fey § ds U
7 fUee a9 & foIv SIRevr & ST wagr i # S 9gard 3R fr=iar & S9! Sitg @t S|

H AR F SRY BRI AR [ SREs yaw 6 FRgfe g oLuluaA. iR
L. UEAL Bl qpld (el 331 I 6 WRA ARBR §RT SIR) e ARl & AJAR 8
fasmoe < 3R 9 @ @ ¥ W 9 8 5 Ues a1 s qmiiie ok anfde faer 4
a8 b |
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(ix) Need to implement the recommendations of Kamlesh Chandra
Committee report on rural postal employees

SHRI S.P. MUDDAHANUME GOWDA (TUMKUR): There are 1,35,000 rural
post offices all over the country. The employees in those rural post offices are
being given very meagre salary. There is no equal pay for equal work. Post Offices
in the rural areas are need of the hour since people are depending on these post
offices for various schemes. Shri Kamlesh Chandra Committee has submitted its
report in respect of pay revision and other benefits to rural postal employees.
Hence, I urge the Union Government to implement Shri Kamlesh Chandra
Committee report and provide good salary and other benefits to rural postal

employees as per the seventh pay Commission recommendations.
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(x) Need to provide adequate compensation to victims of cyclone ‘Ockhi’

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): I would like to draw
the attention of the Government to the disaster caused by Cyclone Ockhi that
recently struck parts of Kerala, Tamil Nadu and Lakshwadeep. The cyclonic winds
reached up to 165km/hr causing immense damage to everything on its path. Ockhi
has also been categorized as a ‘very severe cyclonic storm’ by the Indian
Meteorological Department, which is the third largest as per the categories of the
Department. Numerous fishermen from Thiruvananthapuram particularly from the
coastal hamlets of Poonthura, Vettucaud, Valiyathura, Panathura, Vizhinjam,
Pozhiyoor and Thumba, had set out for fishing on night of 29th November, as they
were not aware about the nature of the cyclone. The disaster struck them while
they were in open seas and many lives were lost. While I wholeheartedly
commend the efforts of the rapid response teams of the Indian Navy, Coast Guard
and local State departments, I would like to point out that an investigation into
why earlier cyclone warnings were not issued which is essential to prevent such
tragedies in future. The fisherfolk largely hail from lower socio-economic classes
and they have been severely affected by the cyclone as it has damaged their
fishing tools, caused a complete shutdown of their daily work and many families
have lost their breadwinners, creating tremendous mental and economic stress.
Most of them do not have an alternative skill set to mitigate the damage suffered
by them.

Therefore, I urge the Government to provide compensation to these fishing
communities through a special relief package, especially taking into consideration
the impact on their livelihood, the loss of lives and property. These people will fall
into destitution unless urgent relief is provided. The compensation should include
measures for long- term rehabilitation of the fisherfolk, including skill
development facilities to offer vocational training in other professions. We should

not condemn all the children of fishermen to an unviable life as fishermen
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themselves. Due to the sensitive nature of this disaster, it is important for the
Government to take immediate steps in this regard, if we are to avert the economic

disaster, which will befall on these families as a result of this natural calamity.
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(xi) Need for a CBI inquiry into the death of a migrant labourer from
West Bengal in Rajasthan

SHRIMATI MAUSAM NOOR (MALDAHA): The heinous and cold blooded
murder of Mohammad Afrazul, a migrant worker from Malda, West Bengal has
shocked the conscience of the nation and shattered the belief in rule of law among
countless members of the minority community.

There has been repeated attacks and lynching of hapless innocent people in
the name of religion and the murder of Mohammad Afrazul, was far too brutal for
humans to comprehend. The hatred towards a poor migrant labourer and filming
of the murder by the young kin of accused exposes the perverted hatred and deep-
rooted murderous bigotry and a sickening absence of kindness.

The Government of Rajasthan has failed in delivering justice and I request
the Government to initiate a CBI investigation into the murder and grant a
solatium of Rs 50 lakhs to the spouse of the deceased and she be provided

employment in the Central Government.
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(xii) Need to provide a medical aid coach in every express trains

SHRI R.P. MARUTHARAJAA (PERAMBALUR): Indian Railways have been
operating a lot of long distance express trains such as Shatabdi, Jan Shatabdi,
Rajdhani Express, Tamilnadu Express etc. Every day lakhs of people are travelling
across India in trains. Among them a significant chunk constitutes of senior
citizens and children with their parents. Nowadays emergency medical aid is one
of the important and basic necessities for the passengers of railways even though
First aid kit and list of nearby doctors are available at all railway stations.
Emergency contact number 138 is available which is not enough for the welfare of

the people travelling by trains.

In long distance trains there are around 1500 to 2000 passengers. Hence in
order to provide proper emergency medical attention to avoid sudden death due to
cardiac arrest, hypertension, stroke etc., I urge the Government to provide in each
and every express trains, a medical aid coach consisting of at least one general
physician, one pediatrician and three nursing attendants with first aid and life-

saving drugs to be made readily available in case of emergency.
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(xiii) Need to provide remunerative price of paddy to farmers in Odisha

SHRI NAGENDRA KUMAR PRADHAN (SAMBALPUR): Odisha Government
has been repeatedly demanding a higher price of Rs 2930/-per quintal of paddy to
ensure adequate and fair return for the farmers. As on today the price fixed by
Government is Rs. 1550/- per quintal for paddy. The cost price of paddy per
quintal comes around Rs. 2280/- . The farmers need more money to support their
family. Hence, the above price may please be fixed by the Central Government.
In this regard, Odisha Legislative Assembly has passed an unanimous resolution
and in the winter session of Odisha Legislative Assembly, all party Legislators
formed a committee under the Chairmanship of Hon’ble Chief Minister to meet
Hon’ble Prime Minister for the above purpose. Hence I urge upon the Central

Government to take immediate action in this regard.
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(xiv) Need to uproot Tuberculosis from the country

SHRI RAHUL SHEWALE (MUMBAI SOUTH CENTRAL): I would like to
draw the attention of the Goverment towards Tuberculosis (TB), an infectious
disease that.killed 4.8 lakh people in India in the year 2015 alone. It is unfortunate
that a disease that found mention in our ancient Vedas thousands of years ago,
continues to take so many lives and afflict many more. With 28 lakh new TB
cases, as per the WHO Global TB Report 2016, India has the highest TB burden in
the world.

Every untreated patient infects 10-15 more people every year, and hence
early diagnosis and complete treatment of all patients is extremely crucial. During
my tenure as a corporator and chairman of the standing committee at the
Municipal Corporation of Greater Mumbai, I have closely observed the immense
impact of this disease on our society particularly on the urban slum residents of
my constituency in Mumbai. But, eliminating TB is not the responsibility of the
Central TB Division or the public health machinery alone. It is the responsibility
of every central and state ministry or department that seeks to serve the citizens.
Ministries of Finance, Urban and Rural Development, Information Technology,
Social Justice and Empowerment, all have their role in this fight against TB. If we
truly believe in the slogan ‘TB Harega Desh Jeetega’, then the entire country must
unite.

It is my humble appeal to all my fellow Members of Parliament sitting here
today to take a pledge and join forces against TB — so that we secure a future for
our coming generations, where they no longer face the threat of this completely

curable disease.



21.12.2017 108

(xv) Need to set up a Central University in Rayalseema region and a Tribal
University at Vizianagaram in Andhra Pradesh

SHRI MUTHAMSETTI SRINIVASA RAO (AVANTHI) (ANAKAPALLI):
Under the Andhra Pradesh Reorganisation Act, 2014, the Government of India had
promised to Andhra Pradesh new Central University as well as a new Tribal
University. As the Government knows, the untimely bifurcation of erstwhile
Andhra Pradesh had deprived the State of many Central institutions of learning
and caused significant setback to the youth of my State. Setting up new
institutions, as promised in the Andhra Pradesh Reorganization Act, will facilitate
the progress and development of my new State.

Further, I wish to state that Vizianagaram district houses the highest
population of Tribals in the State to the extent of 14.55%. Vizinagaram district is
the most bacKward district in the State. By setting up the Tribal University at
Vizianagaram, it would provide an opportunity to the tribal youth for taking up
education in a concerted way.

Similarly, Rayalaseema is also the most backward region in the State. By
setting up a Central University in Rayalaseema Region, it would boost education
in the region. At the same time, it would provide employment opportunities to the
youth of that region. In June 2016, the then Hon’ble HRD Minister had promised
to the Hon’ble Chief Minister of Andhra Pradesh all help for these projects. I
humbly request the NDA Government to fulfill these promises contained in the
A.P. Reorganisation Act at the earliest.

The State Government of Andhra Pradesh is willing to extend its whole-

hearted support in this noble endeavour.



21.12.2017 109

(xvi) Need to probe the issue of grabbing of public and private land by
religious sects in Punjab

St e AR el (uferen) : RgEE W & dE done § W a1fiie S gRT o1 iR faRiyeR
TR AN BT NS 3R AT A9 SIRI R 2l g $B auf 4, $Y U & HRAF
IR Y a1 @ &7 38 T 37 U 7 T &R IoH0e 3Rk W@ & Fad 178 FaRt
AT FR oft € &R B N A -AIfHAT B TR HH B L &l VAT B ST Uold H AN
R b gHTaeIell S¥ gRI &Sl al & TNe fEAml 3R AoigRl B dAbsl Udhs S
WP SHF 3R ial B [is SHT oR Aiei-ved A gR1 dg-31dg S W, SR-SIaaw!
e B BT AT AT &1 AN Bl 3eh Rl & drase, Uod WRBR AR g ot
1Y gY 21 FBl db & Fggfad S iR SIS HHIRE W PIS AARER HRIATE T8 DR
Tl

T WRHR I MMIT ¢ fF - @t I ) S ) R T 8 37 ) d) Feiran
B I DIC B HRRG oS I e = g T 3R TRIG WA 70 AR HAH BT
T ThY IBT S Tty feors S|
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(xvii) Need to take measures for welfare of farmers in
Vidharba region of Maharashtra

N [ A (FAPVIA) : § WHR BT & g G FERIS, 15T H UH SUAF T, D
fpaml @t MR e area g faed & fra fava avf @ o8 W m w® = @ 'R |
IS T ©l 39 &F H g A @i @1 HHl o 6 I @1 ure, sranfed fastelt @
JAMIART, Fodb, Al Fafdecar Jom R &1 3@ 21 39 &3 &1 I 80 Wival b
HUN B WA BT ©l G HH a9l 9T &3 B b R A8 &3 Yeb By R seEiRa
Bl W) & R B, F ur don wOR = Bl

Tl [ AR A R, Fraxdl JAT B Dl GAGT § R faad qo1 $o avrsdrsT &
&3 W I8 sl a1 fame &1 welts 81 M 21 H U dfer 9 e Bl Bl ard DR @
g @l a9 9 U B BHd 9916 8 6 © a1 8 gal §l 39 9o 9 Al b
15,000 HRI$ WIY HI BN Ugem & meiet faRiwsi 7 Sl gl Sy fadwg o feam
HUTH B Wl B TEF-T2d BN D HIAN N g 2| fram § IEq@ A9 § 9 Hulal &
Raas S I SHfesd AfSHIsS (ATAiRn FeNfER) U @ i HI MY bal 2l

T a9 B ATCHEl YRl D IGURIA AT-31L U1 HB! ATSHT I IR ARBR U
HUIT BT I8 3RV JAT WG &] HERT WDR 7 39 R $B AT @) & Ry o
afshdT H ST WBR g Bl AR & &l o

d 9l e JuT fuer & wewi 9§ dRag e e G 6w feami @t
FHERI TR IR &Y J1 IRHR 9 Fdfd #5157 Jal R 99R Sax SR HY dIfe <9 &

UT H_A ATl [ | HarSe Ud A Siiaa-amde &R 9 |
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A R AAGT | 0T HA AT TA GAEH, 7St fadwm 3R T AR #Aera | e
w3 (st o[ YW AmaTer): S dRAT WX, Wiy fSHiew BR iy I H el
BT HHS DI RUIE AT A1y # & 81 Sy, A 98R IS, Fi(P ¥erd 37 YA qole

&1 ure 99 1 &l It will be better to discuss it with Union Budget.

HON. DEPUTY SPEAKER: That is not a problem.

... (Interruptions)
SHRI MALLIKARJUN KHARGE (GULBARGA): Hon. Deputy Speaker Sir, if
we club them together, hon. Members may not get sufficient time to discuss
Railway’s matters because you know that the Railway Budget used to take one full
day; a separate Budget was there. Now they have degraded it. Now, hon. Members
will be deprived from putting their grievances before the House and the
Government will not be able to take notice of those things. That is why you should
keep it separate. That will be better.
HON. DEPUTY SPEAKER: If you need some more time for Railway’s matters,
we will take a call on that together and we will extend the time.
# 3 YW AEATS: YA F ITIT qoic H Tl B A7 3R S Yerd AT ol § AWE
o, 99 W 57 TS H MR, e § fexpd g o, Y41 78l ol
HON. DEPUTY SPEAKER: What the hon. Member is requesting is some more

time. It is only that the report on the Railways is going to be discussed.

SHRI ARJUN MEGHWAL: Hon. Chairperson can decide that.

HON. DEPUTY SPEAKER: That can be accepted. Shri Rajan Gohain to move the
resolution.

SHRI MALLIKARJUN KHARGE: I will take one minute, Sir.

HON. DEPUTY SPEAKER: First he has to move the resolution.

SHRI MALLIKARJUN KHARGE: Just because earlier regarding Dr. Manmohan
Singh’s. ... (Interruptions) I am not coming to that. I am explaining why we are

participating in the debate. ... (Interruptions)



21.12.2017 112

HON. DEPUTY SPEAKER: Nothing will go on record.

...(Interruptions)...”
THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): Hon. Deputy
Speaker Sir, now we are discussing the Supplementary Demand for Grants. ...
(Interruptions)
SHRI MALLIKARJUN KHARGE: I am not discussing that issue. Why we are
participating, that much I would tell and sit. Do not get excited. We are
participating because this 1s a Constitutional matter... (Interruptions)
THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS
(SHRI ARUN JAITLEY): Hon. Deputy Speaker, Shri Kharge should be allowed
to raise the matter subject to the condition that one of us should be allowed to
answetr. ... (Interruptions)
SHRI MALLIKARJUN KHARGE: You will always have time. You can speak
anything. The only thing is that our agitation continues, our walk-out continues.
But we are participating in this Supplementary Budget and Appropriation Bill
because these are Constitutional matters. To respect it, we have decided to
participate in this debate. I want to bring it to your kind notice that they should not
take it lightly that for everything we are going to do this.

* Not recorded
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14.15 hrs
RESOLUTION RE: APPROVAL OF SIXTH REPORT OF RAILWAY
CONVENTION COMMITTEE

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI

RAJEN GOHAIN): Mr. Deputy Speaker, Sir, I beg to move the following

Resolution:

“ That this House approves the recommendations contained in Paras 9, 10 (to

the extent that reimbursement of losses on operation of 'strategic lines' is
made by General Revenues to Ministry of Railways), 11, 12, 13, 14, 15,
16 and 17 (the rate of interest will be paid on the basis of average cost
of borrowing) of the Sixth Report of Railway Convention Committee
(2014) which was presented in Lok Sabha and laid in the Rajya Sabha
on 2" December, 2016.”

HON. DEPUTY-SPEAKER: Motion moved:

“ That this House approves the recommendations contained in Paras 9, 10
(to the extent that reimbursement of losses on operation of 'strategic
lines' is made by General Revenues to Ministry of Railways), 11, 12,
13, 14, 15, 16 and 17 (the rate of interest will be paid on the basis of
average cost of borrowing) of the Sixth Report of Railway Convention
Committee (2014) which was presented in Lok Sabha and laid in the
Rajya Sabha on 2™ December, 2016.”
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14.16 hrs

DEMANDS FOR SUPPLEMENTARY GRANTS, 2017-2018

HON. DEPUTY-SPEAKER: Motion moved:

“That the respective supplementary sums not exceeding the amounts
on Revenue Account and Capital Account shown in the third column
of the Order Paper be granted to the President of India, out of the
Consolidated Fund of India, to defray the charges that will come in
course of payment during the year ending the 31% day of March,
2018, in respect of the heads of Demands entered in the second
column thereof against Demand Nos. 1 to 5, 7to 9, 11 to 20, 23, 24,
26 to 29, 31, 33 to 36, 39, 41 to 44, 46 to 50, 52, 53, 56 to 62, 64 to
70, 72 to 74, 78, 80 to 82, 84, 85, 87 to 91 and 94 to 100.”
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DEMANDS
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HON. DEPUTY-SPEAKER: Shri Rajeev Satav has tabled cut motions to the
Demands for Supplementary Grants. If the hon. Member wants to move his cut
motions he may send a slip at the Table within 15 minutes indicating serial

numbers of cut motions he intends to move.
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SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): Esteemed Deputy
Speaker, Sir, thank you very much for giving this opportunity to speak on the
Supplementary Demands for Grants.

Mr. Minister, would you like to make some preliminary remarks?

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS
(SHRI ARUN JAITLEY): I would reply at the end.

SHRI M. VEERAPPA MOILY: But we are very democratic. We always give
time. We do not shut out other Members from speaking.

We are fortunate to have the outstanding, most intelligent, articulate
Finance Minister in Shri Arun Jaitley but the assessment of any Minister’s
performance will have to be seen on performance. That is important. That is what
we always expect. We are here to appreciate you, not to accuse unnecessarily
without any background.

Before I get into the core of the subject I would like to make a general
observation. We have all been chairing Disha Committee in our districts. I am
not giving out figures, which I will come back later. Many of the flagship
programmes, which were once called by our hon. Prime Minister that they are just
like ruins, monumental ruins or blunders of the previous UPA-I and UPA-II,
particularly the Mahatma Gandhi NREG Programme has been taken on to top gear
saying that this is the Prime Minister’s flagship programme. They are proud to
claim that. It is a happy trend. Of course, it is an after thought of the Prime
Minister to appreciate that programme, though late. When we review the
programmes under Disha we find that the money is not being released by the
Government of India in time. Sometimes it is released after three months or even
six months. Wages of the labour are sometimes released but material components
are not at all released for four-five months. Wages are also pending. The hon.
Finance Minister is a leading senior advocate. According to the mandate of law

money has to be released every week. Money has to be paid timely within 15
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days. This is the law. How can you break the law? If any malfeasance or
anything of the sort happens at the faluka level, tehsildar can be prosecuted.

But, when the money itself is not released by the Government of India,
whom should the citizen prosecute: the hon. Finance Minister or the hon. Prime
Minister? This is rather a criminal offence to withhold the money from those wage
labourers. It is, of course, a temporary misappropriation. I thought that in the
Supplementary Demands for Grants, you will give a special emphasis for adequate
provision of this amount, which is not done.

Another point is about the big programme, that is, Pradhan Mantri Gram
Sadak Yojana (PMGSY). It all started by Shri Vajpayee Ji. We appreciate it. We
continued with vehemence and provided adequate funds without changing the
name. ... (Interruptions) All right! You have changed many names. You have
changed the Rajiv Gandhi Grameen Vidyutikaran Yojana into Deen Dayal
Upadhyaya Gram Jyoti Yojana. We are not commenting on that. You have a right
to change the name. But, we do not change the names. ... (Interruptions) What is
that objection? Have you understood what I have said in English? First of all, let
me know. ... (Interruptions) What is the accusation that I have made? Do not
obstruct me unnecessarily. ... (Interruptions) Have some tolerance.

HON. DEPUTY SPEAKER: Please address the Chair.

SHRI M. VEERAPPA MOILY : I do not need protection. I can protect myself.
HON. DEPUTY SPEAKER: You just address the Chair.

SHRI M. VEERAPPA MOILY: I think they want some counselling on tolerance. I
think this is the whole difficulty with them. I am sorry to say it. We appreciate and
respect you. But, you can not show the intolerance. You cannot just jump
whenever some statements are made, even though there are no allegations at all. Is
it not true that PMGSY was totally given up? In all these three and a half years,
there is no money. In Karnataka, it has not come. I do not know whether it has
come in rest of other States. That is why our hon. Chief Minister in Karnataka has

started Chief Minister Gram Sadak Yojana (CMGSY) to compensate many things
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which you did not do. It is because certainly people should not feel that they have
been let down. We always respect your gesture. Even though you do not give
money, we take care of those programmes. That is what it is being done.

Now, I come to Sarva Shiksha Abhiyan. The Right to Education is an
important Act passed by the UPA-I and II.
HON. DEPUTY SPEAKER: Please maintain order in the House. No discussion
there.
PROF. SAUGATA ROY (DUM DUM): One lady from Chandigarh is disturbing.
... (Interruptions)
HON. DEPUTY SPEAKER: Please address the Chair.

... (Interruptions)

SHRI M. VEERAPPA MOILY : We have Right to Education and likewise for
right to employment, there is MGNREGA. There are a number of social security
acts and projects which were being initiated during the Congress Party rule, that is,
UPA-I and II. Right to Education Act is an important flagship programme. They
are totally ignored. Under that programme, just to retain the students in the classes,
the classrooms funding was done by the Government of India. Earlier, the
teachers’ appointment was also funded. That is totally stopped. When we
conducted the DISHA programme, they said that no money has come. At least,
you say that you are not interested in releasing the money or that you have given
approval for construction of new rooms. Not even a pie is released in all these
three and a half years. You are saying it routinely that it can be done by the 14™
Finance Commission. You want to put the blame on the 14" Finance Commission.
All right, you do that. But, there should be clarity in what you do. Even the Right
to Food Act has been flouted. You do not provide sufficient foodgrains. That is
also lacking. Like that, there are so many programmes. I can list out such
programmes and of course, our friends will also speak on that. I do not want to
prolong it. But, we would like to know whether you have clarity on these

programmes?



21.12.2017 120

Are you interested in continuing or do you want to give up? We should, at
least, know your say on these matters.

As regards the state of our economy as of today, the Economic Advisory
Council to the Prime Minister has conceded that various reasons have contributed
to the slow down of GDP growth rate to 5.7 per cent GDP growth in the first
quarter. It is not my charge but it is an admission on the part of the Economic
Advisory Council.

The crisis in the MSME sector which contributes 40 per cent of our GDP
and which generates more than 75 per cent of employment should not be brushed
under the carpet. That has again suffered. Both the decisions happened in quick
succession — first demonetization and then the GST. There is all confusion. I will
come back to that in more details.

If the job creation has to take place in the organised sector, capacity
utilisation has to cross the current levels of 72 per cent to 73 per cent with fresh
investment which is obviously not happening right now. This is the admission on
the part of the Ministry of Finance.

I would like to know whether you have made any evaluation of the impact
of GST on inflation. What is its impact? What is the impact of demonetization on
employment both in the organized sector and in the unorganised sector?

I saw a press release on 14™ December, 2017 by the Ministry of Commerce
and Industry which says that the annual rate of inflation based on monthly WPI
stood at 3.93 per cent provisionally for the month of November, 2017 as compared
to 3.5 per cent and the build up inflation rate in the financial year so far was 2.74
per cent as compared to 3.90 per cent but when it comes to food grains, fruits, etc.
it will come up to 5.9 per cent. With all that, how can you ensure fiscal
regulation? How do you control it? It is a matter which the hon. Finance Minister
will have to explain.

Even the IMF forecast has reduced 2017 growth forecast to 6.7 per cent.
The RBI has also reduced the growth forecast by an identical margin. Besides, the
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GDP forecast, other macro economic signals in the economy have also been
worrying. The banks credit growth to industries has been a matter on a path of
contraction mode for two years now and it is continuing even now.

Announcement of new industrial and infrastructure projects remain muted
in the first quarter of 2017-18 and announcement since 2014, it is disappointing
that India is missing out on the global revival of economic growth. The number of
stalled projects, in fact, increased for the fifth straight quarter which is more than
13 per cent of the total infrastructure projects which are under implementation.
This is the state of economy as of today. There is no symptom of an increase.

Before I get into some other subjects, I must tell you that there is a
parliamentary tradition and convention that any Bill which comes before the
House is sent to the respective Standing Committee. During the previous Lok
Sabha, the Standing Committee on Finance gave 84 reports including 25 reports
on legislative Bills. This was during UPA-II regime. Thirty Bills were referred to
the Standing Committee during the 15™ Lok Sabha.

After the presentation of the Bills, the Government brought necessary
amendments. Major bills aimed at bringing about financial reforms like the GST,
Companies Act, Benami Transaction Act, Prevention of Money Laundering Act,
Insurance Act, everything had undergone a scrutiny by the Standing Committee on
Finance. I still recall, our the then Finance Minister and subsequently he became
the Chairman of the Standing Committee on Finance in UPA 1I, I was the then
Corporate Affairs Minister, he sent a report on the Bill and again pointed out a few
things and I had referred the Bill, not once, four times to the Standing Committee
on Finance. After all, the advice, whether it comes from the Opposition or
anybody, is valued. The views are not to be ignored and silenced. I had referred
this Company’s Bill four times to the Standing Committee so that it could be
perfect and can be accepted in both the Houses of Parliament and even

implementation could become very smooth.
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Sir, when the question of VAT came, there again it was scrutinised and
sent. This is a Government, sorry to say, which is in panic. They want everything
in a hurry. Everybody suggested not to implement GST from 1% of July. It is
alright the Government has done it. But, what is the effect of it? Now how many
amendments to this GST have to be brought in? How many times have the
Government to revise it? Has any impact study on GST been done? The
Government will now have to bring in amendments for anti-profiteering and all
that. What was the necessity for all these? You could have waited for six months
more to implement it. While speaking on the Bill on the floor of the House I
suggested to the Government to send it to the Standing Committee on Finance and
offered to refine it and send it back to the Government. Today the Opposition
cannot open their mouth. When we have given our endorsement to the Bill, we
cannot speak like that. We are a responsible Opposition. But we expect that
Government should also be responsible in discharging their duties and not to
silence the Opposition. Provisions of a Bill are not properly deliberated and
discussed on the floor of the House. but all discussions in the Standing
Committees, particularly the Standing Committee which I Chair, the Standing
Committee on Finance, I have so far submitted 64 reports, all reports are
unanimous, there is not even a single dissent. Many of our hon. Members will
agree with me. Where is the problem for the Government? How do we embarrass
you? We are not here to embarrass the Government. We are here to cooperate and
collaborate with the Government in the business of the House and also in the
business of the Government.

SHRI BHARTRUHARI MAHTAB (CUTTACK): The problem is not with this
House. What repeatedly the hon. Finance Minister is saying is that the problem
does not lie with the Lok Sabha, the problem is in the other House.

SHRI M. VEERAPPA MOILY: But for the problems of that House, please do not

scuttle the democratic functioning of the Committee. Committee is the life saver
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for proper functioning of democracy in this country. Do not take away the life. It
1s a different matter, but do not scuttle it.

In the last three and half years this Government has referred only two Bills
to the Standing Committee on Finance. We have given our report and those Bills
have become Acts. Not many questions were raised. Look what this Government
has done with the Joint Committee. At their convenience they have appointed
people of their choice and all questions are being raised; there are confusions and
there is anarchy and uncertainty. If a wise person like Shri Arun Jaitley cannot
manage a matter like this, then I am sorry to say that nobody else can manage. At
least let wisdom dawn upon this Government. I am not saying that wisdom is
always there with Shri Arun Jaitley, but let wisdom prevail with the Cabinet and
hon. Members of this House so that some of these things are not politicised.
Committee system should not be politicised. The Government should not try to
interfere with the Committee system. Let the Committee system work. That is my
appeal through this forum.

We have again a problem with regard to the FRDI Bill. Except Cyprus in
the world - the economy of Cyprus has never been good - no other country has
included the deposit clause in such regulatory bills. You have a forcible argument
on that. ... (Interruptions)

SHRI NISHIKANT DUBEY (GODDA): Sir, I am on a Point of Order.
HON. DEPUTY-SPEAKER: Under what rule are you raising it?
SHRI NISHIKANT DUBEY: Sir, rule 216 says:

“The debate on the supplementary grants shall be confined to the
items constituting the same and no discussion may be raised on the
original grants nor policy underlying them save in so far as it may be
necessary to explain or illustrate the particular items under
discussion.”
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HON. DEPUTY-SPEAKER: There is no Point of Order. Shri Moily, please
continue and try to be brief as there are other Members in your Party who would
like to speak.

SHRI M. VEERAPPA MOILY: If they interfere with my speech, then that much
of time should be deleted and added upon to my allotted time.

The point which I am referring to is about referring the Bill to the Joint
Select Committee. This should be again referred to the Joint Select Committee
because the Standing Committee has the advantage or they have the domain
knowledge of the subject. They are dealing with it in every meeting. That is
how, they have the domain expertise to deal with the subject and effectively
address the problems.

Our friend raised a rightful objection. The point is, it will affect the people.
Tomorrow, because of this, if the trust of the depositors in the bank goes away,
then panic will be created and there will be a run on the banks. Banks may
become bankrupt tomorrow. Is it not relevant to be raised here? If the banks
become bankrupt or if the depositors lose their money, will it not be relevant to
us? Already our domestic savings rate is coming down very sharply. It was 37 to
38 per cent. Now without this Bill, it has come down to less than 30 per cent.
The soundness of the economy of any country depends upon its domestic savings.
I do not think you require any economic theorist to speak on that point. It is basic
elementary principle of State economy. With this Bill, again more panic will be
created and as a result depositors may start withdrawing and there may be a run on
the banks.

That is why, I am warning you on this aspect. It is quite a relevant subject
here. I am not going to question the methodology as regards GDP because you

have chosen to change the methodology after 2015. To that extent, there is a two
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per cent jump in GDP because of your change in methodology. You have rightly
changed the methodology and I am not questioning the change of methodology.
But that 5.7 per cent according to the methodology adopted after 2015 is
equivalent to 3.7 per cent of the earlier methodology as regards GDP. This is what
you need to address sometimes. The economy should not be misunderstood.

Of course, we welcome the rating recently given by Moody;s. There was a
big celebration. Everybody celebrated it. Prime Minister celebrated it; you and we
also have celebrated it but what does Moody’s rating upgrade means? They said
that because of some of the measures taken like GST, demonetization and other
major reforms, economy will grow.

It never said, “It has grown”. The impact is not studied by them. I FOR one
support reforms in the economy and in the financial systems. You have not
implemented the expenditure reforms. None of the three Reports given by Shri
Parthasarathy Shome has seen the light of the day.

As far as infrastructural projects are concerned, they remained muted in the
first quarter of 2017-18. Without the infrastructural projects taking off, how can
there be improvement in the economy or in the mood of the economy? This is the
lowest quarterly project announcement since June 2014. It is the lowest. It is
disappointing that India is missing out on the global revival in economic growth.
This is the truth. When there is no revival, how can you say that our image is up?
That is only on a hypothetical basis. The number of stalled projects, in fact, has
increased for the sixth straight quarter accounting for more than 30 per cent of the
total infrastructural projects under implementation. With this, how can you say
that there is a progress? How can you say that your ranking has increased? By that,
you will be undermining your own Government.

In fact, if there is no realisation about the deficiencies, then you will never
benefit. Ultimately, you are the sufferer. We do not have a sadistic satisfaction that
you suffer and we enjoy though it is good for us during the elections. We do not

make politics out of your failure. You may do it. Inflating your own image by a
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wrong unrealistic statistics is going to harm you alone. Ultimately, it would harm
the country also.

There is a shortage in tax revenue, both direct and indirect. The fiscal
deficit target may not be met. How can you do it if there are no resources? In the
case of direct taxes, there is a steep decrease. How is the Government going to
mobilise additional funds? I would like to know that from you. I do not think it is
in violation of any rule. I do not think this plea of mine is in violation of any rule
as was alleged by the hon. Member.

According to the latest World Inequality Report, India’s top one per cent
earners received 22 per cent of the national income in 2014. So, the inequality has
increased. The RBI has also said that there will not be reduction in the rate of
interest. The RBI has cut interest rates only by 200 basis points up to August,
2017. While the Government has been putting pressure on the RBI, the RBI is not
in a position to oblige the Government. There is a conflict between the
Government and the RBI.

The income tax data for the annual year 2015-16 captures India’s income
inequality. A handful of people pay the bulk of our tax. Companies account for
half of the total tax liability. Ninety-six per cent of the tax payers pay only nine
per cent of taxes in India because there is no money. Forget about unemployment,
which is very high, even the participation in the employment process is very high.
It can happen only in the most un-developed country. Are we to say that our
country has again been relegated to un-developed status? Is it your case? Is that
why the labour participation percentage has come down very steeply? It is a
serious concern for any country. In that case we cannot say that we are a
developing country. The number of crorepatis has grown sharply. That has
increased by 22 per cent by 2015-16. This is why you are accused that you are
only for the corporates.

Sometimes it is also said that your Government is suit boot ka sarkar. You

have to deny that. I want you to deny. For that, you have to build up your
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economy. This is the inequality status or the criteria given by the World Bank. All
States barring Delhi reported revenue losses in October on account of Goods and
Services Tax. That is why, you are required to pay a compensation of Rs. 4,500
crore to the States during this period. We implemented VAT effectively and
purposefully. I think from day one we have not paid any compensation because the
law was chiselled out in such a way that it was a flawless one and that is why it
could be implemented perfectly whereas GST is full of flaws. That is why,
implementation has become very difficult.

The GST Council has slashed rates on 215 items. Of course, Gujarat
Assembly Election has become a blessing in disguise for the people. You have
done it with a motive. But, of course, if it helps the people it is alright. Then, our
pressure on you was too much. About Gabbar Singh tax, we should not have said
it at that time. If we have not said that, at the last minute you would not have
reduced it. That would have worked in favour of the Congress Party. But it has
helped you. We are helping you to a certain extent. Otherwise, why should you
reduce the tax rates on 215 items? If it is not Gabbar Singh, if you say that it is a
very smooth and a good taxation measure, why should you change it? How many
times have you changed the notifications? How many items have you included and
excluded? This is very important.

Then, there is a report saying that there is a low factory growth due to GST
and the net growth in the second quarter has come down to 1.5 per cent. This is the
result of the implementation of GST. There is absolutely no fiscal consolidation
whatsoever in the last financial year by this Government and there is no hope that
they are going to consolidate the economy of the country. The Government has set
a fiscal deficit target of 3.2 per cent of GDP for 2017-18. It has gone awry with all
the expenditure which is expected. How do you say that this target would be
achieved? Merely talking about target is not going to help you? In addition to that,
even the Chief Economist of CRISIL said that the Government may move slowly

towards 3 per cent fiscal deficit target and defer it by a year or two. This is their
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estimate. There should be honesty in presenting the facts before this House and I
find it lacking here. I expect honesty from a Minister like Shri Arun Jaitely while
presenting the facts. I agree that there are two roles for him.

HON. DEPUTY SPEAKER: Please conclude.

SHRI M. VEERAPPA MOILY: Sir, kindly give me another 10 minutes.

HON. DEPUTY SPEAKER: In that case, others from your Party may not be in a
position to speak.

SHRI M. VEERAPPA MOILY: Do not become very strict. No doubt, we are
under your mercy.

Sir, this is what has happened and there is no hope that the Government is
going to maintain the fiscal deficit target. What are the resources with you? How
are you going to do it? Then, there is the fear of bank failure. It is a question of
trust. The Financial Resolution and Deposit Insurance Bill is again a big problem
for keeping the trust in the banks. What is required for the banks is not to retain
the deposit of the depositors. What is required is capital adequacy which has to be
infused by the Government. It cannot be infused by any other third agency. You
have a responsibility to do it. But you are merely giving a slogan of merging the
banks or merely saying that NPAs have increased. You have not solved the
problem of NPAs. What will be implication of haircut in the NCLT by making a
provision for that and how much money has to be foregone in the banking sector?
This is a matter which only the future can tell.

The present is uncertain with this kind of legislation. Even the future is
uncertain. That is what I would like to say on this. There are many things which I
would like to say but there is not much time. You know that out of the term
deposits accounts, 67 per cent of the total accounts are of less than Rs 1 lakh,
which holds only 8.6 percent of the term deposits in value. Even this is not a
practical thing.

The C&AG Report on Direct Taxes has raised troubling questions.
According to the Report of the C&AG, there have been persistent and pervasive
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irregularities in respect of corporation tax and income tax assessment cases over
the years. ...” in anxiety, gave an estimated loss of Rs. 1.76 lakh crore in 2G. He
had been awarded for this. You have awarded him. I think, he will return all those
awards. He has to resign from all those posts and tender apology to the country.
Our investment profile projection to the outside world has been severely damaged
because of such irresponsible reports given by the then C&AG. In recent Report,
it 1s said that there have been persistent and pervasive irregularities in respect of
corporation tax and income tax assessment cases over the years. This gives an
impression that you are helping the big corporates.... (Interruptions)
3t AR ga: AR AT UlsT 3T iR 2l ... (Faum)
SHRI M. VEERAPPA MOILY : This is the report of C&AG.... (Interruptions)
Then bring out a legislation for rejecting the C&AG Report. ... (Interruptions) We
are in for a game. ... (Interruptions)
sit AR ga: A AIgsh @1 wic T8 B Fdbd ... (@agr)
HON. DEPUTY SPEAKER: I will go through the records and see if there is
anything objectionable.

... (Interruptions)
SHRI M. VEERAPPA MOILY : You can pass a resolution for rejecting the
Report of C&AG. ... (Interruptions) This is the Report of the C&AG. It is not my
Report. I have not made up any new case. ... (Interruptions) That is why, I am
saying that they are not prepared to hear unpleasant things.... (Interruptions) They
want to hear only the pleasant things.... (Interruptions)
HON. DEPUTY SPEAKER: Please wind up.

... (Interruptions)
SHRI M. VEERAPPA MOILY : As far as increase in Direct Taxes is concerned, |
am just giving you a small figure. In 2013, there was 54.1 per cent increase in

Direct Tax payers. In 2015, it was 38.8 per cent. In 2016, it was 14.4 per cent.

* Not recorded
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This is a proof to say that this Government is for the corporates. It is a corporate
party. Share in tax revenue has also reduced very badly.

You are saying that you are against the black money. Let me know, at this
juncture, how much black money, which was stashed outside, has been brought
back? You have promised that Rs. 15 lakh will be deposited in the accounts of
every citizen of this country. How much have you deposited in their accounts?
We would like to know about it. You are creating another layer of black money
through Paytm, etc. Our money, our country’s money has been stashed away by
the Chinese agency like Alibaba. There is no regulation. Only speeches have been
made either by the RBI or the Income Tax Department or by the SEBI.
Unfortunately, no proper action has been taken. We would like to know as to what
action you will be taking. Ultimately, you will become panic and say that this is
the black money; the RBI will say that it is black money; and the Income Tax
Department is investigating into the matter. But, what action have you taken on
that? A foreign agency is stashing our own money through some illegal means....
(Interruptions)

HON. DEPUTY SPEAKER: Please conclude now.

... (Interruptions)
SHRI M. VEERAPPA MOILY: I am concluding now. The economy is in a very
bad shape. There is no attempt or effort to save it except the speeches. There is a

total scarcity in the management of finance.
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"SHRI A. ARUNMOZHITHEVAN (CUDDALORE): Hon. Deputy Speaker, Sir.
Vanakkam. I thank you for allowing me to speak on Supplementary Demands for
Grants for the year 2017-18. It is a matter of serious concern that in the list of
supplementary demands, there is no specific mention about the distress faced by
farmers of Tamil Nadu and the drought relief that is to be extended to them from
the Union Government. I urge that there should be a special allocation of funds as
drought relief assistance to the drought- affected farmers of Tamil Nadu.

Sir, in December 2015, there was devastation in Tamil Nadu due to the
unprecedented rains and floods, causing huge loss to lives and property. Floods
have damaged the houses of the people; cattle were affected; agricultural crops
were destroyed and farmers faced a lot of problems. Hon. Puratchithalaivi Amma
met Hon. Prime Minister twice and sought release of funds on war-footing basis
for the State. Hon. Puratchithalaivi Amma, on behalf of Tamil Nadu, sought
Rs. 25,912.45 Crore from the Union government for carrying out relief and
restoration work in the flood- affected State. Thereafter, a Central team visited the
flood affected areas of the State and submitted its final report. Even after a year
has passed since then, there was no adequate allocation of funds to the State of
Tamil Nadu. Meanwhile, during December 2016, Vardah cyclone caused
devastation in Tamil Nadu. In Tamil Nadu, particularly, Chennai, Tiruvallur,
Kanchipuram, and Cuddalore districts were very much affected. Several thousands
of trees were uprooted. Electric poles were damages. There was no supply of
electricity for five days consecutively. Hundreds of cars and motor vehicles got
irreparable. The economic activities in the State of Tamil Nadu came to a standstill
causing enormous loss. The State Government Sought an amount of Rs. 22,573
Crore from the Union Government as relief assistance. But, as regards this demand
not even a single rupee has been provided till date by the Union Government to
Tamil Nadu. Adding to the miseries, recently Ockhi cyclone has devastated the

southern part of Tamil Nadu particularly Kanniyakumari and Tirunelveli districts.

* English translation of the speech originally delivered in Tamil.
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General public particularly the fishermen, farmers and traders of these two
districts of Tamil Nadu have been badly affected by Ockhi cyclone. One after the
other, during the last two years Tamil Nadu faced severe losses due to the furious
natural disasters. I therefore urge upon the Union Government to release the funds
as demanded by Tamil Nadu Government.

The Cauvery delta districts form the lifeline of Tamil Nadu. An amount of
Rs. 11,421 Crore is required by the State for the restoration of Cauvery Canal
Scheme. I also urge upon the Union government to release Rs.5166 Crore for the
Cauvery-Vaigai-Gundar rivers linking scheme; and Rs. 1862 Crore for the
Athikkadavu-Avinasi flood canal scheme. I urge that adequate funds should be
allocated for implementation of these two important schemes, on a priority basis.

As envisaged in the Vision-2023 document released by Hon.
Puratchithalaivi Amma. the Chennai Rivers Restoration Scheme and Scheme to
restore water-bodies in Chennai and adjoining areas, should be immediately
implemented. There should be a release of Rs. 150 Crore for eco-restoration work
of Adyar Creek; Rs. 42 Crore for restoration of Chetpet lake; and Rs. 3833.62
Crore for integrated Cooum river restoration work. These Schemes are to be
implemented through the Chennai Rivers Restoration Trust (CRRT) in the next
five years. I urge that adequate funds should be allocated. As part of solid waste
management in the metropolitan and suburban areas of Chennai, an amount of Rs.
25,000 Crore is required by the State. This will help in management of the landfill
sites in Kodungaiyur and Pallikaranai, and to provide better sewer and drainage
systems in the City. I urge that the Union Government should allocate adequate
funds in the next five years.

Due to severe drought, all the 32 districts of Tamil Nadu are declared
drought-affected. Out of 16,632 revenue villages, 13,305 villages have been
declared drought-affected. The Union Government should come forward to release
an amount of Rs. 39,565 Crore as drought-relief from the National Disaster Relief

Fund to Tamil Nadu. Hon. Puratchithalaivi Amma was so keen to develop
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transport infrastructure in Chennai and as a result of the prompt action taken by
Our Revered leader Hon. Puratchithalaivi Amma the implementation of extension
work of Chennai Metro Rail Scheme is witnessing rapid progress. Financial
Assistance has been sought from Japan International Cooperation Agency (JICA).
The proposal, as approved by Tamil Nadu Government, has an estimated total cost
of Rs.44,000 Crore. I urge that the Union Government should accord approval
immediately, ensuring adequate fund allocation for the speedy implementation of
Chennai Metro Rail Scheme. As part of the Memorandum submitted by Hon.
Puratchithalaivi Amma to the Hon. Prime Minister it was demanded that an
amount of Rs1,520 Crore should be allocated to Tamil Nadu to carry forward the
extension activities of the fisheries sector in full swing. Along with that Hon.
Amma had demanded that Rs.10 Crore should be allocated every year for carrying
out de-silting work in water bodies. I urge the Hon. Union Finance Minister to
approve immediate release of funds to Tamil Nadu.

After assuming power in the year 2014, the present Union Government had
assured that a separate Ministry will be set up at the National level for the welfare
of Fishermen. I request to fulfill that assurance very soon. In our country Tamil
fishermen are the most affected lot. On one side, they face the fury of natural
disasters. And on the other side, Sri Lankan Navy personnel commit atrocities
against our innocent Tamil fishermen. Tamil fishermen suffer a lot on a daily
basis. Their miseries are indescribable. To find a permanent solution to this
pertinent problem and to protect the welfare of fishermen, Katchatheevu islet
should be retrieved from Sri Lanka at any cost. Deep sea fishing bases should be
set up with adequate allocation of funds by the Union Government.

Sir, I urge upon the Union Government that a special grant of Rs. 200 Crore
should be provided to Tamil Nadu to celebrate the Birth Centenary of Bharat
Ratna Puratchithalaivar M.G. Ramachandran in a grand manner. Thank you so

much Sir.
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PROF. SAUGATA ROY (DUM DUM): Sir, I rise to speak on the Supplementary
Demands for Grants brought under Article 115 of the Constitution. There are 76
Grants and three appropriations. It is part of the constitutional duty of the
Government to pass any excess expenditure. The total Supplementary Grants is
around Rs.66,000 crore. Out of that Rs.32,000 crore will be met in reduction of
Government expenditure. That way, the actual outgo is Rs.33,000 crore.

Now, the Grants will be mainly in some areas. This includes Rs.15,900
crore towards roads and highways; Rs.20,000 crore is to clear liability towards
urea freight subsidy; Rs.8,394 crore is for MGNREGA; and Rs.5,905 crore for
Seventh Pay Commission. So, this is roughly what the Government is seeking.
There are only two problems about these grants. One is that the Government has
fixed the deficit at 3.2 per cent but with this expenditure, 96 per cent of the deficit
is already met. So, the Government will not be able to maintain the deficit within
3.2 per cent. The other criticism about this grant is that the Government’s
spending quality falls after brief improvement which means that the revenue
expenditure, largely of the routine nature like interest payment, pensions and
upkeep of assets, is rising faster, capital expenditure is not rising fast, as a result of
which, the economy is not improving to the extent possible.

Sir, having said that, let me say that this is a very bad day for Mr. Jaitley. I
saw his interview on the television after all the accused in the 2G scam were
released, acquitted. This was the basis on which, the BJP, Mr. Jaitley and Mr.
Modi had built their case about corruption against the UPA Government but now
it seems that the whole edifice has collapsed. Mr. Jaitely tried a face-saving
statement but face will not be saved and I want to see the face of that ..." who had
said that Rs. 1,76,000 crore was the presumptive loss. ... * is now getting a fat
salary from the Board of Cricket Control of India. The so-called C&AG’s IAS
Officers, they think that they are bigger than God but he should come before the

court and be investigated himself. ... (Interruptions)

* Not recorded



21.12.2017 143

DR. KIRIT SOMAIYA (MUMBAI NORTH EAST) : ... " was C&AG when he
submitted the report to the Parliament, he had the constitutional authority to pass
that stricture. I think it should not be on record.
HON. DEPUTY SPEAKER: The name will not go on record. Nothing will go on
record. Whatever the name he said, it will not go on record.

.... (Interruptions)
PROF. SAUGATA ROY : This is one. Mr. Jaitley’s premises collapsed and may I
say with all deference to Mr. Jaitely, personally he is an affable man, he has been a
total failure as a Finance Minister. I take up four decisions of his. One is
demonetisation, second is introducing GST in a hurry, third is linking Aadhaar to
mobile number, bank accounts and all social security schemes and fourth is the
Financial Resolution and Deposit Insurance. These four are the most anti-people
measures taken in India since Independence. What have Mr. Jaitley’s great
policies led to in the country? A humorous speech was made by a ruling party
member. That is a serious matter and it should not be discussed in a humorous
way. What has happened to the economy? The Economic Advisory Council to the
Prime Minister has conceded that there has been a slowdown of growth rate.

The 5.7 per cent GDP growth in the first quarter has only risen marginally
to 6.3 per cent. What is this a result of? This is a result of demonetisation and GST
implementation.

The crisis in the MSME sector which contributes about 40 per cent of GDP
and constitutes more than 75 per cent of employment, should not be brushed under
the carpet. There is a total crisis in the MSME sector due to these two decisions
taken by the Government and the Finance Minister.

Let me also say that inflation which had come down is again rising due to
the inflationary impact of the GST. Annual rate of inflation based on monthly WPI
stood at 3.93 per cent provisional for the month of November 2017 as compared to

1.82 per cent during the corresponding period of 2016. It means that inflation is

* Not recorded
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again rising. As we know from the prices of vegetables and other things in the
market, inflation has come back to the economy. It is a very bad sign.

This is a Supplementary Grant and already the Government has cut
expenditure drastically on social sector schemes like Integrated Child
Development Scheme (ICDS), Sarva Siksha Abhiyan (SSA), MNREGA, etc. And
they say they have transferred more money to the States, from 32 per cent they
have increased it to 42 per cent. But the fact remains that the poor people have
suffered due to this crisis.

Sir, these people are jumping with joy because some American company
Moody’s which had made a presumptive assessment saying that the economy
looks slightly better. But what does the IMF, their guru, say? IMF says that the
economy needs to be looked into, that it is not doing well. That is what the IMF
has said. There is a total crisis in the agrarian field. Farmers were shot dead in
police firing in Mandsaur in Madhya Pradesh in 2017. So, crisis is all around -
agrarian crisis, farmers not getting prices, crisis in the MSME sector taking away
the jobs of people.

What is the condition of the banks? The total NPAs of banks add up to
nearly Rs.8,00,000 crore. We are reaching a situation where the banking system is
nearing collapse. The Government is enacting one law after another but the NPAs
are not coming down. From Rs.1644 billion in 2012-13, they increased to
Rs.5400 billion in 2015-16. Now, they have increased to Rs.6120 billion. The
economy is in a crisis and the growth rate, as I pointed out, is coming down.

Hon. Members on the Treasury Benches say that it does not matter, even if
the economy is in a difficult condition at the time of election, they will raise the
slogan of Ram Janma Bhoomi or Triple Talaq, some such communal issue, and try
to get through in the election. There is no substitute for solid economics, and solid
economics is what is lacking in the present Finance Minister’s discourse.

The investment sentiment is not favourable. The improvement of India’s

ranking on the ease of doing business has been marginal. We are still stationed at a
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rank of 130 in the whole world. In the 12 month period from the 4™ quarter of
2015-16 to the 4™ quarter of 2016-17, the gross capital formation at constant prices
fell from 30.8 per cent to 28.5 per cent. So, the economy is in a total crisis. What
is the Government resorting to? It is resorting to anti-people steps. What is the
worst anti-people step? Sir, you will be concerned that in this House, one Bill
called Financial Resolution and Deposit Insurance Bill was brought. It was
referred to the Joint Committee of both the Houses of Parliament. Now, everyday I
am receiving 20 calls from people on two issues. One is that they say, “My
Aadhaar is not there. Unless I link my Aadhaar to my bank account, I shall not be
able to withdraw money.” People are being threatened.

The second thing people are complaining about is that this new Bill has
come. You will be surprised to know that this Bill says that there will be a bail-in
clause. In case a financial institution is collapsing, the Government can interfere
and leaving a margin of Rs. One lakh, they can take the money from your deposit
account and convert it into bonds. This is creating uncertainty in the minds of
depositors all over the country. You may say that it has gone to the Joint
Committee. [ want that the Minister comes and withdraws the Bill so that this fear
in the minds of the depositors and ordinary people in the country is allayed. Our
Chief Minister Mamata Banerjee has written to the Finance Minister to withdraw
this Bill as there is uncertainty. If people do not feel it safe to keep money in
public sector banks, then where will we keep our money safely? That is the
question that is being asked. Why have they brought this Bill? They have brought
this Bill under the pressure of IMF, World Bank, Financial Stability Boards, all
western powers. The bank unions, the bank officers have all protested. Where is
this Bill coming from? This Bill is coming from the Western masters of this
present Government. Who is praising the Government for demonetisation? It is the
IMF. They are the masters. They have put pressure.

Today the whole textile trade is in jitters. There is decline in manufacturing.

Textile sector faces tremendous decline. The country’s economy is going to
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shambles. Sir, you are a very perspicacious man and you know the condition of the
country. You know how Tamil Nadu fishermen have suffered due to Ockhi; you
know how the Central Government is depriving the States of their due shares. Let
us all put our heads together and ask this Government to wake up from this
financial crisis. I do not know whose decisions all these economic decisions are.
Why was GST implemented in a hurry even before the GST network was fully in
place? Why did you suddenly decide to link Aadhaar to everything? Aadhaar was
a UPA scheme. Why did you become such a lover of Aadhar that you want to link
everything to Aadhaar? Why are you not giving sufficient money to the anti-
poverty programmes and pro-people programmes?

With these words, I would say that this is a wake up call. The Government
must arise and fulfil its responsibility, withdraw this linkage to Aadhaar, withdraw
this Financial Resolution and Deposit Insurance Bill and ask pardon from the
people of this country for the tremendous suffering caused to them due to
demonetisation in which 150 people died.

Recently, Shri Y.V. Reddy, the former Reserve Bank Governor in a
statement said that because of demonetisation and hurried implementation of GST,
the country’s economy has suffered such a loss that it will not recover for next two
years. Shri Jaitley and Shri Modi owe it to the country to explain why they have
brought this hardship on the people of this country. With these words, Sir, I thank

you.
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#t famre weRE Tea ([FATRR-RIgGT) ¢ A SUiege S, § 99 Usel A Py
A St 1 Af¥eed Bl § 6 BN § Red iR ugaed & foy sreel e=Rifd &1 graer
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AR U7 g3 §, HUA TSI g8 ol fSUrcHe &1 Pl § b AU erile | SAT&T IedTad
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Heied, 99 2008 ¥ fBRNT gER yafdd o, =y A+ [fis Tewd S, /e e
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SHRI M. MURLI MOHAN (RAJAHMUNDRY): Thank you very much, Sir, for
giving me the opportunity to participate in the Supplementary Demands for Grants
2017-18.

The Andhra Pradesh Government is reeling under severe revenue deficit
particularly due to the unscientific and unplanned bifurcation of the State. The
major assurances made in the Andhra Pradesh Re-organization Act 2014, like
creation of a separate railway zone, setting up of a steel plant at Kadapa,
development of a new major port at Dugarajapatnam, increasing Assembly seats,
establishment of Agricultural University, Girijan University and providing support
to the police department for raising additional police forces, setting up a state-of-
the-art Grey Hounds training centre as well as new operation wings for Grey
Hounds, etc., are yet to see the light of the day even after a passage of three and a
half years ever since the NDA Government came to power.

The people of Andhra Pradesh have been demanding Special Status
Category to the State. Our Chief Minister, Shri Nara Chandrababu Naidu Garu,
had met the hon. Prime Minister of India several times on this issue.

In this backdrop, the Union Government, on 07 September, 2016 had come
forward and announced a Special Financial Package to the State of Andhra
Pradesh instead of granting Special Category Status.

Shri Arun Jaitley ji, hon. Finance Minister, while announcing such special
financial package on 07.09.2016, has stated that the Special Financial package
which inter alia assures 100 per cent funding of Polavaram national irrigation
project, tax concessions and special assistance etc. He further went on to say that
several other issues such as the railway zone issue, delimitation of constituencies
in the Andhra Pradesh State are also under consideration.

The Polavaram Project is a multi-purpose irrigation project which has been
accorded National Project Status by the Central Government. The revised estimate

of the project is Rs.58,319.06 crore. As per the provision of Andhra Pradesh
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Reorganization Act, 2014, the Centre is committed to provide 100 per cent funds
for construction of the project, which has to be completed by 2019.

The Government of India released Rs.4,329 crore till date, pending
reimbursement of Rs.3,102 crore. The State Government of Andhra Pradesh on its
part incurred an expenditure Rs.935 crores. In this context, the Chief Minister of
Andhra Pradesh, Shri N. Chandra Babu Naidu Garu met the Union Finance
Minister recently and requested him to release the remaining funds.

I, therefore, urge upon the Union Government to approve the revised
estimates and release all pending dues as it is the lifeline for our state. As the
Union Government did not agree for Special Status Category and in lieu they have
announced for Central Assistance by way of providing repayment of loan for EAP
projects in ratio of 70:30, that too, only till 2020.

I would urge upon the Union Government to extend the period of such
Central Assistance to Andhra Pradesh, till the year 2025 instead of 2020 and to
expedite process and accord approval for the nine EAP pipeline projects. Further,
the Loan Agreement and the related Agreement of the Projects approved after
April 01, 2015 may be amended so that the repayment responsibility would be
taken over by the Government of India.

I would also urge upon the Government that on par with the special
category States, the EAP projects be financed up to 90 per cent grant, instead of 70
per cent grant, by the Central Government. Further, in case of any shortfall or
delay is anticipated for withdrawal in respect of EAPs, the Government of India
may please provide special dispensation under Article 293 (2) of the Constitution
of India by permitting Andhra Pradesh to draw the gap amount from NABARD.

The Andhra Pradesh Government is going through severe revenue deficit.
Section 94(3) of the Andhra Pradesh Re-Organisation Act, 2014 stipulates for
financial support for the creation of essential facilities in the new capital city of
Andhra Pradesh State viz., new capital, for building State Secretariat, the High
Court, Raj Bhawan, etc. The estimated cost of building/developing the capital is
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close to Rs.43000 crore over the next five years to construct essential
infrastructure of the Amaravati City, the new capital city for Andhra Pradesh. A
total amount of Rs.2050 crore has been released so far by the Centre.

I urge upon the Government to release at least Rs.20,000 crore in this
Supplementary Budget.

Similarly, Section 46(2) of the APR Act, 2014, says that Central
Government shall provide appropriate grants having regard to the resources
available to the successor State of Andhra Pradesh. The total revenue deficit
figure is arrived at Rs.16000 crore. Out of which, a sum of Rs.4000 crore has
been released so far. The State Government of Andhra Pradesh has requested the
Government of India to consider the arrears payable to employees and pensioners
due to implementation of the Pay Commission. I appeal to the Government to
address this issue amicably and release the remaining amount at least to the tune of
Rs.5000 crore.

The 13™ Schedule to the APR Act 2014 says that Government of India
shall, within six months from the appointed day, examine the feasibility of
establishing Vizag --- Chennai Industrial Corridor along the lines of Delhi-
Mumbai Industrial Corridor. It is learnt that CCEA has cleared a loan for corridor
development and has been approved under ADB Funding. However, no works
have been started as yet. This issue is also to be addressed. Section 46(3) of the
APR Act 2014 refers to the development assistance to backward districts to the
Rayalasema and north coastal regions of the AP state, for which a total sum of
Rs.700 crore was released for the 7 districts across two yeas (2015-2017).

16.00 hrs

The Union Government has been requested to provide an annual
development grant of Rs.200 crores to each of the seven districts. I, therefore, urge
upon the Government to release funds without any further delay.

As regards, the funds allocated to Polavaram project, construction of new

capital city at Amaravathi 'Secretariat, High Court, funds for educational
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institutions like 1IT, IISE at Tirupathi, 11M at Vizag, NIT at Tadepalliguden,
IIIT at Kurnool, AIIMS at Mangalagiri, Petroleum University at Visakhapatnam,
Central University at Anantapur, Tribal University at Vizianagaram are paltry
and inadequate. For completion of all these premier educational institutions, a
sum of Rs.4, 247 crore is required. Hence I request the Government to release
the funds liberally. I would request the Central Government to fulfil all the
promises contained in the APR Act.

Now I come to the Railway issues pertaining to the State of Andhra
Pradesh. It is high time to establish a new Railway Zone at Visakhapatnam. The
Government should immediately honour this commitment as per the provisions
contained in the APR Act of 2014. I would like to remind the Union Government
through this august House that in the earlier Railway Budget presented to the
House, there was an announcement regarding setting up of a Railway Wagon
Workshop at Visakhapatnam, Railway University, Coach
Refurbishment Unit at Kurnool. Further, there is a need to allocate adequate
funds and expedite the process on the Pithapuram-Kakinada Railway Line,
Srikalahasthi- Nadikudi Railway line, Kotipalli - Narsapuram railway line and
Kovvuru -- Badrachalam Railway line. Similarly, the funds allocated for the
ROBs, replacement of old tracks, unmanned level crossings are to meager.

Finally, I wish to raise an important issue pertaining to my Rajahmundry

Parliamentary Constituency of Andhra Pradesh and I am constrained to bring to
the kind notice of the Union Government through this august House that the
incidence of various types of cancer is very much prevalent in all the coastal
districts of Andhra Pradesh, particularly in East and West Godavari districts
including Rajahmundry, Amalapuram, Kakinada, FEluru, Narasapuram etc.
However, the existing Government General Hospital, Rajahmundry is short of
adequate facilities to deal with cancer related cases. Keeping in view of the

position stated above, I would, earnestly, request the Government kindly to
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sanction one more AIIMS like institute along with National Cancer Research
Institute at Rajahmundry.

With these words, I support the second Supplementary Demands for Grants
for 2017-18.

Thank you.
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SHRI A.P.JITHENDER REDDY (MAHABUBNAGAR): Mr. Deputy-Speaker,
Sir, thank you very much for giving me this opportunity to participate in the
Supplementary Demands for Grants. The second batch of Supplementary
Demands for Grants for the year 2017-18 has been laid on the Table of the House
on the 18" of December, 2017. There are no specific provisions in the
Supplementary Demands for Grants towards assistance for the State of Telengana.
I would particularly like to focus on my State. I am really confused today. An hon.
Member from the BJP has given some figures; Prof. Saugata Roy has given some
figures. I do not want to go into those figures at all and would like to quote my
own figures.

During the first batch of the Demands for Grants in August, we had stated
how irrigation is of utmost priority to Telangana. We appreciate the decision
taken in the 22" GST Council Meeting which slashed the GST rates on irrigation
projects from 12 per cent to 5 per cent.

We have a couple of more demands pertaining to irrigation. Our first
demand is to give a national project status to Kaleshwaram Lift Irrigation Project
and we request the Centre to allocate funds to the project under the Accelerated
Irrigation Benefit Programme Scheme.

Every State has got a national project and it has already been incorporated
in the States Reorganisation Act whereby we also should be given a national
project. We request that Kaleshwaram Lift Irrigation Project should be given the
national project status and funds should be allocated accordingly. We request that
the next batch of Supplementary Demands should include an allocation for this
project.

Our second demand is regarding the early release of Rs. 500 crore which
the Centre owes to the State under the Accelerated Irrigation Benefit Programme.
Our State Irrigation Minister recently met the Union Minister of Water Resources
too to discuss this issue with him. There are 11 projects which come under the

Accelerated Irrigation Benefit Programme. The share of the Centre is Rs. 943
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crore. Only three projects have been completed so far and the rest are stalled at
various stages and therefore, we have demanded an early release of Rs. 500 crore
of the Central allocation.

Akin to the irrigation sector, we had also asked for slash of GST rates on
the textile sector. The normal period of credit in textile industry used to be 90
days but it has gone upto as high as six months due to the impact of increase in tax
rates under GST. The textile sector is facing acute hardship and it has requested
for the tax rates to be dropped down from five per cent. Earlier there was no
taxation at all. Now it has been made as five per cent. We request that it should be
dropped and made below five per cent. We request the Government to consider
this demand.

We are extremely grateful to the Finance Ministry for clearing our demand
to increase the FRBM limit from 3.25 per cent in 2016-17 to 3.5 per cent of GDP
in 2017-18. We have undertaken massive infrastructure projects which have today
helped the State achieve the highest growth rate compared to the national average.
But these infrastructure projects come with huge borrowings. The change in
FRBM limit gives us a breather to borrow additional Rs. 3575 crore.

While we really appreciate this decision, we request the Government to
consider some of our other demands too.

Under Section 92(2) of the Andhra Pradesh Reorganisation Act, it is laid
down that the Central Government will support the programmes for development
of the backward areas of the successor States. This includes expansion of existing
social and physical infrastructure. We have been receiving Rs. 450 crore every
year from the Centre. The fourth instalment for the year 2017-18 is still due and
we request that the same be released to the State at the earliest.

Coming to an important point, for the last few months, wages under
NREGA amounting to a total of Rs. 250 crore have not been paid. After
prolonged discussions by the State Rural Department, the Centre has finally given

us Rs. 132 crore. However, it is not enough. The problem of timely release of
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funds under NREGA has been happening right since 2014. We request the Centre
to look into this matter and release the remaining amount at the earliest possible.

As you know, we have taken up a marathon project of laying CC roads in
each and every village. About 80 per cent of NREGA funds are being used for it
so that we can give employment to the people also and by that way, we will not be
wasting money. It is almost six months now but the amount has not been
sanctioned. It is increasing the hardship of the poor people. They have taken up
the contracts on the said date; the works have been executed. Our hon. Prime
Minister has said many times that we may only mention the amount and that
amount will be given under NREGA.

Under the Thirteenth Schedule to the AP Reorganisation Act, it is stated
that the Central Government shall establish a Tribal University and a Horticulture
University in Telangana. However, only a token amount of Rs. 16.66 crore has
been given as Central budgetary allocation for the establishment of tribal
universities in the States of Telangana and Andhra Pradesh. We request the
Government to increase this Central allocation.

I would like to take this opportunity to draw your attention to state what
Shri Jaitley had promised to the State of Telangana on the floor of the House. Shri
Jaitley is not present here. But the Minister of State of Finance is taking down
notes. I want him to remind Shri Jaitley, that a promise was made to the State of
Telangana on the floor of this House in February of this year that AIIMS would be
established in that State. However, no central allocation has been made in this
regard. When the Union Minister of State for Health visited Hyderabad last month,
our Chief Secretary raised the issue of establishment of AIIMS. Still, there is no
word from the Centre. We have already identified the land on a single stretch for
the establishment of AIIMS. Our neighbouring successor State of Andhra Pradesh
has already been sanctioned Rs. 1,618 crore for AIIMS. They are, in fact, nearing
completion of the first phase of construction, but we have not received any

intimation regarding ours.
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As Prof. Saugata Roy has said, the Government is demanding Rs. 66,000
crore, out of which Rs. 33,000 crore will be given to the projects. So, at least from
that Rs. 1,000 crore should be given for the establishment of AIIMS in
Telanagana.

We are a performing State. It is a newly established State. It is only three
and a half years old. But we are doing a very good work and we are performing
well. So, we request that additional funds be given to the State of Telangana so
that further projects can be taken up under the leadership of our Chief Minister.

Thank you very much.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Hon. Deputy Speaker, Sir, |
stand here to deliberate on the second batch of Supplementary Demands for
Grants. The Government has sought the nod for gross additional spending of
Rs.66,113 crore in 2017-18, which includes funds for payment of urea subsidies
and meeting additional demands under the national job guarantee scheme.
However, the net outgo, as has been stated, will be Rs.33,380 crore as the rest is
presumed to be met through departmental savings or enhanced receipts. Most of
the expenditure is under the head of revenue expenditure, that is around Rs.31,507
crore, while only Rs.1,873 crore is earmarked as capital expenditure. Interestingly,
the Finance Minister has not allocated any money for bank recapitalization bonds.
Does this mean or does this indicate that a decision is yet to be taken on the timing
of its implementation?

Major spending heads include Rs 15,908 crore towards roads and highways
sector, Rs 20,532 crore to clear liabilities towards urea freight subsidy and writing
off the loan and waiver of interest in respect of three fertilizer PSUs. Another Rs
8,394 crore is for MGNREG Scheme while Rs 5,198 crore extra is provided for
immunization programme; Rs 5,905 crore is provided to meet the Seventh Pay
Commission induced salary increase. Farm sector is granted Rs 3,745 crore more
while Railways are to get Rs 2,382 crore for capital expenditure. Last July, this
Government had sought Parliament’s approval for an additional expenditure of
Rs.11,166 crore for 2017-18 as part of the first batch of Supplementary Demands
for Grants. The Government has also set aside Rs 960 crore for GSTN. This is
towards meeting the establishment-related expenditure including payment of
advance user charges.

The health sector is to get an additional Rs 4,000 crore and another Rs
1,034 crore is set aside for creation of capital assets, subsidies and other charges
relating to Pradhan Mantri Sahaj Bijli Har Ghar Yojana, and Rs 3,983 crore for
police. The education sector is to get Rs.2,200 crore. So far, so good. The

question is whether this additional spending would put pressure on Government
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finances. The Government has budgeted a fiscal deficit of 3.2 per cent of GDP for
Financial Year 2018. Of course, much will depend on the overall revenue
generation in the current fiscal and the timing of issuance of the bank
capitalization bonds.

My second question is this. If fiscal consolidation will continue, then the
glide path of reaching 3 per cent of GDP fiscal deficit by 2018-19 will be revisited
or not. Especially, when there is uncertainty regarding revenue collections after
GST being implemented from 1% July, is the Government going to revisit the
FRBM Act?

We have been told that fiscal deficit at the end of October hit 96.1 per cent
of the Budget Estimate for 2017-18 mainly due to lower realisation and rise in
expenditure. In absolute terms, the fiscal deficit was Rs. 5.25 lakh crore during
April-October, 2017 according to the Controller General of Accounts. Is it not
true that growth in Asia’s third largest economy slowed to a three year low of 5.7
per cent in the quarter that ended in June? Our hon. Colleague from the Ruling
Party was full of eloquence that how high growth is being achieved. 1 would be
happy if the Finance Minister during his reply will refer to my data and also give a
reply to us. The Government is now planning to loosen its fiscal deficit target to
enable it to spend up to around 66,000 plus crore of rupees, more to halt an
economic slowdown. If this happens, it would widen the federal fiscal deficit.
Therefore, my question is this. Does this Government believe that fiscal deficit is
not a sacrosanct number? Why I am saying this is that when the expenditure
outpaces revenues, the fiscal deficit will be higher. Our hon. Minister for Civil
Aviation who has vast experience relating to managing finance that too when there
was greater Andhra Pradesh, can very well understand it and you Sir, also can very
well understand it. When your expenditure outpaces the revenue that is collected,
fiscal deficit is higher in the federal set up today, one trillion rupees compared to
last year. The revenue deficit is 124.7 per cent of the budgeted amount. The

figure shows this. One, the Government has already given substantial boost to the
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economy. Second, the Government must either curb its expenditure or miss its
fiscal deficit target. On either of these two, the Government has to take a decision.
But I sincerely believe in this part of what Mr. Anant, the Chief Statistician of our
country says. He says it is bad accounting. I think Mr. Kirit also will agree with
me. It is bad accounting. He is a Chartered Accountant and has experience of
over 30 years to compare the fiscal deficit reaching 96 per cent of the target in
October compared to 76 per cent of last year. Because a major decision was taken
this year itself by preponing the Budget and by advancing our expenditure to
respective States by 1% April. Therefore, I would say when one looks at the share
of the Government expenditure as a percentage of budget expenditure which was
done in the first six months, it is higher this time than the share of expenditure to
budget expenditure of last time. Further, the revenue profile also has the bulk of
the revenue coming in the last quarter. We are in the third quarter of our financial
year but we are only discussing about the past two quarters and the bulk of the
money that will be coming to the exchequer will be in the last quarter of the
financial year. Therefore, I may ask this Government. Are you going to repeal
the existing FRBM Act because the manner in which you have provided Rs.
66,000 plus crore in this second supplementary, there is every possibility? And it
is an assurance. Sheer arithmetic will tell us that the fiscal deficit target that we
have fixed is not going to be complete. Therefore, already you have a report
before you; an Expert Committee led by former Revenue Secretary, who is
presently the Chairman of 15" Finance Commission Mr. N.K. Singh, has
submitted a report to this effect.

Are you going to adopt a new Debt and Fiscal Responsibility Act for a new
roadmap for fiscal indicators? Already in the Budget of 2016-17, the target date of
elimination of effective revenue deficit was deferred beyond 2019-20 and that of
fiscal deficit of 2018-19 by this Government without amending the Act, and all
this has happened by placing the Budget, a Supplementary Budget and second

Supplementary Budget. Therefore, is it not essential that the Government needs to
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put in place an appropriate mechanism to avoid instances of inconsistencies in
estimation and correct reporting of component of expenditure having a bearing on
deficit indicators?

Sir, if the spectre of slower growth with weak exports at a time when global
trade is recovering is not worrying enough, with job creation still to pick up, the
latest inflation data set too is a cause for concern. The prices at the consumer level
rose at the fastest pace in 15 months this November with inflation touching 4.88
per cent from 3.6 per cent in October and just 1.5 per cent in June. This reflects a
broad based price rise underway. Fuel inflation is at 7.2 per cent from 6.1 per cent
a month ago. Food inflation is 4.4 per cent from 1.9 per cent in October.
...(Interruptions).

HON. DEPUTY SPEAKER: No, please do not raise anything by standing in some
other place. You have to go to your seat.

SHRI BHARTRUHARI MAHTAB: I think if anyone wants to speak, he should
speak from his seat.

While some of this food inflation could wean in the coming months, there
is a greater concern about the rise in core inflation, that is, excluding food and
fuel. Oil prices have already breached US dollars 65 a barrel mark for the first
time in over two years. You have difficult choices to make, and these difficult
choices are, slashing fuel taxes could calm inflation but it would hit revenue
collections that are already uncertain. Not doing so would leave less room for the
RBI to lower the interest rates which they have set....(Interruptions).

Sir, I need another 5-10 minutes time please.

HON. DEPUTY SPEAKER: You try to conclude because we have to pass this Bill
at six o’ clock. Many Members are there to speak.

SHRI BHARTRUHARI MAHTARB: Already, the Economic Survey has said oil at
60-65 US dollars per barrel could hit consumption and public investment and also
dent private investment further. That is not a path to be sustained to a sustained

revival.
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Therefore, I would like to mention here another 2-3 points. I am happy that
the Finance Minister is also here. There are four State-specific issues. The Anna
DMK is in Government in Tamil Nadu. The Biju Janata Dal is in Government in
Odisha. The Trinamool Congress is in Government in West Bengal. There are
other Parties in Government. In a number of States, the Bharatiya Janata Party is
also in Government.... (Interruptions).

HON. DEPUTY SPEAKER: Do not interfere. Let him speak. You please take
your seat.

SHRI KALYAN BANERJEE (SREERAMPUR): Why is he disturbing him? Since
two 0’ clock, he has been disturbing. What has happened to him?

HON. DEPUTY SPEAKER: You continue.

SHRI BHARTRUHARI MAHTAB : Deputy Speaker, Sir, seldom I get a chance
to visit Europe and I have not studied the European finance. But here I am
concerned about my State. Very recently, a letter from the Ministry of Finance has
been sent to respective State Governments that monthly release of tax devolution
to States will be made on 15" of every month from September, 2017 onwards,
instead of the first working day of every month. The decision is actually adversely
affecting the finance of the States as a major proportion of expenditure on account
of salary and pension is incurred in the first week of every month. It has been
proposed by the Ministry of Finance that from the financial year 2018-19, the
share of corporation tax and income tax will be made in four quarterly instalments,
replacing the current practice of monthly release. That is another burden on the
finance of the respective States.

I would like to draw the attention of the Government that bunching of
release will create serious liquidity constraints in all the States, including ours.
This also disrupts the smooth management of the States’ debt by the RBI and
increases the cost of borrowing for the respective States. Therefore, my request to
the hon. Finance Minister is that he should review this decision for better fiscal

management of the State.
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My second point is relating to the coal royalty. Of course, we have been
ventilating it again and again. It is necessary because royalty of coal was due for
revision in April 2015. Instead of revising the royalty, the Union Government has
raised the Clean Environment Cess on coal from Rs.200 to Rs.400 per tonne and
nothing is passed on to the States to that effect.

Thirdly, in order to help the farming community suffering from the crop
loss, our hon. Chief Minister, Shri Naveen Patnaik has already initiated pro-active
measures to provide relief to the affected farmers. Steps have also been taken to
convert the crop loan advanced during Kharif 2017 season into mid-term
conversion loan in the affected area. I think some other States have also done that.

In case of crop damage between 33 per cent and 50 per cent, the crop loans
can be converted into medium term conversion loans repayable within a period of
two years with a moratorium of one year. Similarly, where the crop damage is 50
per cent and more, the conversion facility of the crop loan can be allowed for a
maximum period of five years with one year moratorium.

The Government provides interest incentive at 3 per cent to the prompt
paying farmers in respect of crop loan. It is not made available in case of
conversion of such crop loan in the event of occurrence of natural calamities.
Therefore, my request to the Government would be, when you are subverting the
interest and extending the facility of mid-term conversion of loan, it is necessary
that farmers should be given that benefit also.

Then, there is another issue, which also concerns our State and we have
been saying it again and again. A decision has been taken by the Ministry of Rural
Development and a letter has been sent to respective States that all disbursements
relating to National Social Assessment Programme (NSAP) will be done through
bank accounts.

There are many States including Odisha where the Gram Panchayats do not
have bank institutions. There are more than 4000 and odd such Gram Panchayats

in the country. Even if there is a banking institution, there is a single person who is
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dealing with it. We have a system in Odisha that on 15" of every month the Gram
Panchayat calls everyone to that place and money is distributed. A letter in this
regard has come to the Prime Minister and I request the hon. Finance Minister to
look into this. As we do not have adequate banking institutions throughout the
State, there is a fixed day of the month which, no doubt, entails burden on the
State administration, but ensures the desired outcome of providing social security
to most vulnerable sections of our population. This has been emphasized by a
study. So, we would like to emphasize that Odisha model of pension disbursement
has also been a subject of scholarly research whose details were published in an
article in the Economic and Political Weekly in May 2014. There was a clear
finding that Odisha model of cash disbursement is the best model since this
ensures receipt of cash by the beneficiary on a fixed day of every month.

Recently, a very interesting report has come to the notice, which, of course,

has been placed in the House, where it is mentioned and I quote.

“The Income Tax Department had raised exaggerated demands of
certain corporate assessees to achieve its revenue collection target by
resorting to methods that were irregular and unwarranted.”

This is given in the C&AG report. Who are these assessees? These are the
State Bank of India, Bank of Baroda, Bank of India, IDBI, HDFC, Kotak
Mahindra Bank and Air India. The demands so collected were refunded in the next
financial year - there is no doubt that this is the normal practice — along with
interest which eventually put a heavy burden on the Exchequer. Very caustically,
the remark is that there were persistent and pervasive irregularities in respect of
corporation tax and income tax assessment cases over the years. Why does this
happen?
THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS
(SHRI ARUN JAITLEY): Of which year is this report?
3t wjeR wga™ : 811 & ¥, this report has been submitted in the House.
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SHRI ARUN JAITLEY: Which year does this report pertain to?
SHRI BHARTRUHARI MAHTAB : This report is of the year 2013-14, but the
Government is a continuous process. You can answer that.

Lastly, I would like to draw the attention of the Finance Minister to the
issue of dollar drain that India must worry about.

SHRI ARUN JAITLEY: It actually means that 4.6 per cent deficit for 2013-14,
which was shown, was only optically 4.6 per cent. The quality of deficit would
have been much higher but for this practice.

SHRI BHARTRUHARI MAHTAB: Sir, I need not comment on that.

In February, 2004, the then Government had announced ... (Interruptions)

HON. DEPUTY SPEKAER: Already the Minister has replied. Why are the
Members replying?
SHRI BHARTRUHARI MAHTAB : In February, 2004, the then Government had
announced a new liberalized remittances scheme for Indian residents in the
direction of full rupee convertibility. Under that scheme, resident individuals were
permitted to convert rupees into foreign exchange to finance legitimate current and
capital account transactions, including acquisition of immoveable property or
shares or debt instruments outside India, without prior approval of the Reserve
Bank of India. They were permitted, for this purpose, to open, maintain and hold
foreign currency accounts with banks outside India for carrying out transactions
permitted under the scheme.

When the scheme was launched, the ceiling on transfer for capital account
purposes was set at USD 5,000 per person per calendar year. Later, it was hiked to
USD 50,000 in December, 2006 and further to USD 100,000 in May, 2007. And,
four months later, in September, 2007, it was raised to USD 200,000 per person
per year.

HON. DEPUTY SPEAKER: Please wind up because we have to pass the Bill at 6

o’clock. That is why, I am requesting you.
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SHRI BHARTRUHARI MAHTAB : Sir, [ am concluding.

These are the matters which actually the Finance Minister needs to consider
and take a decision on. Therefore, I would say that fearing this route could be a
means of capital flight, the ceiling was drastically cut to USD 75,000 in August
that year only to raise it to USD 125,000 in June, 2014 and to USD 250,000 in
May, 2016. This implies that a family of four would be permitted to transfer a total
sum of a million dollars a year under different heads.

In 2016-17, Indian residents invested USD 444 million in equity abroad,
gifted another USD 750 million, transferred USD 2,170 million for maintenance
of close relatives abroad, spent USD 1,536 million on financing education
expenses abroad and USD 2,568 million on travel. In sum, outward remittances by
resident Indians totalled to USD 11.02 billion in 2016-17. It is a figure that is
rising. In 2004-05, it was only USD 9.6 million. In 2015-16, it rose to USD 4,642
million. In 2016-17, it was USD 8,170.7 million.

My anxiety is that it may give some people lot of pride that yes, our people
are spending so much outside.

HON. DEPUTY SPEAKER: Please wind up your speech.

SHRI BHARTRUHARI MAHTAB: But my anxiety is that as economic
uncertainty increases, this could prove to be a problem. Even if a tenth of top one
per cent of Indians enter the category of households that can mobilize the
equivalent of US $ 2,50,000 a year, the sum involved would be around US $ 300
billion, which is by no means a small amount when India’s US $ 400 billion
reserve of foreign currency assets today is vulnerable to a large-scale capital flight.
My request to the hon. Finance Minister is to look into this problem. Thank you.
HON. DEPUTY SPEAKER: Next Member is Shri Varaprasad Rao Velagapalli.
Please be brief and conclude in five minutes.

SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): Sir, when you can

give so much time to other Members, then you can give me some more time also.
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HON. DEPUTY SPEAKER: No, five minutes for you. Please conclude in this
time limit.

SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): Sir, thank you very
much.

We appreciate these additional Demands for Grants mostly for Urea freight
subsidy, National Highways, NREGA, electricity, etc. It is a most welcome one.
HON. DEPUTY SPEAKER: Hon. Member, just a minute. This is a financial
issue, namely, Supplementary Budget that we are discussing in the House. There
are many Members who want to lay their written speeches on the Table of the
House. The Members can give the written speeches, and they will be allowed.

Okay, you can continue.

SHRI VARAPRASAD RAO VELAGAPALLI: Since the hon. Minister of Finance
is here, I have to mention a small issue with regard to the implementation of the
NREGA. Earlier, I had worked as a District Collector, and now, thanks to the
people, in the last 3 '4 years I am able to visit almost 1,300 villages and have been
closely observing the implementation of NREGA.

Firstly, the funds are not released on time, but we appreciate it as there
might be certain difficulties in it. Secondly, the wage component principle is not
being followed. So, we request the Government of India to insist for it. Otherwise,
the very spirit of the NREGA programme is lost if the rural employment is not
generated. I am saying this because when I visit the villages, literally the people,
particularly, the vulnerable sections of SC / ST / BC are begging for day to day
employment. I would suggest here that perhaps take it out of the purview of the
State Government and implement it through the District Administration because
those norms could be followed scrupulously, that is, the wage component.
Otherwise, the poor is badly getting affected and the spirit is lost.

The Government has promised as many as 3.5 crore houses. I am yet to see
a reasonable development of construction of houses in my Constituency in the last

3 % years. So, | feel that whatever has been mentioned in the earlier Budgets as
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well as in the manifesto, they are supposed to honour those commitments and
respect the sentiments of the people. Further, while sanctioning the houses by the
Government of India, we plead with the Government to please involve the local
MPs because some of us have doubts that it is not being given to the genuine
cases. So, I request you to kindly consider taking the MPs into confidence while
implementing this.

As regards GDP, no doubt that the recent survey says that there is a boost in
the GDP from 7.2 per cent to 7.7 per cent, but most of us have missed the point.
All it said was that the reason for boosting up of GDP is not because of any private
investment. It is mostly because of the public investment by the Government
because it has infused as much as Rs. 2.11 lakh crores. Secondly, there is also no
employment. So, there is no meaning if we say that the GDP has increased, but
there is no private investment and no employment is generated, and mostly the
private consumption has increased. Therefore, the hon. Finance Minister who is a
very scholarly; very practical; and knowledgeable person may look at this aspect
that a mere increase of GDP does not mean that the State’s wealth percolates down
to the people at the bottom.

Therefore, the funds may be increased for MGNREGA and effective
implementation is also very much required.

The Government has promised the doubling of the farm income. Now,
almost three and a half years is over and the assured period left is another one year
and four months. We are yet to see a tangible improvement as far as the doubling
of farm income is concerned.

We also request the Government to withdraw the Financial Regulation and
Deposit Insurance Bill. It is going to affect the small savers.

The most important thing is the NPA. It is reaching an alarming figure of
Rs.16 lakh crore whereas the total credit of the farming sector is only Rs.4 lakh to
Rs.5 lakh crore. It comes to only 0.2 per cent to 0.3 per cent of the GDP whereas
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the entrepreneurs of a few companies are enjoying Rs.16 lakh crore as NPA. This
needs to be attended to.

I want to come to the most important point about the States Reorganisation
of Andhra Pradesh. Durgarajapatnam Port has been promised to be completed by
2018. I do not see the reason as to why State Government is not giving the
consent. The Central Government may put some pressure on the State Government
in this. There are three assembly constituencies which have been badly affected —
Sullurpet, Gudur and Sarvepalli. We request the Government to implement that.

The next point is about giving the Special Status. Earlier speakers have
mentioned about it. Unless the Special Status is given, the industrialisation cannot
take place and job creation cannot be done.

The Polavaram Project has been promised. The escalation in cost has gone
up from Rs.16,000 crore to almost Rs.58,000 crore. It is supposed to be completed
by 2018. People are looking up to the Central Government to complete that.

Another point is this. A Steel Plant is supposed to come up at Kadapa.
Already three and a half years are over. We would request the Government of

India to complete that.

Similar is the case with the Railway Zone and the Petrochemical Complex

at Vizag.

The most important thing is about the MPLAD. This is the only thing that
is going into the development of villages. If MPLAD fund is increased, the rural
villages schemes could also be increased. May I request the hon. Finance Minister
to increase the MPLAD fund so that the small MPs like us could be benefited?
When we go to the villages, we are not able to give anything to the people. Kindly

consider this.
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Last but not least point is this. We have a very prestigious Dredging
Corporation of India in Vizag. It is likely to be privatised. People and the
employees are literally scared. Perhaps, the hon. Minister of Finance could
consider cancelling the idea of privatisation of the Dredging Corporation of India,

Vizag. I thank you very much.
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*SHRI P. KARUNAKARAN (KASARGOD) : The main objective of this
demand is to allocate further funds to various Departments and Ministries. I am
not questioning the allocation but I would like to give my comments on some
areas where the allocation is less and in some areas where there is no space at all.

Agriculture is the most suffering area where a large number of farmers have
committed suicide. Though BJP has announced in their election manifesto 150 per
cent of incentive to the farmers and the suggestion of the Swaminathan
Commission was 50 per cent. Nothing has been given. As a result, we could see
large scale agitation of farmers cutting across the party line and alliance.
Government has not made any initiative to give better Minimum Support Price
(MSP) to the farmers.

The Government reclaimed that there would be better GDP of 8.6 percent
but due to the demonetization and GST it has come down to 5.6 per cent then and
now 6 per cent. GDP is declined at the national level due to the fact that in various
sectors the progress is negative.

Though Government promised to give 2 crore jobs in every year and in
three and a hal